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| CENTRAL ADMINISTRATIVE TRTBUNAL, GUWAHATT BENCH.
Original Application NoO. 293 of 2001.

l' Date of Crder : This the 25th Day of February,2002.

| The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

The Hon'ble Mr K.K.Sharma, Administrative Member.

| sri Hiralal Acharjee,
' postman,
Tura Head post Office,

" Tura, Meghalaya. « « « Applicant

By Advocate Sri M.Chanda.
ﬁ ' ' - Versus -

: 1. Union of India,

l through the Secretary to the
g Government of India,
Ministry of Communications,

W‘ New Delhi.
2. The Director of Postal Services (HQ)
office of the chief Postmaster General,
N.E.Circle, Shillong,
. ' 3. The Senior Superintendent of post Offices,
_ Meghalaya Division,

[ shillong-793001. . . . Respondents.

By advocate Sri A.Deb Roy, Sr.C.G.5.C.

OQRDER

it wow  Mie  ow  eww

CHOWDHURY J.(V.C)

r The applicant was earlier working as Sub postmaster

Anpati Sub Pcst Office. He Was imposed punishment of

removal of service vide order dated 30.6.2000 passed by
]~ the Senior Superintendent of Post Offices, Meghalaya

Division, Shillong after holding a departmental enquirye.

r The applicant preferred an appeal pefore the Director

't
' of postal Services, Shillong against the order of

removal. The appeal was finally disposed of by the

Director of Postal Services reducing the punishment of

removal from service to reduction to the lower grade e

of postman until he was found f£it by the competent

f medical authority tc be restocred in the higher grade.

" contd..2
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The applicant preferred a revision before the Chief Post~
master General, N.E.Circle, Shillong on 20.1.2001. The
revision petition was returned to the applicant for
resubmission it to the Member(P), Departiment of Posts,

Dak Bhawan, New Helhi vide memo dated 21.3.2001. Hence
this application.

2. The fespondents submitted its written statement

and contested the case. When the matter came up for hearing
it was pointed out at the Bar that there is a provision

for revision and review under Rule 29 of the CCS{CCA)

Rules. Sub=-clause (iii) of Clause I of the said rule

‘provides that revision lies before the Member (Personnel),

Postal Service Board. Mr. M.Chanda, learned counsel for
the applicant submitted that for fitness of things it would
be appropiate if the matter is dealt with by the authority
by sympathetically taking into consideration the state of mind
of the.applicant at the relevant time and the sufference of
the applicant he has undergone. Mr. &.Deb Roy, learned Sr.
CeCGe3+Ce has no ébjection i1f the applicant is allowed to
pursue the matter further before the revisional authority.
Considering all the aspects of the matter we dispose of
the application directing the applicant to re-submit the
revision application dated 20.1i2001 before the Member
(Personnel), Postal Service Board within four weeks from
the date of receipt of the order. If such application is
made the authority shall consider the revision justly and

fairly and pass a reasoned order.

3. Mr. Chanda, learned mounsel for the applicant
submitted that the competent authority while passing the
impugned order did not take decisiun pertaining to

suspension after reinstatement of the applicant in service.

Contd...3
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Since the matter will now go back tc the revisional
autherity the revisional authority shall take all thesze
issues and pass a reasongd crder accordingly. The
applicant may also raise all the issues before the
revisiocnal authority and the revisicnal authority shall

consider all the issues raised by the applicant.

The application is accordingly stands disposed

of. NO order as to costs.

_ ¢
( K.K.SHARMA ) ( D.N.CHCWDHURY ) _ _
ADMINISTRATIVE MEMBER VICE CHAIRMAN '
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Sri Hira Lal Acharjee
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0.A4 MO, OF 2001

VERSUS

The Union of India and 2 others

Annexuré

D & D-1

I N D E X

contents of the documents

Original application filed by the
Applicant above-named,

Order No,BR2~430,dated 1-19~1999
passed by the sr.supdt,of pPost
Offices,Meghalaya pDivision,Shillong
i.e, Suspension order of the
Applicant

Procdeding drawn up against the _
Applicant vide Memorandum No,B2-430,
dated & 5~11-1999 by the Sr.Supdt,of
mEeee post Offices,Meghalaya Division,
Shillong,

Prayer, dated 20-4-2000 of the Applicant
for withdrawal or fevocation of suspension
order,

A copy of the communication No,.B2-430,
dated 10-5-2000 of the Sr.Superintendent
of pPost Offices,Meghalaya Division,
Shildong along with the copy of the

enquiry feport submitted by Inquiry
Buthority forwarded to the Ap-plicant

Removal of the MEXXXIONKE Applicant
from service vide No,B2-430,dated
30-6=2000 issued by the Sr.Supdt,of
Post Offices,Meghalaya Division,
Shillong.,

vide No.B2~430,dated 10=8«2000 the
Superintendent of post Offices,
Meghalaya Division, shilbong intimated
the Applicant that he should file the
appeal to the mPS(HQ) ,0ffice of the
chief Postmaster General,North East
Ccircle, shillohg.

oees Applicant

e+« Respondents

Page NOe

1 to 14

15

16 to 19

20

21 to 27

28 to 35

36

contde. 1A
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Apnexure contents of the documents Page NoO,
G Appeal, dated 21-8-2000 preferred by 37 to 39

H,1

the Applicant addressed to the
appellate authority, i.e, Director cof
Postal Services, Meghalaya Division,
Office of the Chief pPost Master General,
North Eastem Circle,Shillong.

5ppe'll te Authority vide Memo No.Staff/ 40 to 41
109-16,2000, dated 27-10-2000 quashed the
order of removal of the Applicant from

service with immediate effect to one of
reduction to the lower grade of pPostman,

Corrigendum No.Memo No.Staff/109«16/2000, 42
dated 6=-12=~2000 of the appellate order
at Annexure-H,

Representation, dated 15~11«2000 addressed 43 to 44
to the Director of Postal Services(HQ),

Office of the Phief Postmyster General,

N. E.circle,Shillong. by the Applicant,

Communication No.B2=430, dated 2«~1+2001 45
issued by the Respondent No.3 in favour of

the Applicant whereby the aApplicant 1is

R reverted to the lower grade of Postman,

Application, dated 20=1«2001 addressed 46 to 438
to the chief Post Master General,

N.E.Circle, shillong, Meghalaya,

Vide No,B2=~430, dated 21-3-2001, the 49
Sr.Superintendent of pPost Offices,

Meghalaya Division, Shillong-793001

intimated the Applicant for corrdctly

addressing it to Member(P) Department

‘o'f Posts, Dak Bhawan, New Delhi,

20082

Dates =

Place: -

see 2¢
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Q.fe NOJ OF 2001

AR

Sri Hira Lal Acharjee, son of Late Manindra Chandra Acharjee,
at present working as Postman, Tura: Head Post Office, Tura,

Mehalaya,'
o é'es BPPLICANT

VERSUS

1, The Union of India '( through the Secretary to the

Government of India, Ministry of Communications, New Delhi’

2. The DPirector of Postal Services(HR), Office of the Chief

Postmaster General, N.E.Circle, Shillong,Meghalaya-793001;

3. The Senior Superintendent of Post Offices, Meghalayé

pivision, Shillong-793 0014
o'es RESPONDENTS

oe 02.
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DETAILS OF APPLICATION s

1§ Particulars of the order against which the
application is made,/

kpplicatj.on is made against the order of suspen-
sion No.'tBZ-430," dated the 1st October,1999 passed by the
S‘enior Superintendent of pPost Offices, Meghalaya Division-
Shillong-793001, the Order No. B2 - 430, dated 30/6/2000
passed by the Sembor Superintendent of Post 0fficesf%
Méghalaya I:ﬁ.v:L:s:l.on,i Shillong-;793 001 removing the
Appli_cént from service, the Order No.B2-430, déi.;.ed 02«01«
2001 passed by the Senior Superintendent of Post offices,
Meghalaya Division,Shillohg;793001 reverting the Applicar-

J e A
from the post of “Sitd;.Postmaster to the cadre of postme-

23 Jurisdiction of the Tribunal,

The Sppl.tcant declares that the subject matter
of the petition is within the jurisdiction of this

Hon'U ble Tribunal.‘i/.,

3? ' pimitation.

The Applicant further declares that the applicati
is within limitation perlod prescribed by Section 21 of

the Administrative Tribunal Act, 1985,

oéo"o’ 4.;
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Annexure=A.

Annexure-B

-4 -

4, Fact of the cases

(a) That wl;xile thé aAprlicant was serving as

éub P‘ostmaste:,{ Ampati Sub Post 0ffice in the pistrict
of T™ura, the senior Superinteﬁdexxt of post Offices,
Meghalays Division passed an ;order placing the Applicant
under suspension with immediate effect on ground that

a disciplinary proceeding was éontempl‘ai:ed against him
and this was cormnugicaﬁed to the Eppliéant vide NO,B2=

430, dated 1-10-1999, a copy of which is appended hereto

as Annexure=A

(D) That thereafter a formal proceeding was drawn

"up 'against the Applidant by the Senior Superintendent
of. pPost offices,ﬁegbalaya pivision, Shill.ong-793001 vide
Memorandum No,B2-430, dated 5111999 on 3 (three)
charges b&sed on allegation that the Applicant lodged
false complaints to the Secretary, Department of post
etce on 3-;2-1993 ‘against Sri S Samant, Chief Post

: Master"General, N.E.Circle,Shillong,: that even though

he lwa-s directed to hand over charge of SPM, Ampati to

;zuﬁeone etc, but he refused to hand over charge and did

not attend the Circle Office as directed, a copy of

which is appended hereto as Annexure=B,

o'e -50'
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{c) That on 20=4-2000 the Applicant made application

to the Senior Superintendent of Post Offices requesting

him to ﬁthdraw the suspension order and also in the

saié representation he stated that he was the victim of
circmastances,“ that he was suffering fram mental depresse
ion etc.% He also appended to the salid application a copy
of medical certificate, dated 10-3-2000 issued by the
Department of Psychiatry', Guwahati Medical College HOspie

tal .1 A copy of the sai@ representation is appended -heréto
Annexure~-C

as Annexure-C,

b

(d)' That his representation as afore=said failed to

achieve any tangible result and an Inquiring Officer,
Presenting Officer were appointed to hold enquiry into
the charges against the Bpplicant and after holding
enquiry the said Inquiring Officer,Sri S.Chakraborty,
submitted'his report holding the Applicant guilty of the
| charges, The said Inquiring Officer made a short finding
to the effect that the disciplinary authority would not
produce any witness in suppoft of the charges and yet
he .wars found gquilty owing to direct or indirection
admission, & copy of the said enquiry report was éupplied
to the Applicant by the Senior Superintendent of post
offices,Meghalaya Division, Shillong vide his communicat-

ion No.B2-430, dated 10-5-2000, a copy of the said

eeebdl
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communication along with the copy of the enquiry report

Bnnexures- are gppended hereto as Annexures- D & D.1 respectively.
D & Dol

(e) That thereafter the Senlor Superintendent of
post Officers, Meghalaya Division, Shillong passed order
on 30=6=2000 removing the Applicant fram service with

immediate effect, a copy of which order is also appended

Annexure-~E hereto as Annexure-E.

(£) That as would be seen by the said order the
Senior Superintendent of Post Offices,Meghalaya Divisioh,
Shillong did not point out anywhere the failure og the
part of the disciplinary authority to produce any witness
and to prove the allegatioﬁ against the Applicant and
inspite of that the sald order has been passed to the

serious dis-advantage of the Applicant. -

(g)’ Thgt being aggrieved the Applicant made an

appeal to the Director General of pPost Offices but the.
said Memo of Appeal was returned by the Senior Superintene
~dent of post Offices, Mefhalaya Division, Shillong vide
his comgunication, dated 10-;8—2000, vherein the Applicant
was intimated that the Director of Postal Services, Head
guarter, Office of the Chief Postmaster General, Forth
Eastern Cclrcle, Shillong was the appellate authority, &

Annexure-F copy of which is appended hereto as Annexure=F .

90.70'



Annexure-G

(h) That on 21-8=2000 the Applicant prefers an
appeal to the Director of Postal Services from the crder

of punishment, & copy of which is appended hereto as

mmexure-ﬁ

Annexure-I

Annexure-Cs Before this appesal also the Applicant filed
another appeal, which is,however,not available and so

the later appeal was filed by him on 21-8-2000.

(1) That by Memo NO.Staff/109=16/2000, dated 27«10
2000 the Director of postal Services quashed the order of |
removal from service of the aApplicant with immedizte effect

to one of reduction to the lower grade of Postman until

he is found fit by the competent authority. & copy of |

A olongy AU Eo""‘lmﬂq_mﬁufw\ oe.
the said Memo,\ﬁ appended hereto as Annexure-H & H-1.

(j).. " 7Phat as may be remembered the Applicant wa_-é
q;lready examined by the Psychiatry Department of the
Guwahati Medicai College and a fitness certificate was |
issuved to him after due examinstion and so the aApplicant ‘
filed a representation to the Director of postal Services
on 15=11«2000 intimating the above fact to him and the
bpplicént along with the said representation sent a photp

copy of the said medical fitness certificate duly attested

A copy of the sakd representation is appended hereto as

Annexure=l

dee 8
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(k) That the Applicant thereafter went to resume

*“ gDa)"

A0 mfla-/
G

Advocaw

'a 8 -

duties and submitted joining report to the Senior
Superintendent of Post Offices, Meghalaya Division.;‘;.
Shillong but his joining report was not accep¥:ed and

so he has to ‘ccme back ‘to his permanent residence in
the S,tate‘of Tripura, vheregfter by a cmication
No.‘”l‘;llza'-430,. dsted 2-1-;2001 the Superintendent of post
Offices infprmed the Applicant that he has been reverted
to the lower grade of Postm{m,f a copy of which is

appended hereto as Annexure=J.

(1)  That in this connection it is pertinent to
point out th‘at reversion i:o. & lower post as a major'
punishment 1is ﬂﬁpemissible and Rule 11 of the Central
civil Services{Classification,Control and &ppeal) Rules,
1965 prescfibes the nature and quantum of punishment
and reversion to a lower gradé- is not a punishment.if
Bgsidés. reversion to a lower grade can not be ordered
as a routine manner and the said order is not only
érbitraxy, illegal, ab» initio wvoid and hence ih-operative
but also w-;ithout jurisdiction either of the Director of
postal Services or of the Senior Superintendent of P;ast

Officesy

o"-oogo‘



Annexure«~K

Annexure=L

;=

= ot
& 3 3
SSRE
\s© 2 '%
2 Fid
é =9 .ﬁi
-9 -
l(m')' That be that as it may the Applicant made an

application to the chief Postmaster General, North
Eastern circle, Shillong on 20«1«2001 intimating all

facts to him -( copy enclosed as Ennexure-K ) but the

Senlor Superintendent of post Offices." Meghalaya pivisio
-n, Shillong issued a communication vide NO.B2-430, dated
21f3-2001 intimating that the Applicant could have made

a representation to the Member(P), Department of Posts,

Dak Bhawan," New Delhi, a copy of which is also appended

hereto as A;nnexure-rs».-

(n)‘ That there is no law or rules, as advised to
say, under which the &pplicant is under obligation to
make any. such~ representation while in clezr tems the
Applicant was to be reinstated to the post of Sub Post-
master with retrospective effect because of the order
b§ the a_ppellate authority. dated 27«10-2000 (knnexufe-
ffl) and thé sald appellste order can not be changed by

executive fiat not provided by Rules.

(o) That from the fact narrated hereinabove it
would be seen that the rRespondents have resbrted to

illegality in the matter and therefore the sald

' purported order, dated 21~3-2001 has no legs to stand

upon and that has to be quashed and the Applicant has

0!0‘0 10 .i
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no legs to stand upon and tha£ has to be quashed and
the_. Applicant has to be allowed to resume duties as
Sub pPostmaster with retfospective effect and to have
all benefits of service including pay and allowances
during the period of his suspen;e.ion from 1-10-1999
treating the same as spent on duty by the Appligant for
all purposes and intents as Sub postmaster till he is
allowed to resﬁme duties as Sub Postmaster in accordance
with the appellate order, dated 27=10-2000 (Annexure-l-x) o
Not only under Rules but in accordance with the princip-

-les of reasons and justice such an order deserves to

be passed by this Hon'ble Tribunal,

(E;) That in this connection it is pértinent. to
point out that 'the Applicant is. a very poor man having
a poor family to maintain in thes@ hard days of crisis
an_d high prices and he has been compelled to resume
duties as Postman but the said jolning was under
objection and by a representation he intimgted this

fact to the authority ( Annexure-K is relevant ).I .

3, "
Y 11,
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54 grounds for relief with leqal provisions s

“l’he grounds for relief are that the Applicant

has to be reinstated to the post of Sub Postmaster
in view of the appellate order order passed om
27-10-2000 in accordance with the prov:.sion of
Central civil Services(classiflcation, control and
Bppeal ) Rules, 1965, particularly, Rule 14 to 28,

i,e.part-Vl & Part-vII of the said Rules.,

6. Detalls of the remedies exhaysted s

That the Applicant exhausted all remedies as
provided by the disciplinary rules-.' iJe. appeal
to the Appellate Authority and got the appellate

order, dated 27 1020004

7, Matters: not previously filed or pending with any

other court s

The Applicant declares that he has ﬁo_t previously

filed any application, Writ petition or suit
garding the matter in respect of which this

application is made, before any court or any

| other authority or any ot:her Bench of ‘the Tribuna—

nor any such application, w.rit Pet:.tion or sult

is pending before any of them,! ‘
0:0012.‘7
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In view of the fact mentioned in paragraph-4

above, the Applicant prays for the following reliefs-

{a) pass ‘orders directing the Respondents andv each
of them to allow the Applicant to resunie the |
duties of Sub Postmaster with retrospective
effdct from 1st October,1999 on which date he
was placed under suspension treating the same
as spent on duty by the Applicant as Sub Post;

master without any breaks and/or interruption

~s

(b)‘ pass ofders directing the Respondents and each
'of them to allow the Applicant all benefits of
service as Sub Postmaster with effect from
1-10-1999 including pay and allowances and other
serﬁiée benefits for the afore-said period till
hle is allowed to resume duties as Sub Postmaster.
There is nd estoppel,acquesence or waiver on his

part in this regard ;

'(c¢) pass orders in interim in terms of prayer(a)

and prayer(b) above ;

L X B J 13.i



(d) grant costs of and incidental to this

application to the Applicant ;

(e) <pass such further or other order or orders
or directions as seem fit and proper having

regard to the circumstances of the matter

And for this gracious act, the humble

N
Applicant shall as in duty bound ever prays

94 Interim order, if any, prayed for,

The Applicant prays that the Hoﬁ' ble
_Tribunal would be pleased to pass orders in
interim allowing the Applicant to join the post
of Sub postmaster subject to decj.sion of his

application,

105 The Applicant desires to have oral hearing
subsequent to the admission stages

11, Pparticulars of Bank Draft/indian Postal Order
filed in respect of the Application Fee as s

State Bank of India, (supwhibe Bor o

pemand Draft No. 54 2ZFZ% pated 22— 6+ 2001

oo 140"
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12l List of enclosures

1.' Annexures- é"i‘ ko ' e
2J Bank praft « 1(one )’

| 3?"1 Vakalatnama.

| i Self addressed Envelope

Si File Size envelope with address of the Respondents

VERIFICATI ON

I, sri Hira Lal Atharj ee'-,k- Appbicant} son of

Late Manindra Chandra Acharjee, aged l/ 19 years, by

profesaion- Government service, resident of village-
Kathaltali, P.O. Madhuban, via- Arundhutinatar, Agartala,

at present working as Postman, Tura Head Post Office,

Tura, Heghalaya, do hereby verify that the contents of

Paragraph-l, Parageaph 4 (a to q) are true tomy
knowledge and paragraphs 2 and 3 are belieyed to be true
on legal advise and that we have not suppressed any
material fectoi |

Dates =

Place:.- m

- To

The Registrar,

Central Administrative Tribunal,
Guwahati Bench, Rajgarh ROad,
Bhangagarh, Guwahati-'lel 005,/

COpy to s- The Sr.Central Govt.Standing COunsel{’Guwahatis"
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o DEPARTHANT OF POST INDIA | P
: 0/0 THE SR,SUPDT.CF POST OFFICES : MFGHXLAYA DIVISION
¥ SHILLONG = 793001, »
W
No. B2-430. Dtd at shillong~1, the 1st 06t'99,

U
)
.

Whereas a disciplinary proééeding agains%
shri, Hiralal Acharjee SPM Ampati s,0, is contemplated

Now;, therefore, the undersigned in exeréise'
of powers conferred bv Sub rule (1) of. Rule 10 of' the

» Central Civil services (Clasaification gontrol and Appeal)

Rules, 1965, hereby places the said Shri,Hiralul. Acharjee,
SPM Ampati S,0. under _suspension, with immediate effect

It is {arther ordered that during the period
that this order shall remain inforce the headquarters of
Shri.Hiralal Acharjee should be at Ampati and the Sdid
Shri.Hiralal Acharjee shall not leave the headquarters
without obtaining the previous: permission.of the. underq

signed, . : e
bro SUPdt}bf POBt Offices
Meghalaya Divisidn
Shillong-793001
Copy to := - L ”J7~;g¢ |

T

W &__—Ts Shri, Hiralal Acharjee SPM' Ampati $.0. S
@J%&~ 2. The Postmaster Tura H.0, . v - e T

3o P/F of shri,Hiralal Acharjee.
4, Fraud Branch Divl.Office.
5¢70. 0/C / Spare. . '

; “E\LQW -
SreSupdteof Post Offices
‘Meghalaya Division
Shillong-793001, -
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v ,iﬁ-:SyATEHENT'OF ARTICLES OF CHARGES FRAMED AGAINST SHRI. HIRALAL o
i-g.ﬂ "‘ACHARJEE, S.P.M. AMPATI Now UNDER SUSPENSION. T
o - . T LTINS ION. .

. ‘.:‘. 1 z‘":/'i S . . I - - ' -id
ﬁl- i *ﬂl o v ARTICLE~-1 . . | ' : N . '.;
Tl e L e v, TUTTIEmSs : - ’ ; .

ﬂr1 h SR e B s . ‘
f : That Shri, Hiralal Acharjee while functioning ag spM Ampati

Lo during  the period from 25.7.98 to 1.10.99, subnitted

‘ : reports/complaints, using Deptl. fornms (Corr-22) direot to (1)

Lj " . The Secretary, Department of Post on 3.2.99 (i{i) to the member

frte " (personal) ~Postal' Board on 20.02.99 (iij) To- the Communication

Minister, o Gavt., of India,  New Delhi on 1.3.99 and (iv) to the

V ~ Chierf P.M.G., N.E. Circle, Shillong on 26.3.99, in violation .of:
} the_conditions-laid down in Rules~614 & 627 of Postal Manual Vol~.
t 1. . o : .
L) - : o N, ) . i . . . Py . . . I
;?- ;' LT L) Tvc o b L. ARTACLErI] o, o -; + .
3 . B A L Y e L: : _.f. ERAINEN ) ] h “""T“"u"* ! -t 1 * ‘: ':;
1 T i 4 5 E
. ' That: during the aforesaid period and while functioning in the & X
Do o aforesaidullbffioa the said Shri. Hiralal Achar jee lodgedt -
".:T y conplajintg tbuthe-Secretary,:Dephrtment~of.Post1on 3.2.89,. to th

o - @ ymembpr(Pensonal) . Postal Board on 20.2.88 and ' to- *the
‘VN’ Communication.ﬂinister, Govt. of India on 1.3.99, against Shri.., -
B S.. Samant, : Chief P.M.G., N.E. Circle, Shillong with a 'view te
HE demoraljze and disgrace the Character of Shrj. g, Samant and one- :
;7 - . Smti.. Rupa Bhattacharjee and the said complaints were found A
: completelyi<baseless*0n subsequent enquiry. Thus, Shrij. .Hiralal .
.Acharjeb,wis.*ajleged~to have violated the Provisions of Rule-3
(A Cfii of - CCB  (Conduct) Rules-1964, . :
A L Y T A A '
- TR Faboo 8y - ARTICLE-111. R
L
;o

PR N ¥ o WA TR S et ————— -

"

\ ‘ ' '
o i
‘ PR L R gore . o "

1. Thatarduring;thg aforesaid.period/and,while_functioq{ng"wjp;*ﬁbe —_—
%,__ﬂulwagpgasa{g,0£§{$g3$hasaidnﬁhrir"ﬂi?ﬁTET“Achaf353'§§§ directed tg y
(o d sAmpati 4o one Shri. Lankeshwar Barman,
L L;Rss.P{A-;Garpbadha'and to get hidself reljeved . and to attend
m Circle Office, Shidjongntohappear'before the DDG(Vig) on 8.7.99,
v in+. connection with- enquiry on the complaints lodged by him.' But
SR the. ! said.Shri: Hiralal Acharjec refused to hand over the charge

tor: Shri...Barman and did net attend the Circle 0Office, gs
directed.:.. . g Co C

¢

M »

!|l.' [ L e

L S ,vBy'his‘above~action said Shri. Hirala} Achar jee ig alleged

! to: . have. fajled to maintain devotion to duty and thug: violated

thevprovisloh%uof Rule~3(i{££i) of CCS.(Conduct) Rudeﬂ*1964.‘,‘.
LA RS SEE ST A S R G . . .

R R N S s T « ANNEXURE-11

r A . L 2 T SPR R Sy Tt e —— it
.

t

~t

N ey ] .

. R T S T . S "o . . ' L .
ol ISTAWEHENT DF!JHPUTATIONQDF MISCONDUCT OR HISBEHAV!OUR 1N SUPPORT -
3w; . ‘OF THE ARTICLES., OF CHARGE FRAMED AGAINST SHRI. HIRALAL ACHARJEE,
o .SPH;AHPATI,'NDU’UNDER-SUSPENS]ON. i . ‘

ARTICLE-|

. -

That said Shri, Hitalal ‘Acharjee while functioning as s.p.M. . ‘ .
Ampati during the period from 25.7.98 to 1.10.99. submitted . T
L reports and compliaints using Deptl. forms (Corr~22) (1) to the
L Secratary Department-. of ‘Post on 3.2.99 (ii) to the mémber- ,
G (Personal) Postal . Board on 20.2.89 (i) to the communication '
- Minister, -Govt. ot India, on 1.3.99 and (iv) to the Chief P.M.G,, o
N.E. Circle, Shillong on 26.3.99. Said.Shri. Hiralal Achar jee .
submditted all the said reports and complaints direct to higher'\‘
authorities ‘without using proper channel of pProvisions laid down . >

£ . . . Contd...P,2- -
pL .
H )
: _c9 ™

N

N ‘ ' _; - .,,. L e
’ - . RO -t . . e . N
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iii. Rules-614 & 627 of Postal Manual Vol.1} apg-
considered to have violated the Provisions
.CC5. (Conduct) Rules-1964, a3i1g0.

thus he jg°

-
~ ..

T © . ARTICLE-1]

e i T

That said Shri. Hiralal Achar jee while functioning as SPM, Ampati.
during the aforesaid period, lodged complaints to the Secretary,
Deptt. of Posts on 3.2.98. to the member (Personal) Postal Boarg
on '20.2.99 and to the communication Minister, Govt. of India, on
o 1.3.98 in which he alleged that Shri. g, Samant, Chiet
o ‘ P.M.G., N.E.Circle, "Shillong. and his men raped Migsg, Ry
.o - Bhdttacharjee. Sorting Asstt. while she was on training a
<P.ﬁ.C3Darbhanga in  December’96 and also after
;Agﬁrtafaisﬁg.”in“1997. e '

3 -
S

DR

i " Shri. " Acharjee also alleged that Mr. Samant converted, -
her into Muslim by force against fundamental rights, etc. On -
enquiry, the complaints were found'completuly false. and baseless.
It also revealed that Migs. R. Bhattachar jee was selected for the
post of Sorting Assit., jn RMS  "S" Division and was under
institutional training at Pp.T.C. Darbhanga from: 23.12.96 to
7.3.97. 'On completion of the training ahe Joined asg Sortaing
Asstt.at Agartala RMS on 29.3.97 and worked there upto 7.9.98. gn -
o 28th February, 1998 -ghe got married with one Shri. Tapan Ranjan/
. " Kalita working as P.A. Darang Postal Division. Both the couple
are: Hindu and their marriage ceremony was celebrated/solemniged
R according to Hindu customs. After mariage Smti. Bhattacharjee -
REEE was transferred under Rule-38 &nd joined at Tezpur RMS on -
13.10.98. She ijsg living there with her husband happily. Shri. 8.
Samant Chief P.M.G., N.E. Circle, Shillong joined asg PMG, -
e, © Shillong -on--25.7.97 and he was no:where in picture with- Smti,
*  Rupa Bhattacharjee. Mor~over, JSmti. Bhattachar joe presently -
working as S.A. Tezpur RMS stated in her statement dtd. 13.7.9g,
that she was never mishehaved by any officer/official either at
Darbhanga or Agartala and she had no grievance against any
Officer/official of Assam/N.LL. Ciréle. 1t is alsn revealed that
Shri. "Hiralal Acharjee, Miss Rupa Bhattacharjee and Shri. Tapan
T Rn. Kalita were on training at P.T.C. Dsarbhanga at the gsame
L time during the period from 23.12.96 to 7.3.97 and thus Smti,
Bhattacharjee and Shri. Kalita wore known to Shri. Hiralal
Achar jee and therefore with some ill motive Shri. Achar jee
lodged all those false Complaints to demoralize and disgrace the .
character of Shri. S: Samant and Smtij. R. Bhatachariee. And by
way of doing so he also assacinated the characteyr  and dignity
of a high level Officer like Chief P.M.G., Shillong. Shri. M.
Achar jee also deliberately avoided confrontod enquiry when he wag
asked to attend the enquiry on 8.7.99, By his above action, said’

= w7
s .

‘ Shri. ‘:Acharjee alleged to have viblated the Provision of Rule-3
§ ' (1) (iti) of CCS ' (Conduct) Rules-1964. : ~
rqﬁp | ARTICLE 11§
-7 e T et
qp \&°
e o i ; ile functianime s , .
v Said.Shri. H. Acharjee while functioning in the aforesajid office
M

‘0’ and during the aforesaid period, was directed to hand over the
charge of SPM, Ampati to Shri. L.ankeshwar Barman, L.R pP/A
Garobadha' and to attend the circle Office, Shillong onn B8.7.99.
But said Shri. Acharjee refused to hand over the charge to  Shri.
L. Barman and wilfully avoided to attend Circle Office,
Shillong, as directed. By his above action said Shri. Acharjee
alleged to had failed to maintain devotion to duty - ang alleged
to have violated the Provisions of Ruyjle-3 i) CiiY of CCY.
(Conduct) Rules- 1964,

NN AV

-
her posting at . o

of Rule-3 (i) (iii) of
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BY WHICH THE ARTICLES OF CHARGES

'SHRI.  HIRALAL ACHARJEE, Spy, AMPAT]
. PROPOSED TO g SUSTAINED.

1. - Photo/copy of complaint of Shri.
; Acharjee,SPH, Ampati dt, 3.2.99
Secretary » Deptt. of Posts,

R

addrasged

2, Photo-COpy of compiaint of Shri,.
Ampati dt. 20.2. 49,
Pogtal Board.

3. PhotO*copy jof complaint of Shri.
‘f’ SPM, Ampati dt. 1.3.99 addresseod

FRAMED AGAINST
NOW  UNDER SUSPENS 1 ON ARE

Hiralat
to

The

Hiratag Achnr;in,t?, GFM,
addressed g the lember (lPeorp

SONnad )

Hiralat Acharjgo,
to the Communication»

Minister, Govt .of India,.
4. Photo-copy of report of Shri. Hirala} Achar jec, SPH,
« Ampati dt. 26.3.99 addressed {o the Chiof P.M.G. N, &,
. . _ _”Qinciﬂ‘uShiLJong~1. S e s ST e
[ - e
b 5. - Photo~copy of written statemont of  Smti. Ky
"L - o Bhattachar jee, S.A. Tozpur RMS dtd. 13.7.g09.
é?‘/$ 6. Inquiry report of Shri. |, Dewri, Dpg Wiy,
\y)y " 7. Telegram nf  Shri. Lankashway Barman, 1..R, FLA
v QD ' Garobadta coded O 1000 A. . Garobardha. 10,04
kP é
M
:ﬁﬁp ﬂ” 8. Written statement nft Shri. llirala} Achar jee, SPHM,
3 Ampati, dtd.1v,v,yg,
ANNEXURE-1V
LIST KQF WITNESS By WHOM THE ARTICLES oF CHARGE FRAMYLY, AGAINST
SHRI.H]RALAL ACHARJEE, S5PM, AMPAT (NOW UNDER'SUSPENSIUN)PRUPHSED
TO BE SUSTAINED,

1. " Shri. Lankeshwar Rorman, |, R. P/A Gorobadha.
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The Sr. Superintendent of Post Offices S
. Meghalaya Division, Shillong. o

SUBJEé'I‘: PRAYER FOR WITHDRAWAL OR REVOCATION OF SUSPENSIGN ORDER.

. .
t . . .

Sir, : o

| With due respect and  humble submission 1 have the honour to inform you that
I have been discharging my dutics  with -utmost sincerity and. devotion - since the date of
appointment i.e December 1990 . Prior to unfortunate: incident whicl oceured inimy life- due to
mental imbalances, 1 have been discharging my dutics with the full
. There was no complain or dissatisfaction of any offi
8 years. i

1
'

satisfaction ‘'of my “supcrior
cers or stafls icrespect of my service for fast

i

L That perhaps due toill lack or whatever 1 say, | became  victim of “my. o

) { _ wn fate or
destiny which was beyond my control indeed

. I feel sick owing to mental imbalances since March

1998b"1\lnd l(:)ok treatment f;{lel‘{‘l‘(‘!}']]i:l'Clll Doctors. That during the said period in;.nqvg:'rtanllyll did

some,wanted things which cost “mjury to my superiors . which was actually dnintentional for,

which now! [ am really shameful and repentant . My family members took sincere. effort to treal
me {rom (;}uwahuli Medical College  Hospital and now 1 am " fit to resume ‘'my duty .

A copy;of Medical Certificate dated 10/3/2000 issued by depertment of-Psychiatry .,G.M.C
Hospital is ienclosed herewith as. a matter of record and proof. S

'l'haﬁ though you have procecded with departmental ptoceeding against ‘m'c‘ at- this stage

I humbly rchucst you to withdraw all the charges levelled agdinst me for which' I -any not_liable

as during those period 1 was extremely-sutlering trom Nervous* Disorder. 1lad l'committed any

offence during the said period . that might be out of mind ~ , * St

That since | was placed urder suspension | am facing ‘great ﬁnuncial.'hiig"ijshiﬁ and my
family members are passing the days in half starvation. 1f 1 am. terminated froni: service, I shall
not only die without food or clothing but my family members also will bc'l‘qu'.‘v'ictiiﬁ of the
same punishment for which they have no fault. e L

Further, U respectfully submit that i one chance s given o me to réi;til'y mysclf, |
promisc, that 1 shall never do such wrong inomy ife, P o p G

° Under the above circumstances | humbly pray for your kindness to C(3|1ﬂ51i"n1}; wrongs
which was;causcd unconciously and further I pray your hondur to withdraw ‘or rcvpl’(c the

Il

suspension :order exercising your inherent power and capacity’.- R N
And: for this act of your greatness 1 shall be obliged: to you. PV
‘ ' . ~.. ‘." .:‘r\
Iincloser :- ' - ' a R
- L Medical certificate. : .
%f : ' o L
é | ' Yours [Faithfully,
J x L ML A
N+ 20.4-2 oot
L IR : (Hiralal: Acharjee, S.P.M.)
L o - o o T .
‘Q » | . Under suspension, Ampati,
, : E West: Garo "Hills,
’ < ' Meghalaya.
S - '
AV R 1 . , : Yo
& \ | L _ .
N W ; : A, ‘ S ,
™ v ',/. % ' . w!
i Ar ‘ " '
AN . NIB ‘
\ L (’i'),’ R :
L \ajtt
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sr, Supdt, of Post Cffices
' Meghalaya Division
Shillong = 793001,

NO- P9 v Lzo OHd o 3/»4'4@5; e JO-€- 9000,

To
Shri Hiralal Acharjee Regd/AD
Ex- SBM Ampati S0 |
{now under suspension)

— g

-~

Sub:~ Enquiry under Rule = 14 of CCS (ccA) Rules,; 1965,

~ e T T Lmn en

A copy of the report of the Inquiry Officer is
enclos;d, The Disciplinary Authori‘::y will ;ake suitable
action aftér‘ ceznsideriné thé report, If you wish to
make any representation or suhnissien;‘g you may do 850

in writing to the Disciplinary Authority within 15 days

of receipt of this letteg,

BEnclo-a8 stated.

~ B

sd/« Illegible

sr, Supdts of Post CEfices
Meghalaya Division
" $hillong - 793001,

-
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INQUIRY REPORT ON DEPARTMENTAL ENQUIRY UNDER &
RULE 14 OF C.C.8. (C.C.A) RULES, 1965 AGAINST SRI HIRALAL
ACHERJEE, EX-SPM, AMPALLS.0. UNDER TURA H.O.

L1 Sai S, Chakewborty, offg. ASPOs (UQ), Shillong, was appointed as
InquiryAuthority by the Sr. Supdt. of Pos, Meghalaya Division, Shillong, vide his
Hetter No. B2-430 Dtd. 2-12-99, to inquire into the charges against Sri Hiralal
Acherjee, Ex-SPM. Ampati, as framed vide SSPOs, Shillong, lotter No. 82-430 Dtd.
SAL9Y ander Rule 14 of C.C.8. (C.C.A.) Rules, 1965. ‘
I have since completed the inquiry on the basis of the documentary dnd oral - -
evidences produced hefore me and bave prepared the Inquiry-report as follows :
IL Til7 CHARGE-SHEET. |
STATEMENT OF ARTICLES OF CHARGES FRAMED AGAINST S$RI
MRALAL ACHERIEE. £X-SPM AMPATI, NOW UNDER SUSPENSION. :

Article -1, 4
“Ihat Sri Hiralal Acherjee while functioning as SPM Ampati during the period ‘
from 23.7.98. to 1.10.99, submitted reports/complaints, using Deptl. Forms (Corr..
12) direct to (i) The Sccretary, Department of Posts, on 3. 2.99 (ii) The Member,
Personnel Postal Board on 20.2.99. (iii) The Communication Minister, Govt. of
India,.New. Delhi on 1.3.99 and (iv) Tlie“Chief P.M.G,, N.E. Circle, Shillong on
76.3.99, in violation of the conditions laid down in Rules-614 & 627 0f Postal Manual
Vol 1.

rd

Article -2 .

That during thE aforesaid period and '1’vhi,lc' functioning in the aforesaid office the
iaid Sl Hiratal Acherjee lodged cemplaints to the Secretary, Dptt. Of Post on
3299, 10 the Member (Personnel), ‘Postal hoard on 20 2.99 and to the A
TR URICALI RN s Lere Gove o T ia S oy~ ER s s s InE e Chtet— - - -
P.M.G,N.E. Circle, Shillony, with a view to demoralize and disgrace the character
of Sri 5. Samant and one, Smt. Rupa Bhattachierjee and the said complaints were
found completely haseless on subsequent enquiry. Thus Sei Hiralal Acherjee is

alfeged fo have violated the provisions of Rule-3(i)(iii) of C.C.S.(Conduct) Rules-
1964, . '

¢
“ .

o i
R TRV IS AP

Article - 3
That during the aforesaid period and while functioning in the aforesaid office the
satd Sri RDiralalAcherjee was directed to hand over the charge of the SPM, Ampati
W oone Sii Lankeshwar Barman 1.RP.A. Garobadha and to get himself relieved
and to attend Circle Office. $hillong, to appear before the D.D.G.(Vid) on 8.7.99, in
connection with enquiry inte the complaints lodged by him. But the said Sri Hiralal
Acherjre refused to hand over the charge to Sri Barman and did not attend the
- Circle office’as directed, By his above action said $ri Iliralal Acherjee is alleged to -

o4 . - . N L ..-.‘... ;. R . . . . . PRTS.
“hive failed to maiutain devotion to duty and thus violated the pmvlslansj of Rule-
Sl of CLCNU(Conduct) Rules-1964. o SR el

e

o
<
-
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. - T

-

Contd.........2.

Sl Dnet e U T Y e O L A CRITFRTAL FXOGURE O UNIEY RULE (8 oOF doe

B e T 5 1
Qae.
%

e

. e [



22.

\

STATEMENT OF IMPUFTATION OF MISCONDUCT OR MKBEH«’&VIOUR

© IN SUPPORT OFf THE ARTICLES OF CHARGES FRAMED AGAINST SRI

HIRALAL ACHERJIEE SPM, EX-AMPATL UNDER SUS!’F‘ISLOI\
Article-1. '
That said Swi ilivalal ,\thcnce while fuuactioning as SPM’ Ampatl during, ‘the
period Trom 28798 to L1099, sohmilted reperts and complamts using Dcptl

Forms (Carr-22) (i) to thc Sccretary, Deptt..of Posts, on 3.2.997 (if) to the ’Hembcr )

(Personnel) Postal Board on 20.2.99 (iii)-to the Communication Minister, Govt,. of
India, on 1.3.99. and {iv) to the Chief P.M.G., N.E.Circle, Shillong on 26.3.99. Suld
Sri Hiralal Acherjee submitted all the reports and cumylaints direct to hiﬂher
authorities without using properchannet of the provisions laid down in Rules- 614 &

- 627 of Postal Manual Vol. Il and thus violated the prmmom of Rule- 3(1)(m) of

C.C.S. (Conduct) Rules 1964, also. :
Article-2. ST e e .o '
That said Sri Hiralal Acherjee while functioning as SPM, Ampati during thc
aforesaid period lodged complaints Lo the Secretary, Deptt. of Posts, on 3.2 99..to, the

Member(Personncl) Postal Board, on 20. 2.99 ang to the Comtpunication “\hmiter.l ¢ '|

Govt, of India, on 1.3.99., in which he alleged that “Sri S. $amant, Chief P, MG
N.E. Circle, Shillong and his men raped Miss. Rupa Bhattacherjee. Sorting. Autl
whife she was on training at P.f.C., Darbhanga in December,96 and alse after her
posting at- Agartala Ste. In 1997, Sri Aclierjee also anlcgtd that Mrt.. Samant
converted her into Muslim by force against fundamental rights etc. ,

On enquiry the complaints were found completely false and haseless. It also
revealed that Miss R. Bhattacherjee was selected for the post of Sorting Assll in’
RAIS “S™ Division and was in inctitntional training at PJV.C. Darbianga ﬁom

3

23.12.96 to 7.3.97. On completion of- the training she jozqfd as Sorting Aystt. at ," !

Agartala RMS on 29.3.97. and worked there up to 7.9.98. Onas™ I‘chruary'l‘)%
she_ got married with onc Sri Tapan Ranjan Kalita working as Postal Asitt at
Darang Postal Division. Both of the couple are. hindu and their marriage ccremony
was celebrated/ solemnized according to hindu customs.,After marriage Smt ¥

Bhattacherjee was transferred under Rule-38 and joined: at Tezpur - RMS on

. 13.10.98. She is living there with her hushand happily. Sri S, $amant. Chief P. M (, .

N. E. Circle. Shillong, joincd as PMG, Shilloug, on 25.7.9% and he was nowhere in '

picture with Smt. Rupa Bhattacherjee. More over, Smt. Bhattachenee presontly
working as S.A. Tezpur RMS. stated in her statement (ﬂds 13.7.99. thiat she was
never mishehaved hy any officer/officlal either at Danlvhm«ﬁ or - Martalr.md she,
had no grievance against any officer/official of Assam/N.E, Circle. Tt is also revéaled .

that Shri Oiralal Acharjee Miss Rupa Bhattacharjee and, Shri Tapan.Rn.. hahta«

were on training at P1.C. Darbhanga at the same time durlno the period’ from 23-
12-99 {0 07-63-97 and thus Smti Bhattacharjee and” Shri Kalita were known’ o Shri’

Hiiralal Acharjee and therefore with some ill inotive Shri Achdrjee lodged all t'hb,'se
Contd..........3i-
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false complaints to demoralized and disgrace the character of Shri §. Samant and
Smti R, Bhattachurjee. And by way of doing so he also assacinated (he character, -
aud dignity of 4 hioh tevel officer like Chief PM.G, Shillong. Shri H. Acharjee also
defiberately avoided confronted -enquiry when be was asked to attend the enquiry"
on 88-87-99. By his above action, said Shri Acharjec alleged to have violated the ;.
Provision of Rule- 3 (13 i of CCS ( Canduct) Rules - 1964, '

ARTICLE- N B

Said Shri f1. Acharjee while functioning in the aforesaid office and during the ,
aforesaid period | was diyoeted iy hand over the charge of SPM, Ampati to Shri
Lankeshiwar Barman. LR PA Gardbagiha and to attend the circle office | Shillnn.gw"
an 080799, Bug Shyi Acharjee refused to hand over the charge (o Shri L. Dardian’, -
and wiltfully avoided to attend Circle office. Shillong . as directed. By his above .\
action said §hri Acharjee alleged o had failed to maintain devotion to duty and” ...
affeged tv have violated the Provisions 6f Rule - 3 (1y (il) of CCS (.Conduct) Rudes-"; -~
1964, ' e

LBST OY DOCUMENTS BY WHICH TOE ARTICLES:OF CH;\RG_ES""H;' )
FRAMED AGAINST SHRI HIRALAL AC"HARJEE, SPM, "AMPATL NOW-"_}

UNDER SUSPENSION ARE PROPOSED TO BE-SUST AINE -~~~ - L
1. Photocopy of complaint of Shri Hiralal .‘\charjcc,'SPM, Ampati dl -

03-02-99 addressed to the Sectetary, deptt. of Posts,

2. Photocopy of complaint of Shri iratal Achar]ee, .31’1\1. Ampatl'ldi‘.‘.f'fw- o
20-02-99 addressed to the Mewmber (Persoal) Postal Bogrd.

, o et bt i b B "T.'A"i::.:'; '»
T TS T PTGy of Compiaint of Shri TWiralal Acharjee, SPML.Ampati dt, 01-" -
03-99 addressed to the Communication Minister, Govt, of India.
4. Photocopy oL report of Shri Hiralal Acharjee, SPM. Ampati dt 26-03. .
79 addressed to the hief P.M.G, N.¥. Gircle, Shillong-1. R,
5. Photocopy of written statement of Smti Rupa Bhatlacharjee S,A,fﬁjf
- Teapur RMS did. 13-97.99. S RS
Coe ' . ',:.‘J:-‘.' '
6. Inquiry report of Shyi |, Dewri. DG (VIG), - C Yy ' o

’

7. Telegram of Srj Lankeshwar Barman, I, R P.A., Garobadha, codeﬂ‘d‘ o
01406 A.1. Garobadha. 10,34, » RV
8. Written statement of 3ri Mirala] acherjee, SPM. Ampaiidtd.17.7.99=" o
~Contd........ di-
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List of witness hy whow the articles of charged framed. against Shri Hiralal',
Acharjec. SPM, Ampati { now under suspension) proposed to he sustained. '

{. . ShriLankeshwar Barman, L.R.P/A, Garobadha.

1IN LIST OF EX{IBITED DOCUMENTS :- -
£x.p.-1. Photo-copy of complaint of Sti Hiralal Acherjee, SPM, Ampati, dtd.3.299
a/t. the Yecretary, Deptt. of Posts. " ‘ S
Ex.p.-2. Photo-copy of complaint of Sri Hiralal Acherjet, SPM, _Ampati, d14.20.2,99
" A/t the Member (pcrson_racl),postalBoard. | B

"Ex.p.-3. Photo copy of complaint af Sti. Hiralal Acharjee, SPM, Ampati Dtd 173"-'_9"9”

A/t the communication Minister, Govt of India

Ex.p-4 Photo copy of report of Sti fliralak Acharjee, SPM Ampati, Dtd 26-3-.'_9'9"‘;_."‘Af,f.,

the C.PM.G, N.E.Circle Shillong-1 ’ .
Ex.p-S Photo copy of written statement of Smt, Ri\pa'Bhatt'dt‘hhrjce SA, Tezpur.
o RMS Dtd 13-7-99 ‘ L
Ex.p-6 Inquiry report of Sri LHewri DDG(VIG)

Ex.p-7 Telegram of Sri. Lavkeshwar Garman, IR Pa Garobadlia coded 01000 ©
A.1 Garohadba 10.34 -

I

fx.p-3 Written ctatement of Sri. Divalal Acherjee, SPM Ampati Dtd 17.7:99 Sl )

Ex.p-9 Medical certificate issucd by Guwahati Medical College Hospital.

VL

1A .HSTOFwrmnssnsE'x}\MINF.l):- '

SW-1.- Sri. Lanskehwar Barman, LR P/A Garobadha.

v PARTICIPATION OF THE C.O INTHE ENQUIRY :-

by pmrr e e e

The hearing of the Inquiry was ‘held on 23-12-99, 28.1 200, 18.2.200,7 3.200
18.3.200. The carged official attended and participated all the hearings. He opted for
his defence-assisdnt anid selected Sti L. Kharkongor , APM Muils Shillong: as his
defence-assistant vide his application Dtd.1-1-2000, Be was pcrmittédg_zhd ‘he
attended all the subsequent ficarings heing accompanied with his Defence-assistant,
$riT. Kharkonger. ' S o
VI Case of Disciplinary atuthority - - R b
Article-] The PO on behalf of the Disciplinary auto'riﬁ reiterated the article of,
charge as framed in the charge-shect and in support"'of'thc article-of ‘charge he

was there,

produced the documentary evidences as exhibited under EXP-1.2.3 & 4. No witness -

Articie-Tl The PO on hebalf of the DiscipYinary authority presented the article of
charse in the same {orm as in the charge sheel. Jn support of the article of charge he
produced the documentary evidences as exhibited under EXP-1 23456, & 8. No
witness was there. o

Article 111 The PO reiterated the article of charge 35 in the chargc‘“ shect and
praduced the documentary evidences as exhibited under Exp-7 & 8. The SW-1 was
Also cyanined in connection with the article of charees. '

- Contd..ooeennn S
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A a S
CVIL O Case of the Charaed official :-

Article-1, The Chaveed Official stated dn hls defence s(atcment dtd.24.11.99. that he

Bad heen mentally swiferine since March'98 and as such what he did during ; the'
period he did not know. In support of

certificate as exhibited ander EXD.L. o o

Articie-2, The Charged Official admitted the charge on 23, 12 99 and rcncrated the
fact us for article — 1. above.

!

Xrtldc 3.0 The Charged official reiterated the fact as he stated in his statement- dtd »
17.2.99, that e could not attend Shillong to mcct D.D.G.(Vig) on 3.7.99, du¢'to
dl\:arihr in hiy vtomach.

statement Jid. 17.7 .89, and two Aledical Certificates dtd. 6799 & 11799 The 4

statement and hoththe MCy have been exhibited ay EXP-8. .- o
Vi,

his statement “he submitted a Mediwl ‘

In support of his version he submitted the written ""

} have gone thronzh the Charee sheet, Day to day proceedings, ﬁ‘hl‘)itcd-‘ -

docume nts, Defence \uu"wnl Depaosition of the SW+t recorded on 18.2.200, Brief';"

of 2.0, & (.0, Al ather relevant records & circumstances, urefu“y,:anﬂ;
inclined Lo furnish oy abhyervation, analysis and avseviment as, follows:- R
OBSERVATION, o
Article-1. The Charged ’)l(mal ,ladnec(h admiltcd the artlcle of Charge th()!wh he
stated that he might have done so, due his “Mental illness
Medical Certificate in support of his version that e was sulfering from “Ncrvet-
Disorder™. The Medical Certificate has been exhibited under’ EX.D-1. h" L
A:tu!c 2. The Charged olficial admitted the article of charges on 23.12.99, on the.' .
ame plea as in case of article-1.
1\ Article-3.  The Charged ’Jmcml indirectly adwitted thiat he did not hand over thc
charge {0 his reliever. Sri lankeshwar Barman, due to his inability to ;)rocccd
towards Shillong for his stomach-problem. Sri Lankeshwar Bafman, the 3W. 1, hag
stated in his deposition recorded on 18.2. 2000 that he attendcd Ampati lo rchcve
the C.O. 01 9.7.9Y at 0930 hrs. . e
ANALYSIS o
Asticle -1 & 2. Doth the arucms of charges arc.co-related aud the dmroed ofﬁual

' _and he subm,xtted a: .

suhmiited ¢ame statement for hoth the artlclés of chardes that he might- hwe donc o

- g0 due to.his mental Hlness, On interrogation he stated that though he was onduty
during that {ime, his mental iliness did not affect his official dut) in any way, ﬂ alsa |
cevealed that Smt. R upa Bhattacherjee was not related to St Acherjee. Undler this
circumstance it contd not he understond on what intention the charoed official did
ail those alleged action as humun heing can do nothing without any intention behmd

hisiber action. As such the allesed action of the Charged official mlnht be a
consedquence of his mental ilinesy ete.

Article =3, The characd official was divected to attend Shillong to meet D. l) (: .(\'1 0 )

on 3799, But his substitute, who was directed to relieve bim and whe was, t.he..'
witness to the case also (SW-13, attended Ampati to relieve bim (C.0 S on9.7.99 at -
0936hrs.. as the witaess stated in his deposition recorded on 18.2. 1000, As such. In
spite of his stomach-problem of the (.0 .. as he stated. if he would -noccerl towards

Shiliong, immediately on his relict. on 9.7.99. from ,\m]mtn he would be tm) Iatc to
meed .95, (Vi) a{ Shiltong, it swould be at least 10.7 09

Y
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Although, the Disciplinary Anthority conld not produce any witness in w'vport
N of the articles { & 11 and to ascertain the authenticity of the documebtary evidences' ..
produced, owing to direct or indirect admission of the charged. omcml all the N
charges under Article-1. 11 & 1! are proved. :

A folder containing the following in page No. 01 to 48, is cuclosed .
(a) Written statement of defence submitted by the charged official on 24.11.39.
{b) Documentary evidences as exhibited under EX.P.-1 (0 EX.P.-8 & EX.D.-1.
(¢} Written hricfs of ‘the P.O.(No. A1-P.0./99 dtd.28.3.99) and T S
(&) Written hriefs of the charged official. (No.A-1/DA/99 dtd. 1242000, ~ = o7

No. INQ/ Rule-14/1/99. dtd. 9.3.2040,

Fad. to : (¥°2) the Sr. Supdt. of Pos. Meghalaya Du. Shillong-1 (Dlsuplman P

u?T—‘»«-— e A (i W &2 qa«)%@ 2 11‘7‘3 —Authunty)
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DEPARTMENT OF POSTS —
OFFICE OF THE SR. SUPDT. OF POST OFFICES :: MEGHALAYA DIVISION
SHILLONG - 793 001.

- o « s o

Mo. B2 - 430, Datad Shillong, the 30/6/2000.

In this Office memo of even no. dtd. 5.11.99, it was
praopoesed  to take action against Sri. Hiralal Achar jee, Ex. SPM,
Ampati  under Rule-14 of CCS (CCAY Rules - 1965 and he was asked

Lo submilt his representation against the proposal if any within
10 days of receipt of the said letter.

The statement  of imputation of misconduct and
misbehaviour in .support of the articles of charge framed against
s$2id Sri. Hiralal Achar jee wassas follows :-

ARTICLE - 1 .

“That Shied, Hiralal Achar jee, while functioning as SPHM .Ampati

CCommonicantion Minister, Govt.

cdoemoealise hndg disgrace the character of Shri. §

during Lhe period from 25.7.98 , to 1.10.89, submitted
reporba/conplainls, using Deptl. forms (Corr-22) direct to (1),
The Secretary, Department of Post on 3.2.99 (ii) to the member
(personal)  Postal Board on 20.2.99 (iii) to the Communication
Minisler, Govtb. nf India, New Delhj on 1.3.99 and (iv) to ‘the
Chief P.M.G., M.E. Circle, Shillong on 26.3.99., in violation of

the conditions Inia down in Rules-614 & 627 of Postal Manual Vol-
1. :

ARTICLE-11

That during the aforesaid period and while-functioning .in  the

aforesnidg Office the said Shri. Hiralal Achar jee lodged
complnints Lo {he Secretary, Department of Post on 3.2.99, to the
mennlkiesy- (Personal)  Postal Board on 20.2.99. and to the

of India on 1.3.99, against Shri.
» N.E. Circle, Shillong with a view to

- Samant and one
smtl Yuaps Bhottacharjee and tbe said complaints were found
completely  baseless on subsequent enquiry. Thus, Shri. Hiralal

Acharjae g alleged Lo have violated the Provisions of Rule-3
CIY(iii) of ceg (Conduct) Rules-1964,

O. Gomwandt, Chinf P_M.G.

ARTICLE~111

That diring  the aloresaid periond and while

functioning in the
aforeasil Office the said Shri.

Hiralal Achar jee was directed to
hand  over  1he charpge of SPH, Ampati to one Shri.

Lankeshwar -
Barmnn, ... P.A Garobadhs nnd Lo get himself relieved and to
allend Circle Uffioe,,Shillong to appear before the DDG(Vig) on
G.7.99, in connection

with enquiry on the complaints lodged by
Wim. Buk Lhe unjd Shri. Hirnin) Achar jee refused to hand over the

charge Lo Shei. Bayrman and did not attend the Circle Office, as .
directed,

By Nis  above action said Shri. Hiralal Acharjee is .
alleged to  have failed to maintain devotion to duty and thus
vinlated iLhe provision of Rule-3(j) (ii) of CCS (Conduct) Rules-1964.

'ty ?J‘ ...P/2
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N s Lizt of documents by which the articles of charges framed
. , “against gsaid Shri. Hiralal Acharjee wore proposed to be sustained,
€ 1
3 1. Fhoto/Copy of complaint of Shri, Hiralal Acharjec, SsSB4,

Anpati dt, 3.2.99, addressed to the Secretary, Deptt.
of Posts,

2o Fhoto=copy of complaint of Shri, Hiralal Acharjee, S,
Anpati dt, 20,2,99, addressed to the Mcomber (Personal)
Fostal Baord,

3. Fhoto~copy of complaint of Shri, Hiralal Acharjce, S,

Anpati dt, 1.3.99 addressed to the Communication Minister,
Govt, of India,

4. Photo-copy of report of Shri, Hiralal Acharjee, S,
Anpati dt, 26,3.99 addressed to the Chief P.M.G, N,E.
Circle, Shillong-I,

5« Pioto-copy of written statement of Smti, Rupa Bhattacharjee,
SeA, Tozpur RMS dtd., 13,7.99,

6. Inquiry report of Shri, I. Dewri, DDG (VIG,).

7. 'Tcleérémfof shri, Lankeghwar Barman, °“L;R; -P; A, "Garobadha.
coded o 1000 A,I, Garobadha 10, 34, '

8. ‘written statement-of~Shri. Hiraplal Acharjec, SHM,
Amapti, dta, 17,.7,99, ‘ -
( o ’ '::: N ' N .- .t cea A
List oi(y%pnesses by whom the articlc/of'charge framed
against said shri, Hiralal Acharjee, were proposed to-be sustained,

,1.,,§hr;_Lanke§pwar Barman, L.R. P,A, Garobadha,

" In-reply,, said. Shri, Hiralal Acharjeechad submitted his
repregsentation vide his letter dtd, 24.11.99 which was read as
follows :-

I have received the above mentioned Memorandum on 15.,11.,99,
And after going through the same I do hereby humbly submits as
followes -

1. That Sir, since March 1998 I have been suffering mentallay
for which Iwas under treatment Still I ., am unwell, The medical
certificates will be submited by me if and when reguired by the
authority, -

2. That during the caid period Smti, Rupa Bhattacharjec a
close friend of mine, once rang me and alleged against Mr, S, Sumant
about the fact, After that, what I have done during the said
period I do not know. Had I been committed any offence during
the said period, -that was -only due..to.my. mental imbalances,

Under the circumstances above I deny all the charges
levelled againzt me under the cald Memorandum and also Pray your
kindness to condon my wrong, If any, which was donc unconciously
and I shall oblige, thereforec for ever,

o \

e . o (, ¢ . -~ . . ,,‘,,. . . -

Shri, S,Chakraborty, Offg, ASP (HQ) , Shillong and
Sri, A,B, Dutta, ASP, Tura werec appointed as 1,0, & P, O,
respectively to enquire into the case vide this Office letter

of even no, dtd. 2.12.99., and 312,99, as per provisions laid
down in Rule -14 of cCcs (QCA) Rules - 1965,

The I.O.'has submitted his Inquiry report vide his
letter no. INQ/Rule = 14/1/99, dtd., 9,5.2000 which is read as
follows =

‘g;;,;gm Das

< ‘T‘)'OCU“?;



r‘ v«, 4!,' i 2 "~ A ’ . '
“I Sn 8. Chakraborty, offo ASPOs (HQ), Shillong, was appomted as InqmryAuthonty
by the Sr. Supdt. of Pos, Meghalaya Division, Shillong, vide his letter No. B2-430 Dtd. 2-
-12-99,.to Inquire Into the charges against Sri Hiraial Acherjee, Ex-SPM, Ampati, as

framed vide 8SPOs, th.long, letter No. B2-430 Dtd. 5. 11 99., undcr ‘lu!e 14 of C C.S.
*(€.C.A.) Rules, 1965. ’

i 1 have -since completed the inguiry on it b..m of the documentary and_ orai

cv1denccs produced beforc me and have prepared the Inquiry-report as follows :

| I.L‘ o  THE CHARGE.SHERT.
" STATEMENT OF ARTICLES OF CHARGES FRAMED AGAINST SRI

v'rw ,r;;_"

ﬁIRALAL ACHERIBE, EX-SPM AMPATI, NOW UNDER SUSPENSION.

. Article -1,
That Sri Hiralal Acherjee while funciioning as SPM Ampati during the penod from
.25.7.98. to 1.10.99, submitted reports/complaints, using Deptl. Forms (Corr.-22) direct to

- (i) The Secretary, Department of Posts, on 3. 2.99 (ii) The Member, Persounnel, Postal

Board on 20.2.99. (iii) The Communication Minister, Govt. of India, New Delhi on 1.3.99
and (iv) The Chief P.M.G., N.E. Circle, Shillong on 26.3.99, in violation of the

- condltlom laid down in Rulcs-614 & 6’7 Of Postal "vlanual Vol.-11.

Article -

Tha.t dunng the aforesaid period and while functioning in the aforesaid office the said
Sri Hiralal Acherjee lodged complaints to the Secretary, Dptt,.Of Post on 3.2.29., to the
Member (Personnel), Po»tal board on 20 .2.99 and to the Communication Minlster,
-+ Govt.'of India, on 1.3.99. aﬂamst S1i S. Samant, Chief P.M.G.N.E. Circle, Shiilong, with
" a view to demoralize aad disgrace the character of Sri $. Samant and one, Smt. Rupa
Bhattacheqee and the szid complaints were found completely baseless on subsequent
“enquiry. Thus Sri Hiralal Acherjee is alleged to have violated the provisions of Rule-

a(l)(m) of C.C.5.(Conduct) Rules- 1964

a Circlc Office, Shillong, to appear hefore the D.D.G.(Vig) on 8.7.99, in connection with .

Article - ~
That dunnv the aforesaid period and wblle functioning in the aforesaid office the said
Sr:Hnralal Acherjee was directed to hand over the charge of the SPM, Ampati to one Sri
. Lankeshwar Barman L.R.P.A., Garobadia and to get himseif relleved and to attend

.. enquiry into the complaints lodged by him. But the said Sri Hiralal Acherjee refused to
: f':hand over the charge to Sri Barman and did not attend the Circle ofiice as directed. By

- his ahove action said Sri Hiralal Acherjee is alleged to have failed to maintain devotion
to duty and thus vmlated the provisions of Rule- 3()&(if) of C.C.5.(Cenduct) Rules-
“ 19640 -
W STATEMENT OF IMPUTATION OF MISCONDUCT OR MISBEBAVIOUR IN
~SUPPORT OF THE ARTICLES. OF CHARGES YRAMED AGAINST SRI OIRALAL
A(‘HERIEE SPM,EX-AMPATI, UNDER SUSPENSION.
Article-1.
That sald’ Srl illralai Acherjee walie functioning as SPM Awmpail dwring the perled

:"from 25.7.98 to 1.10.99., submitted reports and complaints usine Deptl. Forms (Cerr-22)

- () to tue Secretary, Deptt. of Posts, on 5.2.99. {ii) to the Mewmber (Personnei) Postal
© . Board on 20.2.99 (iii) to the Communication Minister, Govt. of India, on 1.3.99. and (iv)
. to the Chief P.M.G., N.E.Circle, Shillonz on 26.3.99. Said Sri Hiralal Acherjce submitted

all the regortc and complamts direct to higher authorities without using properchannel

. of the provisions laid down in Rules-§1 4 & 627 of Postal Manual Vol ]1 and thus

' '}mlaged the provisions QfRule ~3(0(iii) of C.C.S. (Conduct) Rules 1994, a.no
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i m omited T Article-T1.

'Ihat saxd Sn Hiralal Acherjec while functioning as SPM, Ampati dunng the
aforesaxd period lodged complaints to the Secretary, Deptt. of Posts, on 3.2.99, to the
Member(PcrwnneI) Postal Board, on 20. 2.99 ard to the Communication mestcr,
. Govt. of-India,’on 1.3.99., in which he alleged that “Sri S. Samant, Chief PM.G., N.E.
Cx"cie, Shiliong and his men raped Miss. Rupa Bhattacherjee, Sorting Asstt,, wniic she
was on,training at P.T.C., Darbhanga in December,96 and also after her posting at
- -Agartala Stg. In 1997. Sri - Acherjee also alleged that Mr. Samant converted her into

\’Iushm by force against fundamental rights etc.

. '.!_-

+On enquiry ‘the -complaints were found completely false and baseless. It aiso revealed.

that sts R. Bhattacherjoc was selccted for the pest of Sorting Asstt. im RMS “§”
-Division and was in institutional training at P.T.C. Darbhanga from 23.12.96 to 7.3.97.
On completion of the training she joined as Sorting Asstt. at Agartala RMS on 29.397.
and worked there up t0-7.9.98. On 28" Iehruary,1998, she got marricd with one Sri
Tapan Ranjan Kalita working as Postal Asstt. at Daranz Postal Division. Both of the
couple are-hindu and their marriage ceremony was celebrated/ solemnized according to

" hirdu customs. After marriage Smt. Bhattacherjee was transferred under Ruie-38 and

. joined at Tezpur RMS on 13.10.98. She is living there with her husband happily. Sti S.
Samant, Chief B.M.G., N. E. Circle, Shillong, Jmned as PMG, Shillong, on 25.7.97 and he
was nowhere in pxcture with Smt. Rupa Bhattacherjee. More over, Smt. Bhattacherjee

- presentiy working as $.A. Tezpur RMS, stated in her statement dtd. 13.7.59. that she
- we % e never mishehaved by any officer/official cither at Darbhanza or Agartala and she

_ had no grievance against any officer/official of Assam/N.E.Circle. It is also revealed that

Skri Hiralal Acharjee,Miss Rupa Bhattacharjce and Shri Tapan Rn. Kalita were on

* training at P.T.C. Darbhanga at the same time during the period from 23-12-99 to 97-

03-97 apd thus'Smti Bhottacharjee and  Shri Kalita were known to  Shri Hiralal
. Acharjee and therefore with some ill motive Shri Acharjee lodged all those

' faise complaints to demoraiized and disgrace the cbaracter of Sari 5. Samant and Smti

 Said Shri H;,"Acharjee while functioning ip the aforesaid office and during the aforesaid

-R. Bhattacharjee. And by way of doing so hc also assacinated the character and dignity

~:0of a high level officer like Chief P.M.G, Shillong. $hri H. Acharjee alse
deliberately . avoided confronted enquiry when he was asked to attend the enquiry on

08-07-99. By his above actlon, sald Shrl Acharjee alleged to have violated the Provision

of Ru‘c- 3 (I) (m) of CCS ( Conduct) Rulc: - 1964.

ARTICLE o

' 'period' was directed to hand over the charge of SPM, Ampati to Shri Lankeshwar

Bdrman L.R.?/A Garobadha ‘and to attend the circie office , Shiliong on 08-67-99. But

" Shri Acharjcc refused to hand over the charge to Shri L. Barman and willfully avoided

_to attend Circle office, Shillong , as directed. By his ahove action said Shri Acharjee
alleged to had failed ' to maintain devotion to duty and aileged to have violated the
Provisions-of Rute - 3 (I) (1) of CCS ( Conduct) Rudes 1964.

- -LIST. . OF DOCUMENTS BY WHICH THE ARTICLES OF CHARGES

£ S

FRAMED AGAINST SHRI HIRAL AL ACHARINK, 3eM, AMPATI, NOW ]N DER

SUSPENSION ARE PROPOSED TO BE SUSTAINED.

wf”) 99'” |

‘&'

i.. .'Photocopy of complaint of Shri Hiraial Acharjee, SPM. Ampati dt.

03-02-99 addressed Lo the Sectetuary, depit. of Posts.

YA T hwey e

Ealht

-

M"’ |



SO e AN "o B . . W ' -<' AR
( '- ;_Ie . . . ”( o3 . .‘. [ R

';iPhotocopy of complamt of Shri Ihralal Achar]cc SPM Ampatl dt 20 02-
.99 addressed to the Member (Persoal) Postal Board.

; RN 3.' PR Photocopy of complaint of Shri Hiralal Acharjec, SPM Ampatl dt. 01-03-
A 99 3ddresscd to the (,ommwucatmn Minister, G ovt. of India.

Photocopy of report of Shri Hiralal Acharjcc, SPM Ampatx dt 26 03-99.

{

ddrcssed to the hief PM.G, N.E. Circle, Slullon0—1

i ,“I’hotoco;)y of written staucmcm of Smti Rupa Buattachar]cc S.A Tczpur
. ..‘},RMS dtd 13-07-99.

v

Inqulry report of Shri L Dewri, DDG (VIG)

Telegram of Srl Lapkeshwar Barman, L RPA, Garobadha, coded 01000
A 1. G«uobadha 16.34.

Wntten stdtcmcnt of ‘irl Hiralal achcrjcc SI’M Ampati,dtd.17.7 99
Llst ‘of w;tness by whom the_articles of charced framed against Shn Hiralal
arjee SPM Ampati ( pow under susponsion) proposed to be sustained.
R r"~ 1 . Shrl Lmkcshwar Barman, L.R. P/A; Garobadha.

. W% | LIST OF EXHIBIIED DOCUMENTS :-

- Exp -1. Photo-cop} of complaint of Sri irajal L\chcrjee, SP
w0 “*‘“‘" e -a/t, the Secretary, Deptt. of Postis.

APy ’»; . " ...'“« tf" _“‘
e ‘” . }g xp 2:-"Photo-c0py of complaint of Sri Hiralal Acherjee, SPM, Ampati, dtd.20.2.99
oL ,’,, L1 "“AJt the Member (personnel), postal Board.

e "" F{x}p.g :Photo copy of complaint of Sri. Hiralal Achaﬁcc, SPM, Ampati Dtd 1- 3 99

AT -;_ “ean b Alt the communication Minister, G ovt of India

R R *}'Zx.p~4 Photo copy of report of Sri Hiralal Acharjee, SPM Ampati, Dtd 26-3- 99 A/'I
4 7 .; Yy ",'%,;‘ ithe.cp M.G, N.E.Circle Shillons-1

e .Ex p~5 Photo'copy of written statement of Smt. Ru

pa Bhattacharjuc SA, Tezpur
ST r"}""a‘f,’-ﬁ"RMS Dtd 13-7-99 . .

L \-.".‘».'“” *Ex -6 «Tnquiry.report of Sti LDewri ,DDG(VIG) , ’ S

C Ty '«’2 Ex.p-7 Telegram of $ri. Lankeshwar Garman, IR Pa Garobadha codcd 01000 e

gl o P l#R6Ya AiGarobadha 10.34 .

B va.p-S Written statement of Sri. Hiralal Acherjee, SPM Ampatl Dtd 17-7-99
o Exlp- Mcd:cal ccrtmcatc issued by Guwahati "\’Iedxcal College Hospital.

M, Ampati, dtd.3 2.99

g‘

‘

A

R VAL Lm OF WITNESSES EXARMINED :-

y ."’ ‘

Lo TR SWILE srLLamkenwarBarman, LR P/A Garobadha.
N O e

"

G AT PARTICIPATION OF TIE C.0 IN THE ENQUIRY :-

EXEXIRY]
e

r L Rt The” heaving of the mqmry was held on 23-12-99, 28.1.200, 18.2.200,7.3.200
it

e, "4" 2%3.200 The carged official attended and participated all the hearings. He opted for his
S wq’defeﬂ?e'hssxsant and selected 5ri T. Kharkongor , APM Mails Shillenz as his defence-
; P *ass;siant v1de his application Dtd.1-1-2000. e was permiited and he attended all the

. .( ;;é'mbscquem hcannvs bcm .t.cornpanmz with his Defence-assistant, $5i 1. Rbarkonoer

PN _ -, e L
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won Case'of Disciplinary atuthority:- . COUACTUE R
Lrad aity

2 7 ARIcle- T The PO on behalf of the Disciplinary autority:reiterated the article of charse
: wa7asiframed:in. the' charge-sheet and in support of the article of charge he produced the

documentary evidences as exhibited under EXP-1,2,3 & 4.No witness was there. .-

)Agtig!élﬁ'&f{__hc.}’_g)“'gn,.be!;ali?of the Disciplinary autbority prescnted the articlc of charge
in the.same:form as in"the charge sheet. In support of the article.of charge he'produced

v the do uinehtary'evidehces as exhibited under EXP-1 23,456, & 8. No witness was

gethereniiniol oL SRR Lo
;;Art{cle ~III The PO reiterated the article of charge as in the charge sheet and produced
?%t};‘eé;liip_éument.arxfe’vidcnccs as exhibited undor Exp-7 & 8. The SW-1 was also examincd

' .

1 in/ connection with the article of charges. A \ T

o

“°VIL_ Case of the Charged official -

ol -
T4 e ety ol

B e Artide-1:The Charged Official stated in bis defence statement dtd.24.11.99. that he had
FIRERTR ,f,,,been mentally suffering since March’98 and as such what he did during the period he

e o 7didInot. know. ' In’support -of  his statement he ‘submitted a Medical. certificate as
Lo #¥exhibited under EXD.1.Y (™ ’ ‘ B
P A

Article-2. ‘The Charged Official admitted the charge on23.12.99 and reiterated the fact
as for article — 1, above.’ S ) L
o[ dArticle-3. The Charged official reiterated the fact as he stated in his statement dtd.
2L ¢ H17.7.99, that he could not attend Shillong to meet D.D.G.(Vig) on 8.7.99, due to disorder
F ;,t:inhixstgmach Int support of his version he submitted the written statement dtd. 17.7.99,
- Eanditwo Medical: Certificates dtd. 6.7.99 & 11.7.99, The .statement and both the M/Cs
- s%have been exhibited as EX.P.-8. ‘ '

' .
RIS B
o s’

UGV T have' gone_ through the Charge sheet, Day to day proceedings, Exhibited

?f;iééii.meats;iD\é_fe c¢ statement JLDepusiiion of the' SW-1 recorded on 18.2.200, Briefs of
'};P;Qf;"i_&;;.._(;‘.p‘"}and -all other relevant records & circumstances, carefully, and inclined to
::furnish my obscrvation, analysis and assessment as follows:- _— e

He il T 07 OBSERVATION, -+ -~ . S
clo-1. ,”,‘Ihq':;',(;bqiggd Official indirectly admitted the article of Charge though he
‘stated:that he might:have dono so, duc his “Mental illness” and he submitted a Medical
¢EECertificate in yupport.of his version that he was suffering from “Nerves- . - -7

filBisoi*d‘c_r.’";‘Thc,‘_Medical Certificate has heen exhibited under EX.D.-1. S
siArticle-2.: “The Charged official admitted the article of charges on 23.12.99, on the same

‘plea.as in case of article-1. .7 . . - . -

Article:3. 4 The Charged.Official indirectly admiited that he did not hand over the

' ilgi_chgrgggft,o_jl;i.sf reliever, Sri lankeshwar Barman, due to his inability to proceed towards
f.".ﬁs_hilltong"if_g'r}hix stomach-problein. Sri Lankeshwar Barman, the 'SW-1, has stated in his

Vg e

eposition'recorded 'on18.2.2000, that he attended Ampati to relicve the C.0,0n 9.7.99

’- g .!‘__,

- y L - . -
A “ lo - .
s B

R L TR AN AY YSTS L
; j.&rtic!e ~1'& 2. Both the articles of charges are co-related and the charged official

:#j:;ubmitted-‘same'statemgnt for both ihe articles of charges that he might have:done so

due fo bis mental illness. On interrozation he stated that though he was on duty durins
'that time, his ‘mental illuess &d not 2ffect his officizl duty in any way. It 2leo revealed
‘that Smt. Rupa Bhattacherjee was not related to Sri Acherjee. Under this circumstance
/'«_.‘x_t;‘cégld‘novt,‘vbc understood on what intention the charged .official did all those alleged
i:action'as human being can do nothing without any intention behind his/her action. As
“sach the alleged action of the Charged official might be a consequence of his mental
.iliness egc. . : ‘ Co

L N
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3. “The charged official was directed to attend Shillong to meet DLD.Gt.(V ig) on

- ¢ 8.7.99. But his substitute, who was directed to relleve him and who was the witness to the
-case also (SW-1), attended Ampati to relieve him (C.0.) on 9.7.99 at 0930hrs., as the
» witness stated in his deposition recorded on 18.2.2000. As such, in spite of his stomach-
- probdem of the C.O., as hie stated, if he would proceed towards Shillong, imme diately on-
*'. his, relief, on 9.7.99. from Ampati, he svould he too late to mect D.D;G.(\’ig):ht-§hillong,
" it would he at least 10.7.99. . -

: FINDINGS - _ o
. Although, the Disciplinary Authority could not produce any witaess in support of

« wihe ‘articles’T &:JI and to ascertain the authenticity of . the documentary ‘evidences

‘under Article-I, IT & I are proved. - S NESRR T
" Afolder containing the following in page No. 01 to 48, is enclosed. L

produced, owing to direct or indirect admission of the charged. official all the: charges

: (2) ‘Written statement of defence submitted by the charged official on 24.11.99.

(h) Docamentary evidences as exhibited upder EX.P.-1 to EX.P.-8 & EX.D.-1.
(c) Written briefs of the P.0.(Ne. A1-P.0./99 dtd.28.3.99) and '

(d) Written briefs of the charged official. (No.A-1/DA/99 dtd. 12.4.2000.)”

I have gone through the memo, of charge and aricles thereof y Teport of the 1.O.

' céri&:fuﬂy and found that the charges lavelled against Shri Hiralal acharjee are proved.
" 8hri Acharjee was given an opportunity to make representation having supplied 2 copy

of the L.O’s reports, vide this office Jetter of £ven no. dtd.10-05-2000 within 15-days of

. receipt of ihe letter. The letter was delivered o sbri icalal Acharjee on 20-05-2000, but
~ e failed to make any representation. : A

3

In this circumstance, Lrecord my obscrvations as folows :-

()~ Against Article -1 & I of charges Shri Acharjee admitted the charges but

. he stated that he did s0%to his mental -iliness. That the. officlal was

© suffering from ' mental ailments was neyer reported by the official and

performed his official day to day works as 2 normal employee is expected

to do. As such I am not inclined to accept the glca of Shri Acharjee that

due to mentai disorder or alient he -p%-all the gross misconduct
mentioned in the articles. : - IR

(). Against-Article -II1, Shri Acharjee admitted that he did not hand over the

- charge to his reliever viz.Shri Lankeshwar Barman on the pretext that he

was unahle to move to Shﬂiongg) meet D.D.G (Vig.) as ko was suffering

. from stomach probiem Whatever, cho reason, it is admilted that he refused

- to hand over the charge and get himself relieved as ordered by his
y/‘. superior anthority.

Wbe oo

; fy ;6“’
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C s o The nature of misconduct played by Shri Hiralal Acharjcc“_.are S0,
grave that it Jeft no scope to take any lenient view in order to maintzin the expected
sense of discipline amongst the Govi. servants and as such I Shri A.R. Bhowmik ,Sr.
nupdt. of Post Offices, Menhalaya Division, #hiliong bereby order that : '
_ “ Shri Hiralal Acharjee, Ex-SPM. Ampati ( Now under suspension) is

removed from sexvice with immediate effect which shail not be a disqualification for for
Afuture cmployment under the Govt. |

. So.{ —_
(AR. Bllowmik)

Sr. Supdt. of Post Offices »
Meghaiaya Division. Shillong - 793001

Copyto:-

. 1 The Chief P.M.G. (Vig), Shillony - 1
2. The ASP (HQ), Shillong.

Shri Hiralal Acharjee, EX-SPM, Ampati.
4. . Fraud Branch of Divisional Offjce.
O1CL - ‘

sl

L 3

. ’ ' ‘ LN tq';]w"" ' ' |
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(ARIBhowmik ) e

SRR Sr. Supdt. of Post Offices L
PR .. Meghalaya Division. Shillong - 79300157
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Sr, Supdt, of Post Qffices
Meghalaya Division
Shillong =7793001

-

_DEPARTMENT (F POSTS, INDIA

R R A o A O I S N . e

No. B2-430,

shri Hiralal Acharjee

¥

- P, 0, Madhuban, Antali
West Tripura,
§1g 1, the 10th’Aug 2K

n, -

Subject := Returing of Appeal

o~ -

Your appeal dtd at Agartala the 04/08/2K, is
returned here with,| as the appéal has not been addressed

to the appropriate &ppalate Authority.

In the Instant case the Appalate authority

is DPs :(HQ) 0/0 the Chief Postmaster general North East

A T A Y

 Cirele shilleng 1l
' - Illegible
Enclo s As stateds ' Sd/ : egi

sr, Supdt, of Post Offices
' Meghalaya Division
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The Directex of Postal Svaice. . R
Meghalaya Divisien, - o SRR
Office of the Chief Peat Maater aenem, EEa :
Nerth Bastern Cirele, Shilleng, D

Yoot :eapeetfuny. I beg to atate that on 4th Augqaf,
2000 X sent an appesl as prwided by Par’t-ﬁ! of the conhﬂ

» N e .
: . _ ot B U
. ot ' W M
. ", . e L. . LI .
PR + 3 Kl
Vot ‘
34,

c.wu. 8arvice(ﬂaasiflcatun,(:ontul and: Appeal) Rulesn%b .

t:om an exder passed by the Mnur ‘!upérinmdent ot’ Péﬂ i‘lj
Offices, Meghalaya Diviaien, nmnong on ao-o-zooo rémvmg'{ |

Sy
CA
' ‘

me frem sexrvice by way of punishment. §f"l

2. I have been advised to submit an adam.m ap’boéi
ftn exdexr te aupplement the appea.l al.re&dy ‘11 ed by: m. T

3. The gngredient ef the additional. appeal is that accord—f’,-

~ing te the Meno of Proceeding thue were us many aa B(MQM

: -t) ‘decuments by which the Arti clea of . ctm:ges agamqt ne |

were prepesed te be sustaimd. lt appaa:a r&hat durmg *‘
anqnixy all these decuments wexe exh&bited aqainat me.H .
whe:eae enly ene witness, naman.\.y. %ri Lankeshwar Bamn '
waa examined as witnees in ouppOtt of the cha:ges aéathat

me, The said Lankeshwar Barman wau mbddy to tdenufy mxd

get the decuments exhibited, rhuefore, therc was @ deilbet-.

=ate v lelatioen of the mandate of the Hon’ble qupreue C.Utt '

reported in Town Area Cemmittee, Jallabad y_gm Jagadish
Prasad and others. ) |

4, That since the very begining ny defencg case m that
I wae suffering frem mbntal depxeasion of aeruus typq hz

gehe peried and I was under treaf.mnt. nnte is nothinq iu

the enquiry repert ner in the discipuna:y grdex thatu,;

A4
.I")h !'

aspect of the matter has not been taken mte eonaiduapon« ;

( .‘.
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Bagg Ne-2 .
at all and en thia count alene the cnqbizy repert and the
censequent exder of penalty are voidable cnd veid ab-lnitio |
and in the eye of law those are nen est cnttty.

..’._,’ o .
%

. That I breught allegation. accotdinq tb the Memo .f
‘Preceeding against ﬁrl 9.‘!mnt. Ghlcf Mt Master Gem:al.
“ﬁorth Xastexn Circle, hilleng md beth: tm Imuulhg

Officer and the Disciplinary autharity art aub-ordinatc

hia, In the cixcumstances, the extent ef clre and caution

which gheuld have been taken by the autbtrities have not
been taken at all and aexe agae:timn hag been taken uu

greunds fer the order as {apugned removinq me frem gexvicc
by way ef punishment. e S ';'f‘.'{

6.. That it is reiterated ence again that the cnqulty

répext and the disciplinary erdexr age ht?btic. vlrtqally
nen-speaking dnd alse lacking in reasen,.. There 19 noAitta f'
of ingredient te may that I di:ectly or 1n¢1xect1y odmltted
the chargea, It is unknewn te safvicc ju@lgpxudenca tonsay |
that seme admimssien has been wade. dixectly o indirectly B
@g ebserved by the Inquixing Officerx, whz:eaa actordlnc to
rule and the Mems of Preceeding, dated 6-11-1999 I uan
required to admit or deny the charges apecif!cally and

there $3/was no specific admiasisn ef the purported chaxges

againat me,

7. On theae counts and the greunds taken'ln the Meme b;»
Appeal, the enquiry and the. consequent exder eof puniehnent
are liable te be quashed, set aside and reversed and 1° an :
to be Peinotated in mervice with full benefits fo? thg_
period I am/was aut af effice f1legnily and the peridd"if'
suspenaion has ta be txeated a’ pexied spent en duty by ae

fer all purpeses and 1ntentu.

_ :
' 4
Ml v B
: .
’ .
fe0tdes P=d 0 - ‘
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8. I pray accerdingly,

Dated, Ouadhuban, N YOU?E faithf\d.lY.

( Hiralal Achaxi‘lee ) |
!X. smn ‘ } ' .""I'
halaya, -
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¢ DEPARTMENT OF POSTS
=L OFFICE OF THE CHIEF POSTMASTER GENERAIL:NE.CIRCI.F:SHIL.LONG

Memo No. Staft/109-16/2000 Dated Shillong, the 27-1'072000

Shri Hiralal Acharjee, Ex-SPM, Ampati SO has submitted an appeal
on 21-8-2000 against the punishment order issued by the Sr. Supdt. of P.Os,
Meghalaya Division, Shillong under No. B2-430 dated 30-6-2000 imposing
punishment of removal from service with immediate effect. While working as
SPM Ampati, Shri Hiralal Acharjcc committed certain misconducts for which hc
was proceeded against under rule 14 of the CCS(CCA) Rules, 1965 vide memo
No. B2-430 dated 5-11-99. After the oral inquirv the 1.0., submitted his report on
9-5-2000 concluding all the charges under article 1, 11, 11l as proved. Takmg the
inquiry report and the representation of the appellant into cons1dcrat10n. the
Disciplinary authority awarded him the punishment of removal from servwc

2. In the appeal dated 21-8-2000 Shri Hiralal Achar]ee has mamly made
the following points : .

(a)  That he was suffering from temporary mental illness.

(b)  That the findings of the 1.0., are without tlie applncatnon of _]UdlClOUS
mind. . ,

(c)  That the representation was not considered properly.

gr'ﬁ? ol (d)  That the findings of the inquiry report are without evidence:- S
V;’ ~ (e)  That the act of the appellant during the period from 12-5-98 to 31:12-
o 99 was under the spell of a serious nervous illness as per the medical

v \to oc“‘t ' certificate issued by the Guwahati Medical Collcgc on 31- 12-99 |

whnch was marked as Exhibit D-1 in the 1 mqunry

3. I have gone through the records of the case along with the appeal of
Shri Hiralal Acharjee. With reference to the pomts faised in hns appeal ‘the
following observations are made. -

(a)  The medical certificate issued by the Guwahati Medical Coilege on_
31-12-99 shows that the appellant was suffering from Nervous
disorder from 12-5-98 to 31-12-99.



) (b)  The findings of the 1.0)., are supported by observations and analysis. WM\

(¢) The appellant was given opportunity to make representation at the
‘ proper stage but he failed to make any representation.

(d)  List of documents by which the articles of charges framed agaigsi the
appellant was supplied to the appellant along with the charge sheet.

(¢) Samcas(a) abévc.

4. In reference to the records of the case and the observations 'made
above, I find that all the charges as mentioned in the charge sheet stand proved and-
the appellant deserves punishment for violation of rules as mentioned in the charge
sheet. However, taking the medical certificate dated 31-12-99 into consideration
and taking a lenient view, 1 Shni Lalhluna, Director Postal Services (11Q); Shillong
do hereby reduce the punishment of Shri Hiralal Acharjee of removal from service
with immediate effect to reduction to the lower grade of Pgstman cadre until he is

found fit by the competent medical authority to be restored in the higher 'grfade of
Postal Assistant. This disposes the appeal of Shri Hiralal Acharjee. aLT

| "(LZL'HLUNX)": N
e Director of Postal Serviges (HQ)

2}

R

To (By Registered post)

=" Shn Hiralal Acharjee,
Vill — Kathaltals,
"~ P.O. - Maduban,
Via — Arundhutinagar.
Agartala, Tripura.

[ K TR

Copy to :-

1-2) The St. Supdt. of Post Offices, Meghalaya:‘Division, thllong ,
. 3-4) -Spare.- . , o

)
f

D+
o .

5
r&,\*
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DEPARTMENT OF POSTS /

oot FFICE OF THE CHIRF POSTMASTER GENERAL. N.F.CIRCIE:SHILLI ON(* |

[ L

Memo No. Statt’] 09-16/2000 © . Dated Shillong, the 6-12-2000

CORRIGENDUM R

- . [he words “Competent Medical Authori itV appearmg in the. 8”‘ lme ot
pa;a—4 of this office memo of even nuniber dated 27 10-2000 may be read as
“Compctent Authority”,

sl
(LALHLUNA)
| [)nectm ot Postal Smlces( HQ)

Copy to :- : - - R

]51 \/H/ Shri  Hiralal Acha';ee Vill- I\athaltah PO Madubau a\ld .
\ﬁ% Arundhutinagar, Aeartala Tripura, " o

2)  TheSr. Supat. of Post Offices. Shillong. |

byl .
KA g iy
N X OSSN
h

N ) . ,) . ” "‘r.j Q I‘. : .
a ) - ‘ ! . I ) - . . . ",‘E“l-. :.: ": “‘ : ,:.\~
" Director QZ_ é@x ostal Servides, b

N.E. Circle. Shillong. - .7
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HECISTERED WITH A,D.
'; \ e - "N .

To

The Director of Postal Servicesﬁﬁa), L Lo -
Office of the Chizef pPostmaster Cenersl, I
N.E.Circle, Shillong-793 001, ~ | o Y

8ir, . o ST
Most respectfully, 1 1nvoke'your‘kindiatientiohgiéi;Q.,1.
the order vide Memo No.Staff/109-16/2000, dated 27-10-3000,
whereby the order of punishment of my removsl from 6ef€ﬂéé '
has been raduced tc & punishment of teduction to the ;owet
grade of P ostmen cadre until I am found fit hy the competen

H
J Wy

-t medical =zuthority. L f o “Uf

[

2. That I was being treated at"Guwahati,ngcibal lelégc :
Hospitel and on 10-3-2000 the said Medical College Hospital
has issued 2 certificste after exeminotion holding me fit

to resume duties,

3. I am appending hereto a photo copy of the sald.
medical fitness certificate duly sttested fog qur kindm‘,ui

information and necessary action, L ’;3

4. That having regard to the”such‘circuhstgnécs ahd@t

according to your kind order undet referencu ;Iam now f'

eligible to join service as Postal Agslstanc., _\\(ij
5. That in this connection, 1 beg to potnt out thath,

your kind order is silent sbout the pay a nd al&aWancaf»and

e A\
other service bencfits during the inte;tn*pﬂr{pd of mYJI\

A\
Bxxnkxx removal from service, dated 30~6-2000 till to»aaY1\

end slso till ‘resumption of duttes by me and also 3

gyﬁgp ‘ sntibﬁ of my service during that period...... .
, ' :
o

6. That be that

as it may, I most fervently requ&sﬁ\to '

~allow me to resume duties as Postal Assistant 1n viéw é§ tht;
t j' ! \\ l‘
/qup“’doaﬂe‘mﬁcicﬁl certifXCAte issued by the Guwchati Medical collegé

.1.

Hospital, dated %x 10«3=2000.

g. ’ I'.l.

. ,
gontd, . ,P=3,
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- 2 - ‘
. (IR
te I also pray to kindly regularise sty servwidces for ...

period from 1-10«1999 ( dete of order of my uspension ) til

I am sllowed to resume duties and also t.o patd ordet allqwnu'_ ‘

me all benefits of service during the afo’re—said period
including pay and allowances. : :./

8.  And for this act of kindness, ¥ shall remain . “
grateful, |

' T

. © Yours £a1th£u11y.
Dates~ 15-11-2000 : 4)3%( o

{ Hirelal Ad‘la rjoe )
Village- Kathaltsli,p .0.Madhuban,
Via-iirundhutinegar, Agartala,

Zripuge West,
Reqgi sta:ﬁg with A

Ccopy W $-

The Senior Superintendent o! Postal Scrvicea.
Maghaleya Division, Shillong, This reters to ycmr--_
kind order No.B2-430, dated 30-6-200U.imposing the
penalty of removal from adxvicc on me,

’l&i)/ / K)’L‘/\u ,:J/J

. ( Hinlal hcharjee )

. J
it e



| DEPARTMENT G POST INDIA |
/O THE SR.SUPDT: -CF.-POST (BPICES : ‘MBGHALAYA DIVISIQN
< . - SHIELQNG =-793001 . - nwaivs sietet

- e -
- PR

No. B2-430. Dtd at Shillong-l, the 02-01=Ols

- - -

In pursuance of the Director of Postal Services

(HQ) O/0 the Chief Postmaster General N,B5,Circle memo Ny

Btaf£/109-16/2000 dEd 27-10-2000 and subdedquent corrigendum
$ide memo No, Staff/109-16/2000 dtd 6=-12-2000, Shri,Hiralal

 acharjee Ex=-SB1 Ampati S,0, is reverted to the lower grade

6f Postmai cadfe’in the’sEale Of Rse 3050=75=3950-80~4590/~

#d is alloted to the unit of the Postmaster Tura H."O;’A

(23 . h ”~

Sd/~ Illegible

St Supdt, “of Post CEfices
- Meghalaya Bivision

Shillong=793001

Copy to &= _

1, ‘The Chief Postmaster General (Staff) NoB, Circle
Shillong werety CO's memo cited above,

24 The Postmaster Mifa HO for information and
necessary action,

3. shri, Hiralal Acharjee ville Kathaltali PeOe=

'  Madhuban Viae Arundhutinagal,. Agartala, West

Tripuras - . -

4 B/E of the officials

S3/~ Illegible

Sr,Supdte,of Post Ofifices-
'‘Meghalaya Division
ﬁhillong-?QBOOl”
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Registered with 4D, ... -iy-:

Pon i e e a s 5f.nff wed

The Chigf Post. Maﬁter General, |

N.E. Circle, Shil long, e e
Meghalaya, o e s e | R

Respected Sir, | S

Under compelling eircumst&nces ;;pm

AT PIPTARR—
3

mdking this representation for favour of kiud

consideration and favourable orders i

oy r.

- M:uﬁ"' o N ""."3.

]
.‘,

1. © That because of ‘certain- allegaﬁion against

me, which: dpe .completely. untrue, an order wal paased

on 30,06.2000 by the Senior Superintendent qt Post .
Offices, Meghalaye Division removing me from service ;—

of Bub- Post Master with immediate’ effect:,

2. That from thaf order of . puniShment an - - Zél
appeal was preferred by .me on. 21 08,2000. toithe Director

of Postal ServiceS(Headquarter) Office of the Chief

Post haeter General, N.E.Circle, Shillong and:by order SREY
dated 27.10,2000 the Director of Pastal Serwices quashed

the ordor of my removal from service apd Irwas directed . ,
to be re-instated provided;I‘wps-fqund‘ﬁit by Competent
Medical authority, L .. :;;;;:::://////4("
3. That I was examined by the Medical Ufficer

of the Guwahati Medical College and they issued Certi-

ficate after examining me that I was fit fo reSume

duties :
T, That accordingly with t*eidedical Certi- _
é@gSpr ficate I went to tne Sr, uperintendent of P08t 0{f10634/3~

¢ﬂ§y 4,Meghalaya Division with a request to klndly post me

We o ook | Contd...P/2.
pr - |
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but he did not accept my joining report and 1nti-
matted that the order would be communicated at my

residance at Agartala,

5 - That there-after an order has baen sent

to me hy the Senior Superintendent of PostwOffices
Meghalaya Division under No. B2-430 dated 02 01.2001
intimauting that I have been reverfed to the lover

grade of Postman gadre and that is said to be in
pursuance of the Directol of Postal Services Memo ,
dated 06.,12,2000. One copy each of the 2(two) concerned
orders dated 27.10.,2000 and 2,1 2001 are appended

hereto as Annexures, -Jﬂj
: ' vitoo e

. "q’- .
6, . That 1 am advised to submit tnat this

subsequent order, even if any, dated 06,12.2000 is

not a valid order and is not sustainable in law because
under the Central Civil Services (Classi$fication,
control and Appealy Rules, 1665 once the appellate
order is passed the appellate authority bdcomes functuau
officie and such appellate authority can not change .
the appellate order which has been passed, communicated . -

and received by the delinquent government-servant,

This is exactly what 1s happening in my case.

7. That since I am out of job for a pretty
long time/period and since my families extremely
suffering due to financial crunch in these hard days
of crisis and high prices, I will be joining in the

lower post of Postman subject to my reservation and’

Contd...p/3.
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subject to my right_to get the re-instatement with
ali bepefits of service ilncluding pay und allowances
as Sub-Post Master during the period I was out of
office, not legally.

1l shall be grateful if your kindself see
to it and rass orders so that justice is dbnqmto me.

Bnclo: As stated above. .
" Yours faithfully.

Dated, Agartala, ’4Lnfkl4AL A ¥
’ (A
TheQ th, .Jan,2001.. o (.Hiralal ‘charjee)
V11 Kathal‘Ta11~
g P Oo Madh“bw'

P. 8, Amtali, Agartale;,
Hest Tripura. '

4
¥ 4

VWULUL e e oE/ &e
; :



Sry Supdt of Post foiées
" Meghalaya Division
Shillong = 793001,

-

Nce B2-430 dtd at Shillong the 21=3=-2001.

N \/\/

Tc : _
shri Hiralal Acharjee

.

Pogtman Tura HO

R I N E R T 4

The petition dtd 2071-_2001 received under
CRBIG NE circle letter No, Staff/109-16/2000 dtd lde3=-
2001 is_ sent h/w .‘('m afiginial) for resubmission

correctly addressing it to Member (F) Deptt of Posts,

— [ .m{n: B LS
Dak Bhawan,| Ne Delhi,
Baclo- &s stateds
s = o sd/e Illegible

sr, Supdts of Post CEfices
" Meghalaya Division
- Shillong -3793061,'

FL3
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Meghalaya Division
Shillong- 793001

IN THE CENTRAL ADMINISIRATIVE TRIBUNAL _
GUWAHATI BENCH 233 GUWAEATI

O-As NO. 293 OF 2001

Shri Hiralzsl Achar jee .~
- Vs~
Union of India & Ors.
| - And ~
In_the matter of :

Wvitten Statements subnitted by

the respondemts

The respondents beg to submit a brief mistory
of the case which may be treated as a part of |
the writtem statements |

( BRIEF HISTBRY OF THE OASE )

Seri Hiralal Acharjee, son of Shri Mamwimdra -
Acharjee emtered im the Department om 27.12.90 im the cadre
of Postmam and was posted at Shillong GeP.0Cs He passed tke
Departuert, Exarination for promotion to Poh+ Cadre hold in
ﬁhe year 1996 and joined as P.A+, Tura H;o. on 14 .03.97 Sup ~
sequently he wvas tramsferred to Ampati 5.0. amd jeined as
SFM, Ampati S#Da on 4.B.98.
| Shri Hiralal Acharjee, vhile functiomimg as SBM,
Ampati S.0. made ome direct commnication to the Chief Post-
xaster Gemeral, N .B. Cimlgr-gg:arﬁmg official latfers oR
26+03.99 vith a copy to tke SSP0’s, Smillong and for that
un ~authorised communication ke ﬁ;s varned vide this office

letter mo. B2-430 dated 12.05.99.

- g — ey . w
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Ingpite of that he submitted various commumicetioms
direct to the Chief Postmaster General and D«G . Poste, which
were mentioned in the articles of charges vide this office
letter Xp. B2-430 dated 50.C6.2000,

Skri Hiralal Acharjee, SPM, Ampati 5.0+ under Pura
HeO. (Moghaleya Division ) as semt 3(three ) complaints dated
03.02 99 addressed to Secretary, Deptt. of Posts, Mexber (P)
Postal Directorate on 20.02,99 and om 01.03.99 addressed to
communicetion Minister. Im the first two complaints, Sari
Acharjee has alleged that Skri S. Samant, the Chief Postmaster |
Gemeral, N+E. Circle, Shillomg raped Miss Rupa Bhattacharjee,
Sorting Asstt. of Agartala, Sorting RMS Centre and also con=
verted her to Muslim by force agaimst her fundamental right
aeoerding»to Indien Constitution, Im the third ocomplaint
dated 01.03.99, Enri Acharjee has alleged that he kad already
lodged complaint with the Communicatiom Mimister against
corruption in the Depariment of Post Offices 1.e. rape, bribvery |
on O7.06.96 in regictered letter Wo. 760 and om (2.09.94 to
the D6 o(P Jlnew Delbi iw registered letter No. 2176 and again
on 29.06.95 in registered letter No. 4711,

Sari Ackarjee has thus alleged that inaspite of

his complaeint they raped Miss R. Bhattachar jee, evem in Postal

Preining Cemtre in Decexber 1996 at Darbhemge (Bikar )e After
Rer poeting at Agertals Sorting im 1997, Skri 5. Samant, the
Chief Postmaster Gemeral, Swillomg raped her vith his menm and
converted her religion against her will.

In 21l tke 3(tkree) complaints, the complaimant
requested to keep his complaint secret as accordimg to him,
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the persoms comcerned are trying to catch him in their trap
and kill him.

Shri I. Dewri. -B-G(vig )y Postal Dtee., New Delni
enquired the complaint nade by Shri Hiralal Acharjees Aecordhg~
ly Swri Hiralel was directed to hand over the charge of the
JFM, Ampati 5.0. to Suri Iamkeswar Barman to attend ofﬂee of
uenwfmamﬁwemau,&nmmtemwwurimawm1
on OB8.07,99 for tke purpose of enquiry. But Bhri Hiralal -
Acharjee refused to khemd over the charge of the 5PM, Ampati
S0« to his reliever and did not face the enquiry om 08.07.99
on the ground of his stomach problem.

$xi Sre DeDeGo(Vigs) submitted the report with
the obgservatiom amd findimg that the complaint, om tke basis
of facts available on record, appears to be tctally baseless
and mischievous with a view to Maligning not amly a very Senior

Officer of the Depertment but also to spoil/tarnish the image/
farily relation of a female departmental official. The reluc-
tence of the complainant to attend before the vigilance team

casts a deep shadow on his motive hehird these complaints. It
Nog

' <58 recommended that stern and exemplary action should be taken

agaimst Shri Hiralal Acharjee for filimg such a misckievous,
baseless and irresponsible complainte.

On receipt of the Imquiry Report of thg;%lil)cﬁ(v.i.g)
regarding complaints made by Seri Ackarjee forvarded under
chief Postmester General, N.E. Circle letter mo. Vig-1/4/99-2000
dated 30.09.99, vith direction to take follow up aotiom om the
Inquiry Report including suitable exemplary actiom, Shri

Niralal Acharjee was placed under suspemsiom under this office




o

Shillong-_ 793001

Sr. Supdt. of Post Officas
Meghalaya Divivion

b Yo

mexo no. B2-430, dated 01.10.99 with immediate effect amd was
relieved an 07.10.29.

Diseiplinary proceedings under Rule 14 of CCS(CCA)
Rules 1965 wvas initlated againset Swri Achar jee vide this office
mero no. B2~430, dated 05.11.99 and he was removed from service
on fimalisatiom of the disciplimary proccedimgs vide this office
memo no. B2=4%0, dated 30.06.2000,

The official submitted an appeal against the iEpcEEalR
order on 21.08.2000 {0 the Director of Postal Services (Appellate
Authority ). The appeal case was decided om 27.10,2000 yith the
order of reduction to the lower grade of Postman ocadre until
he was found fit by the Competent medical authority to be
restored to the higher grade of Postal Assistant« The appellate
autbority further issued a corrigendum vide memo mo. Staff/
109-16/2000, dated 06.12.2000 here the words “Competemt Medical
Authority” was substituted as "Competemt Authority". 1

Accordingly Sari Aokerjee was alloted to the umit
of Postmaster, Tura and he joined as Pogtmam on 31.01.2001 at
Tura HeC.
- The official further submitted a petition dated
20.01.2001 to the Chief Postmaster Genei'al. Shillonge As
directed by the office of the Chief Postmaster Gemersl, Suillong
the petition was sent back to the official for resubmission to
the Member(P) Postal Services Board, New Delni through proper
eramnel om 21403 .2001 ,® “
NB - Tha Wonds  Ums Bfee” Oppewies o Az abore
BWWW%%%M&QWNW' ;
“mbendomt 09 Pesd Bres W& i L &MW
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1. That with regard to para 1, the respondents beg

to state that the circumstances under whick Shri Hirelal~

Acharjee was placed under suspemsion, diseiplinary proceedings

under Rule 14 of CCS(CCA)Rules, 1965 was drawm,punishment
of rexoval from service and subsequently reverted as Postman

has been discussed in the Bux Brief History of the casee

2. ' That with regard to paras 2 and 3, the respondemts

beg to 4 offer no conments

Be Thet with regard to para 4, the respondents beg
to subrit the commenis wkat have already made agaimgt the
foregoing paragraph 1 above.

4. That with regard to para 4.a, the respondents beg
to state that it is a fact that Skri Hiralal Ackarjee was
akassidxy placed under suspension vide 8r. Supdt. of Post
Ofi‘i@es,. Meghaleya Division Shillomg memo No. B2+430 dated
101 0..99 as disciplinary proceedings against him was contemp-
lated. The copy of the suspemsion memo 1s enclosed as

emre =],

5. That with regard to para 4(b ), the respondents
beg to state that diseiplinery proceedings under Bule 14 of

CCS(CCA ) Ruleg 1965 was initiated agamst Skhri Hiralal Aeharjee

vide 8r. Supdt. of POs, Meghalaya Division Memo No. B2-430

dated 05.11499. The copy of the memo along with the charge -

sheet 1s enclosed as Amnexure ~II
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6o Thet with regerd to para 4(c¢J), the respondents
beg to state thet it is a fact that the applicant submitted
a representation dated 20.04.2000 t0 the Sr. Supdt. of Post
Offices, Meghalayas, mvision.' Shillong requesting revocation
of his easpengiomn order. But his prayer was not considered as
there was mo justification for revocation of his suspemsion
order on merits more perticularly the disciplinary proceedings
drawn against him was them at the final stage.

7. That with regard to para 4(d ), the respondents
beg to state that inm complience %o Rule 14 of CCS(CCA )
Rules, 1965 Shri Santosh Chelkraborty officiatimg ASPOs
(Headquarter ), office of the Sr. Supdt. of POs Meghalaya
Division, Suillong vas appointed as Iauiry Officer 4o
énqairg into the chages framed againet the applicent vide
8r. Supdt. of POs, Meghalaye Division Memo No. B2-430 ;
dated 02412499, A copy of the memo is enclosed as

Apnexure -III. Siri Anil Baram Dutte ASPOs West Garo Hills i
’S‘ub-l)ivision7 Para was appointed as presenting Officer '
to present the case on bekalf of the disciplinary authority
be'for'e the Ingquiry Officer vide SSPOs Shillong memo No.

32-450 dated 03;12.99- The copy of memo is enclosed as . -
A_gzwx__;g_rmx » The Imquiry Officer completed his endquiry
affording all reasomable opportunity to the applicant amd
submitted his report on ®.05.2000. A copy of the Imquiry

Report is enclosed as Amnexure = V.
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8. That with regerd to para 4(e ), the respondents

beg 1o state that it is a fact that the applicant was removed
from service vide Sre. Supdt. of POs Meghalaya Divisiom memo
Ho. B2-430 dated 50.06.2000. A copy of the memo is enclosed

a8 Annexure -V1.

9o That with regard to para 4(f), the respondents
beg to state that the report of the lmqu'n'y 0fficer vas
received by the 3Sr. Supdt. of POs Meghalaya Division on
10.95,2000 and the copy of the Inquiry Report was sent to
the applicant under Sr. Supdt. ot‘POs Meghalaya Diviaion
letter No. B2-430 dated 10.05.2000 with direction to submit
repregentation, if any+ A copy of the letter is emclosed
as pnnexure VII. But the applicant did not submit any

representation what-soever, though the letter was received
by the applicant on 20.05.2000, A copy of the Acknowledgement

is enclosed as Annexure-VIII. Om examination of the report

submitted by the Inquiry Officer it was found that the
Inquiry Officer observed in his findings that although the
disciplinary authority could not produce any witmess in mx
support of the Articles I amd II of the charges and to
ascertain the authenticify of the dooumentary evidemces pro-
duced, owing to direct or indirect admission of the charged
official all the charges under Articles I, II and III are
proved. In this comnection it may be gtated that the ckarges
framed were mainly to be substantiated on the basis of
documentary evidences listed im Annexure ~III of the memo
of the charges dated 05.11.99. During the course of

proceedings all opportunitics as prescribed in the relevant
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rules were extended to the applicant and at no stage the
applicant challenged the varacity or authenticity of amy of
the listed documents. Moreover, no witneas was also listed
in Amnexure iV of the memo of charges dated 05.11.99 t0 suk
substantiate the Articles of charges brought Under Articles
I and II ( Annexure~II)

As such, while deciding the diseiplinmary case

of the applicant the disciplinary authority applied his mind
to the Ariicles of cha®gaes, report of the Inquiry Officer and
gravity of offence committed By the applicant and awarded the
punishment of removal f:pon service vide Sr. Supdt. of Post
Offices tkx memo No« B2-430 dated 30.06.2000 ( a copy of

which is enclosged as Annexure VI.

10. That with regard to para 4(g), the respondemts
beg to state that the appellats authority in this case was

\

Direotor of Postal Services, (HQ) Office of the Chief Postmaster
éengral NeE« Circle, &_illong-793001 + S0, the appeal dated |
04 408.2000 addressed to the Director Gemeral of Posts, N. Delhi
wds returned to the applicant for re-submission, dutyl addressed,
vide Sr. Supdt. of POs Meghalaya Division letter Ko. B2-430
dated 10.08.2000, |

11, That with regard to para 4(h), the respondemts

beg to offer no comuents.

12, That with regard to pera 4(i), the respondents
beg to state that it is a fact that vhile deciding the case

of the applicant the appellate authority, iz the Director of

Pogtal Services, (HQ) N .Be Circle, Shillong issued hthe order
 vide memo No. 5taff/109-16/2000 gated 27 .10.2000 o the
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effect that the punishment order of removal from service of
the applicamt awarded by the Sr. Supdt. of POs Meghalaya Division
Shillong be reduced to the extent of reduction to the lover |
grade of poatman‘:‘z;fcadre until ke is found fit by the competent .

Bedical authority to be restored to the kigher grade of Poatal

Assistant. A copy of the memo is emclosed As Annexure IX. The

word 'competent Medical Authority® was however rectified as
"competent authority® vide Director of Postal Services (HQ) }
N.E. Circle corrigendun issued under No. Staf£/109-16/2000 |
dated 06412.2000. A copy of the corrigendum is emclosed as !
ggémre-x. This corrigendum was issued in consistence with

. L

the instruction econtained vide GoI. MHA O.M. No.9/13/62-Bst(D)
dated 10.10.63 and No. 30/63-Est(D) dated 07.02.64. This order
bas been incorporated as Govi. of India's instructioms No. 13
below Rule 11 of CGS (CCA)Rules 1965, In the said instruction
there is guldelines to the effect that if the order of reduction
is intended for g indefinite period the order should be framed
as fkaaw follows.

" A is reduced to the lower post/grade/service of X until ke

is found fit by the competent authority to be restored to the
higher post/grade/service of Y". A copy of the order is enclosed
' as pmnexure -XI.

13, That with regard to para 4(j), the respondents
~beg to state that the applicant submitied one medical certificate
issued by Guwehati Medical College authority dated 10.03.2000
f along with his application for revocation of suspemsion order
~dated 20.04.2000 addressed to the Sr. Supdt. of POs. Meghalaya

- Divigion, Shillong « Copies of the representation and medical
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certificate are emclosed as Amnexuresg XII mnd XI1I reapectively.}

In the gaid certificate it was certified that
the applicant was treated as am outdoor patient im the Deptt.
| of f‘s@ychiatry of Guwahati Medieal College from 12.05.98 %o
$111 date fece 10.03.2000 and the applicant was certified to
I{ may be mentioned that the
I faet that the applicant was suffering from nervous disorder
from 12.05.98 and taking treatment at Guwahati Mediecal College

, @8 an outdoor patient was mever at any stage bProught to the

1 notice of his controlldng authority and the applicant mever
|
availed of leave on the same ground. When the medical certificata

isgued on 10.03,2000 certified hinm to be fit to resume duties,

; it 1s evident that the applicant was unfit for duties with

‘% effeot from ¥ 12_.05.98 to 09.,03.2000. But as per his service

the following periods

Y S oarelr SR ARSI TS’ SUR e

;v Kind of leave availed

1+« BRarned leave

iL 2 ol -Go -
Wli 3¢ -do-
1!

[ ~do=-

5. Commuted leave

Period
18005 097 to
01-06-97 to

12,06 97 to

07.05.98 to
10.06 .98 to

310597

11.06 .97

14 .06 .97

(E 006 098
24 07,98

| Tecord maintained in the office of the Sr. Supdt. of POs,

Meghalaya Division the applicamt was on duty all along except

Ground

Fanily affairs.

Medical certificate’
of sickness dud to t
comnon cold. !
’ !

Bxtension without -
medical certificate

Mother serious [
Medical certificatel
of sickness other |

than mervous disord:
Te ’{
|
'

|
|
;
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Shillong- 793001

Sr. Supdt./of Pott Oific:s
Meghalaya Di*i i-n

Copies of the nedieal certificate of siclness referred at

8l. {2) & (5) are enclosed as Annexures XIV and XV respactively. .

%, That with regard to para 4(k), the respondents

beg to state that the applicant was allowed to joim in the
lower grade of postman om receipt of oorrigendum dated 06.12.00
igsued by the appellate authority, vide Sr. Supdt. of POg,
Meghalaya Division memo No. B2-430 dated 02.01.2001. A copy

of the memo is enclosed as Annexure X¥YI. The order of the

Appellate authority dated 27.10.2000 ¢could not be implemented
due to techmical defect.

15, That with regard to para 4{1), the respondents

beg to staté that the conception of the applicant is not
correct. Reduction to lover time seale of pay, grade, post

or gervice is a statutory punishment prescribed under Rule=11 |
of CC3 (CCA ) Rules, 1965 and his appointing authority, viz, the |
8r. Supdt. of POs, Meghalaya Divisiom, Shillong is competent ‘
to award the punishment. The punishment was imposed keeping |

in view the gravity of offemces committed by the applicant.

16 That with regard to para 4(m), the respondents
beg to state that the petition dated 20.01.2001 addressed to
the Chief Postmaster Gemeral, N.E. Circle Shillong submitted
by the applieant, was reeeived. by the office of the SmpRkx
Sr. Supdt. of POg Meghalaya Division Shillong under the Chief
Postmaster General N.3. Circle letter No. Staff/109-16/2000
dated 14.03.2000 for re=-submission of the same by the applicant, t
egrreetly addressed to the member (P) Deptt. of Postss New Delni ;
axdxtis .
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" and the petition dated 20.01.2001. yas returned ( im original)

to the applicant with the said directiom under Sr. Supdt. of
POs Meghalaya Divigion B ﬁzillong letter Ko+ B2-430 dated
Z 21.03.2001, e

17. That with regard to para 4(m ), the respondents

beg to state that there is mo point of reimstating the appli=
cant im the grade of Postal Assistant with retrospective effect |
in pursuence of the order of the appellate authority issued |
om 27.10.2000 ( Annexure=-IX ).

18. Phat with regard to para 4(o), the respondents
beg to state that it has already been 'diseussed that the
applicant committed offemces of grave nature and deserved
deterent punishment as observed by thejﬁyo Director General
(vig ) Deptt « of Posts in his Inquiry B‘epert ( A copy of the
Inquiry Report is enclosed as Anmexure = XVII) for makiag
baseless mischievous B complainte with a view to maligning
not only & very senior officer of the Department ﬁut also
apei 4ranishing the image and family relatiom of a female
Departeental Official.

" It vas also observed by the vigilence #x team that
the reluctance of the complainant to appear before tke vigi-
lence team casts a deep shadow on his motive behind his
conplaints. The applicant sabsequently took the shelter of
his so-celled mental ailments to get rid of the offencese
This aspect also has been discussed in the punishment order |
issued by the SSPOs, Shillong whereir it was very clearly L

discussed that the applicant discharged his duties as SPM

—y— =
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Ampati having all goris of responsibilitiés like accounting,
handling public and Ronitory tramsactions during the period
and at no stage the applicant was found to kave corritted any~
thing wrong in kis day to day official works. Had the applicant
been & mental patiemt he could come foreard impediately and
| reported the fact to his controlling officer for necessary
| action. But at no stage the applicent did so $ill he vas

suspended.

19. That with regard o para 4(p), the respondents veg

to offer mo comment.

20. That with regerd to para 5, the respondents beg %o
state that the applicant was reverted to the grade of postmam
, by the order of the Appellate authority dated 27.80.2000
followed by corrigendum dated 06.12.2000 and therefore his
. Testoration to the higher grade of Postal Assistant does mot
| arise till the ocompetent author ity does not find him fit for'
| tkat.

27 That with vegard to paras 6, 7, 8 ond 9 to 12.

‘ the respondents beg to offer no comments.

Verifica‘tidﬁn tevesvee
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Rt rgmik_, being authorised do hereby verify

and declere that the statements made in this written statement

are true to my knovledge, information end believe and I have

not suppressed any material facto.

And I sign this verification on this th day
of %pteﬂber. 2001,&‘& Guwzhati.

| W P
(Ao Ro hO ].k)

Sr. Supdt. of Post Offices
Meghalaya Divisjon

il o

e ST
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DEPARTHMENT OF POLT INDIA ¢ AGV/'

o/0 TE SR, SUPDT.CF TOST OFFICLES 3 MEGHALAYA DIVISION
SHILLONG - 7923001, .

vaﬁff:l; @L«

No. B2~47C. Dtd at thillong-1, the 18t 00t'99.

. Whereas a disciplinary proceeding against
Snri. Hirslal Acharjee SPM Ampatl 5.0, i{s contemplated

Now, therzfore, the undzreigned in exer%}se
of powers conforred by Sub rule (1) of Rule 10 of the
Central Civil services (Classification control and Appeal)

Rules, 1955, hereby places the -sald shri.Hiralal Acharjee,
SPM A;pati-éoo. under suspenslon, with {mmediate effect.

1t is further ordered that during the period
that this order shall remaln inforce the headquartars of
uhri.liralal acherjee should Le at Ampatl and the sald
shri,Hiralal Acharjee shall not leave tha headquarters

without obtaining the previous permission of the under-
sirned,

br;VSUpdt.of ost Offices

Meghalaya Division
shillong=793001

Copy to :-

1, Shri, Hiralal Acharjez ¢FlIt Ampatl S.C.
2, The Postmaster Tura H.O, ' ’

3, P/F of shri.Hiralsl Acharjee,

4, Fraud Branch Divl,0ffice,

5¢7-0/C / Spare, ‘

b

srebupdt.of|Post Offices
Meszhalaya Division
Snillong-793001
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M. The President/Undorsignéd Proosed to Nold an’ inquiry
agalnst Shri)&VﬂJgéxﬂﬁ%w;}E SPa Ampall so under Rulnld of the cen- -
tral civil servicss 6C1J531fication, Cointrol & Appeal) Rules,
‘1965, The substaice Oof the imputations of inis-conduct or mishe-~
‘haviour in respect of which tihe inquiry is sroposed to be held
1s set out in the enclosced Statecment o7 articles oi charge (Anne-
xure/I)., A statement of Ehe imputations ox misconduct or fmisbe~
haviour in support of each article of charge is enclosed (Anne-
xure/II) A list of documents by which, and a list Of witnesses by
whol the articles o charge are proposed to be sustained are also
enclosed (Annexure/IIT ¢ Iv) .

)

sy bl Aty .. 15 directed to -
submit within 10 days of the recéipt oz

tten statement of his defeace and also t
S$ires to be heard in Persoil. '

this liemorandum a wrie
O state whetiher he de-

3. He is inforined that an inquiry will be held only in
Tespect of those articles OLf caarge as are ot adnitted. lie

Should, therefore, Specifically admit or deily each article of
charge.

4. shri. Wi Awi&m\ "IN is further informed
that 1¥ he does not BubMit is wEl ten Stitement of defcilce on
or before ‘the date Specificu in Para 2 above, or Coes Nnot appear
in person before the 1nmdring authority or othnerwise fails or
refuses in comply with €he Provisions 'of Rule 14 oL the C.C.3, °
(C.C.A) Rules, 1955 oL tuc orders/directions issued ia pur-

Suance of the said Rule, the linquiring autnority may hold tue
inguiry against him exparte. : '

5. Attentimn oz 5“ri'\iiTﬁmﬁ?L.&{lV&. e S o |
1. 18 dnvited to Rule 20 of tae Central Civil Service: (Conduat) g !
- Rules, 1934 g

nder ihich o SOVE. serveitt shall brin

to bring any Political .or out sider influeice to bear upon any

; Superior autnority to furtier his interests in respect of matters

: Pertaining to ais Sservice uader the Govt. ‘if any representation ‘ i
13 received on his oenals from andther pérson in Tespect of any | 4 ;
Matter dealt with in these proceedings it will be srecumed that
Shri'ffh?LL&(,.iikaféiu.. ... . is aware of such a represan—
tation and that it Hus been iade at his instance and action.

Wwill be taken againgt nim . for violation of Rule 20 0L the C.c

(Conduct). Ruley, 1954, ’

g or atteompt i
]

y
DS BN

6. - The receist of tais hemorandum mav o2 acknoglecged. - '
v {;]—vl:\"':ﬂf .
i : G (S S Y ) ) ' A :

dame & desisation of Competent
autnority, '
To Br. Surty - " Paany, Officee

. W ' ‘ Mey’ “sion _
: gt T 4 : ¢-193001
: er . }_\’\\’r\ il,ﬁk , /*.C’ch\,‘] <L | Shillang ’

SR Ao [T Lo, .
T aaeten? A/‘x«'/x.Pﬂ’*W’t‘-’)\)

Copydy — N
4 T A Lol ( [f\-@,) LI WAL

. — KN - , s foun |
& Feranel [\5‘“,-'\&1.‘(/\ ' Ao 8r. Sun/ ! - 0ffionn

! . -igion
i C Mest B
| 6\6/

Shi ey 193001 . K

L e, shllry,



: Arngyre - T
b4:}?;"1‘/\'1'EHENT OF ARTICLEYS OF CH/\R(IE.“» FRI\'HFT'I_)l /\(;A INGST SHRI. HIRALAL
ACHARIE, S.P. M. AMPATI NOW HNDER SUEDPENGTON, )
,3 L e e e e e e e e e . . Tt e e e L e il e e e e e o e n - - - o o
Y o ARTICLE =T , :
&
SThat Shedis Miradal  Achng joo while Ponetroning as  SPM Ampat i !
during the pers ol from XG0 /7.04 to 1.10.99. submitted ' }
reports/complaints, paing beptl. torms (Corr-22) direct .to, (i) i
; The Secretary, Deporbmont of Post on 3.2.99 ({i) to the member . ‘
i (personal) 1'oustal  Donrd on A0LDE.99 (iii)  To the Communication :
? ‘Hinister, Govi. of Indin., Hew Delhi on L.3.989 and (iv) tQ ‘the . \
Chief P.M.G., N.I1. Mirate, Shillong on 26.3.99, in violation ‘of )
the conditions. laid down in Rules-61a 8 627 of Postal'Hanual-Vpl—
- ' .
: v . )
ARV LT 1 )

That during thoe afarooanid period and whide functioning in the

aforesaid of fice Vi anid Shrg. Mirolal Achar jee lodged .
complaints Lo Lhn Secretary, Departmen! of Post on 3.2.99, Lo th
e member (Personat) Postal  Board on 20.2.99  and to the

Communication Minister, Govi. of

S. Samant, Chief .M. (., HoE. Civele, Shillong with a view to
i;j demoralize and disprace Lhe chinroeter of Shri. 9. Samant and one

smii.  Rupa DPhatbloch:orjoo s Lhe caid  complaints: were  found
complaetely  bhoaaelons oy suheennent ongnis v, Thing, Shri. Hiralal
Achar jee is Al lepad Lo by

Hioowvee vialated the Pravisions of Rule-3
(I)YCiii)Yy of ces (Coonduat ) Lalos 1964, '

tndio on 1.3.99, apainst Shri.

LTIy 1

That during Lhe otcrveoagqg oo ied

whilte fonctioning  in  the
aforesaid oiftice Lhe —ait Hiralal Achir joe was directed to
hand over {he chorge of SPM Ampat i te ane Shei. Lankeshwar Barman
LR P/A Garnhadlug et Lo oot iy telievod  and to - alttend

oyl

; CCircle Office, Chil Poenge Lo s e fore the DDBGeVig) on 8.7.99.,
; in  connecting witl cuauisy oon the caomplaintg lodpged by him. But X
i, Lhe  said Shri. Hisal, Aclivg oo rofuced Lo hand over the  charge
! to  Shri. Bavman  ond a4 ot Aaltond Lhe Circle Ufrfice, as
! direcled. '
By his above aotion a0 Shric Hirntnl Acharjee is alleged
; ; . Yo have failed Lo wointnin duevabtion to duty and  thus violated ‘
L the proyision of Rulrn-30i)6ii) g1 Cey (Conduct) Rules-1964. ‘ ’ ‘
]-

AMMNEXUIRE -1 § -

STATEMENT 0OF IMPUTATION OF HESCONDUCT OR MISREHAVIOQUR IN  SUPPORT

OF THE ARTICLES  g)- CHARGE FRAMED AGATHST SHRT . HIRALAL ACHARJEE,
SPM, AMPATI, NOW UNDER SUGPENSTON. ‘

ARTICLE

V%P said  Shri. Hiralnl

Achar joe while functioning as  §.p.M.

j Ampat i during  the  poeciot fpraom THLA008 to o 1,10.99, submitted

i reports  and complaint - wedng Deptd o darma (Coppr=22) () to the

f Secretsry Dopartamog a L I N5 13 B O I to  the member

% (Personal) Puaotad Posod oo 00D 90 iy g tha communication
Minister, Govl. of o i 1070 090 and (5wt the Chief P.M.G., .

i - NGBS Cirele,  Shiliong on D6.0.000 S0 Shy g Hiralal Achar joe N
submditled all tho i reports oand complaints direct to higher f) \s

authorilies wiltbonot Heing proper ahianne |l of provisions laid- down

' Contd. . .F/2 \

- \
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in Rules-614 g 67 of Posing

Manual Vol. i} and thus he ig
xcohsiQired to have viclute

4 the Provisiong of Rule-3 (i) (iii) of

S B (Conduct) Rules Y64, atan,

QO

o, ART IO 1
That said Shri. Hiraial Achariee while
“during’ the aforasasig period, Fodped
Deptt. of posts on J3.2.99. tn the member (Personal) Postal Boa;d
on 20.2.99 and to the communication Hinidtcr, Govt., of India, on
1.3.88 in which he allepged that » Shri. g, Samant, Chief
P.M.G., N.E.Circle, shiltong  and  his  men raped Miss, R.
Bhattacharjee, Sorting Asatt, while she was on training . at

P.T.C.Darbhanga in Decembor’ys and also atter her posting -at
Agartala Stp. in 1097,

functioning as SPM, -Ampati
complaintas o {he Secretary,

Shri. Acharjon abao ableped that M. Samant . converted
her into Husiim by (ny e Spaingt fundamental righls, etc. On
enquiry, Lhe complainta worn {agng complelely false and baseless.
It also revealed that Wige, |, Photlacharice was selecled for the
post  of Sorting  Aust. o MG vae PMivision and was under
institutional Lrainding o0 pop e
7.3.87. Un  complotiog oy theo 8

by Faoining she Gained as GSorting
Asstl.at Agartaly Bpe .. AT

andower et ) b upto 7.9.948. .0n
281Lh February, 100 .1, Bob e s wi oy Shvi, Tapan Ranjan
Kalita working neg o1, on A N TR T ivicion. Both the couple

are  Hindu and thej D o gy g
according Lo Hindg v b 0 Ly,
was  lronsforrod e, Hute i

e loben Lted/solomniged
Toomv frarees Ot gl Bhattachar jee

v einedg oy Tezpur RHS  on
13.10.98. She js= Living "herm witlh by hesband happily, Shri. s,
Samant  Chief PoM.GL, b Ciran)a, Shib tong ioined ag MG,
Shiltong on 25.7. 4, ... he e o Ghere g picture  with Smti.
Rupa Bhattacharj@nl Py Tt Hhaf thchnae joo presently
working as S.A. Tezpi: wie oy

heet i by slatemeont dtd. 13.7.99,.
UCRIEES ETEE PEFRRRPE B T UV S g s erin I eithoer al
Darbhanpga oy At la e oy, bat o ievanan against any
UfficerYnfijcin! Of AGaner | Cirdlo, 11 gy 2150 revealed that
Shri. Hiralal Achar joo, 1.0 Popa thtlncharjee and Shri.. Tapan
Rn. Kalits wore R T TV B U TS ‘

-~ Puirrbhanga at  the same
time during 1y PELEC bre Tt ag 4y 70 g7 and  thus Smti.
Bhattacharjee and Shygl Kadlita wore  Known Yo Shri. Hiralal
Achar jee and Lheref o VI LE g Pl metive Shri. . Acharjee

lodged all thoge foatse compl vipt s 1, domoratize and disgrace the
character of Shr .

way of doing so he Blse asonninated the charncter. and dignity
of a . high level Dfficer Vibe Ching PUMLGL, Shillong., Shri. = H.
Acharjee ajsgo deliherntnly Avoided confrant o “nauniry when he was
asked to attiend Lhe engairy it Ho72.990 Ry his above action, " said
Shri. 'Acharjen.nllmgnd Yo himve viglatng the Provision of Rule-3
(i) (iii) of ¢ CS (Canduct ) Rittes- 1964 . ) ' :

that  she wag neuog

ARTICLE-] 1

Said Shri. 1. Achinr ice whito
and during Lhe Aloreaiog o over . the
charge ' ot 5019, Ampat s gy Shyg Lonkochun g Barmon, LR P/A

Gdrohadhm and Vot bonng L. el e 0y e, Shillong  on 8.7.99,

But said Shreij. Achar oo the charpge to Shri.
L. Barman and wilfully Circle Office,

Shillong, A8 directed, Py hio ahoeo Artion said Shrei. Achar jee

alleged 1g bad 1aibog 0, mici b i devat jon 1o duty and alleged
foviciioang oy Rujo D EGED) of CCS

iunclinninﬂ in tho atoresaid

offjce
BPeriod, woae divected to hand

redanod b haond over
N e to Ht tend

to  have Violatond $ b J°
(Conduct) Rules: 1954,

e P72

Prrbhongs from  23.12.96 (o

Tempten b pened Smbti., R. Hhatacharjee._And by -

S
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/‘n} ‘ ANNEXURE -111 \ !
R T e ’ E
/5T OF DOCUMENTS BY WIHIGH THE ARTICLES UF CHARGES FRAMED AGAINST &' :
/SHR 1. HIRALAL ACHARJEE,5PH, AMPATI, NOW UNDER'fSQSPENSXQNjQéRE[&Mf' !
/:PRQPOSED TO BE 'SUSTALINED. . ' et e B el
&0 . . \ ‘ ¢ pet ’ u" B i .
b - . ' .
N .. 1. Photo/copy of complaint of Shri. lira
R Achar jee, GPH, - Ampati dt. 3.2.99 addtqsged -;013”,
o Secretary , beptt. of Posts. o “;ﬂf,:ﬂjlﬂi.f
2. Photo-copy of complaint of Shri. Hiralal Acharjee,SPM{? i
' Ampati dt. 20.2.99. addressed to the Hember((?ersongLI‘” oy
Postal Board. ' B IR
' . 4 Gl
3. Photo-copy jof -complaint of Shri. Hiralal Acharjee,ﬁ-ﬂ5
SPM, Ampati dt. 1.3.99 addressed to the Communication. i
. AR : LT
g Minister, Govi. of India. ' T kf“g
' ; N PRy
4, " Photo-copy of report of Shri. Hiralal Acharjee, ”SPM,Eﬂflﬁj
Ampati dbt. »6.3.99 addressed to Lhe Chief P.ﬂ.G{.N.E,ﬁxxf.
Circle, Shiltong-1l. : LR
‘5. © Photo-copy of written stotement of Smti. 'Rupa'}.
Bhottachar jee, $.A. Tezpur RMS dtd. 13.7.98.
6. Ingquiry repori of Shri. 1. Dewrei, DDG (VIG.). :
7.  Telepram  of  Shri. I.onkeshwar DBarman, L.R. P.A{ '
Garobadha codrd 0 1000 A1, Larobadha. 10,34 ; oy
AN
8. Writton statement of Shri. Hiralal Acharjes, ‘SPN,mg
S Ampali, dtd.17.7.99, -

ANMEXURE - 1V

"LIST NOF WITNESS BY WHOM THE ARTICLES'OF CHARGE FRAMED AGAINST.
SHR1.HIRALAL ACHARJEL, SPM, ANMPATI (NUW UNDER SUSPENS 10N) PROPOSED.
TO BE SUSTAINED. , G e

1. "Shri. Lankeshwar Barman, L.R. P/A Garobadha.
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Ccomplatnt with  the

Thia wna followed

conductad hy me At

“One Sho AL, Acharjee, SPH, vAmpati' ,S.Q.lupder Tura H.0.

(Mephalaya  Postal  bn,) has  seent 3 complaints dsted 3.2.99

addressed to Secretary, Deptt. of Posts dated 20 2 99 addresied”, T
" P

to Member(l'), lostal Dlrectornte t\nd dated 13 99 addressed to

TR R
(_Imuiuunltjnriml thnistor, In the fir'}t rwo complaints. t'le

(,‘.(nup‘lnl.nnn\; has alteped that Sh, G, Snmant, the Chief Postmaster

General of H.E. Circle, Shillonp raped Ms. R.‘

Bhattacharjee,
Sorting Assistant of

Ag'\rtnln; Sorting RHS CEH‘ZI‘E and BlSO Wi

her relipion with force ageinst her fundamental right
according” to Tndian Constitution,

1.3.99, the

converted

In ‘the' third complaint dated
complainnut hag nllogcd that *he: had : already lodged

Communication- Minister againgt corruption
tn the Deptr. of Tost OMfices 1.e. rnpé.

bribéry on-7.6.96 "4n the
reptatered letter Mo, -

760 ond to the - Director "Genersl® of - Pogti
Offices, Mew Dolhi on 2.9.94 in registered -letter- No.2176 .and - -

in registered letter Mo.4711¢ ‘The complainant - .
has "thus AlTeped that {n

apain on 29,695

$plte of hig complnint, they raped Ms.-
R. |"11.’1l.‘.l'.:u‘.l|:njit'r‘, even in Postal Trafning Centre in 1996 December

ot Darbhangn  (WMhary,  Alver her posting ot Agertnlu Sorting

1n 1997, the Chief MG, Shillong Sl_\.S Semant raped . her ,with
s men and wade her Huslim ngainst . her fundamentul rights l(
agaloat hor. will, [n '

all the 3 comploints, .t'.he comploinant

requested to knnp his complaint secret GER nccording to him, )
i et g

the  persons  coneorned are Lr)jng to cntc_h: him in Lhcir trop

]

and li11 him.u‘_. A

'+ ’ 1 oo '
Secretary vide page 2/Corr.; confidential

‘ . oy
complaints were taken'up

2. As ordered l»)'
Inquiries dnto above

élkon‘g““ with
D.0.(Vig.) nr

Shitlong Circle Office on Bth'8 9th of July, 1999, o

wirh cenl{dentinl and fact findingt- inquiries iy

wraabnti Circle 0ffice, later on, - v

Contd,,2/-
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Sorting Assistant 14y [HANEEREN

A8 S.AL, Apartals RS

of  documents, persongl dlSCUSSiOHS, etc.,
]owinp facts have emorged during the. inquirics‘“““f P

3. On the basis
-

(1) The camplatnmme g, H. L. A(huxjoe ia- pananly alao” poeLed
as SPM,  Ampari, 5.0.

under Tura |, 0. vin
The place of pasting  of  the off{cial i‘;
Hegholaya Pontal 'D_i.vj,:;lon,

The officinl. s n

_far‘ inLerior in

about 450 Kms. a\\ay £ro|n Shlllong.

'romotee to the P4, cndre on pussing LGOs
Exam, 199 cnndurtnd by SSPOs, Houhala)a #.”c had undergone
training {pom 17.12.96
Centre, Darbhanps

departmental

, Al which he was posted ag P.A.

(ii) From a cloge Perusal of 3 npplicationgs submitted

nvailable in hig

at pages 17-19/C) and

complainant, as personal file (originals placed
the 3 complaintg cited . above,, 1phnppenrs
that all the 3 complaintg have heen hri;teu by the.,complainant
huself, 1n his o

i h;\ml'.cr]'_l'.]'.nyz,-

(444) Mg, R, thttunhnxjnc, whose reference hns been
the complainant  in a1 the 3 complaints, wag.

D,

selected ' ag

Stlchar "in the year 1996 and
institutional training “at  pIC;
23.12.96 ta 7.3.97.  on

she was  under Darbhaﬁga;'from
completion of the
on 29.3,97 and -
She pussed (e confirm

rxnjntnp she joined
she \orked Lllcre upLo
ation examingtion’ held on’ 2 11 97:

that Lhig official goL

7.9.98,

The documents Curthior dhow

another

departmentl offl(jn] nnmel) Sh ]npun Ranjun KaliLa
! ()
(an Assamese),  an 7ﬂll Feb., og, Both s, BhabtncharJee (a .

Benpali of 'Frlpnrn) i He. T.np. nlira are Hlndu end their

marriage cerermony  was plgq solemntgad

nccordinp to Hindu rites

n s unxking ns Postal Asstt.

and customs, S, Tapan Panjan Ent(r

der Darang 1'ant ad Mvinian,

Sy
(1v) The  above  arag g She Tapan Panjan Kalitn, g
teaining £ om M.10,96 o 14.11.96
Piadninupg of e
23.12.90 14 7.%.07,

also
videargann - Praciicenl

followved
by  theoratteq) Darbhangn for . 75 days  from
Heo Titer on dotned pnop oy

-1 Dnrang Pogenl
?
Mviaion on 12.0.9,.

Hﬂghalnyn Postnl Dn.;r

to 7.3, 97 at Fostel Training}'

by thci

méde by |

married with~'

- AT




(v) Consequent on marriage of Mg, Bhattacharjee with Hr, Kalita

on 28.2. 93, Hce. l\h:n;l':\'r‘hm‘j(‘o

applied for Rule 38 transfer through .
proper r:imnlu-l‘ to the Cireln Office, Assom for . her trunb[cr on .
to RHMS ‘Gl Dn Cuwuhuti

The ground for trun,[er under

deputation from RHS 'SY bn, Selehar
for Flnnlly pom iny‘ ar

Telpur RHS,
Rule 38 yna

Y
mrringe of the applicant with Sh, Kulita working
as P.A. under Dacang Poatnl Dn, where Tnjpur 1s located," e

Ny

K PR
(vi)  The request of Mg, Bhatthéharfee wos considered by Circle
Office, Guuahari and arproval was conveyed vide Assum Circle,

SUnfE/35-131 /907005 /¢ dnted 14,8,98, Finnlly "
foined ar Tejpar s on 13.10,98 ‘under PHS

she wan on leave from 8,998

Guuabati memn {6
Ms. Bhattachar joe
one D, Crowalinn g, Frior tg thia,
to 12.10.94,

(vii) Thn Inquiriey hnve revealed that Mg

~Bhattacharjee: is-t.
living h'ﬂppil,vy wvith herp

husband- gh, Kn]itn;:FA oqunrong‘Postnlwnr
Dn, after thety e ingn [N R

R R I R T :-""vﬁ'
Atures of tho comp]ainant
OlgnnlanQ/hnnduriLings

(]H,‘I'H;.HU\L {ile), the o[ficinl \\ns
LTS A

Shillong  for lnPing his
complnint ne nlan to

4, " Since the ||.’Hl(|\-.'l'_il,ill[{ nnd  sipn

very much resemblod, g uvnilnblo in
official recovdsn

°ummoned Lto
Circle 0Officn ,

qtutement on. his

cross-oxamine him, In spiLe of Lhc lura .
H.0. sending » lenve vororve nn "'lhf"il\llo (or Sh I] L Achm‘]e(_: )

H.:
for relieving ¢he 6ffteind for attending Cixclc Office, Shillong ,

on 9.7,09, g Ahorjee rafuspd

to e relieved on "the'* grounds"l
{rom Dysentry ote, Sh, Acharjee, however e
anything  {p writing, In this’
Diviaiona L Offien ,

that he waq sulfering

Hd not pivn connection, the .
Heshalaya Diviajon Intimation dated 9.7.99% Lo
may  kindly e Patnsed g page 20/C. Thug, - the officinl-

rlr-Hhr»m*nany relvemd .. hefora the vigilance tnnm.

nppeny:

5. Stnce  thin

niecntions Tnvellag by the complainant were -
Very serious in "Mture  and  could have

even Jcoperdised ' the .
relat oy g Yo

,
fn'n“”'—s! LR PRI

Tently muriced)y, ey
recorded cnnf_{,d'cnl:in] 1y
Shrcle 01t

atnt ns L ISR fral

th‘rrongh :
-/\.‘H'( e frant i

L e Gawabany and nyg 1eport

Conud, .4/~




\J,g._d:ted 14.7.99 along with © the

“training ' poriod at PIC, + Darbhanga, ..

- 749.98 4n heyr Capaclty ag S, A
transferred to the Unit of i the SSRH

: R T NS LTS IRy

‘written.- Statement.sdated 413,799~ (
kindly . bemperusednatv"pagc 0242 25/C‘
.cotegorically. “sLated thut'uduringc,henl

of Mg, Bhattacharfee ‘may

|
The  lady officint hng. ' ‘
shern\«as‘not misbehaved ibyne o ’

any officer or

superviaor of the Ingtitute;; thm:: nfter completion, '

of the training she vorked . at., Ap,nrl_ala“from lloth llorch,'97,(till,,

- Agnrtala Sorting:;, that:; she,awas i

RMS on 13th Oct., 98, vhere

she 1s continuingito workqtill date
She: has furthor

stated .that duting .,
welllas present posting

her‘tenure at; Agartala as.

et Tedpur sheumsmoc i .lmisbehaved by. g
i
any! officer/mlpr\rv1'mr and,

thaty ghe hag ino.. 1
nny:genior officar/g stnff of Assam/N.E. Circle.

Teony

e grievance 'ogainst

ST :_Li‘.ff' !

BN . [
. . [ S
ot . - h .

oy l:, NRITE ‘;\

6. Sh. Samany, bresently Crig, N.E.Circle., Joilned ag ,';'iPMG,'»‘V-‘:-A' )
Shillong on

25.7.97(nfternoon) in “accordance  with the -

Directorate ordera dated 2204 July, 977  Ag such, he'‘wag =~ !
nowhere 4n pletyre at. Shillong

or  Guwdhat{ sduring: Dec,, 96, tO‘ S
March, 97

when tha Iy offfein

wnaundergolng. Llnining at .PIC,:
I)(‘n‘bhr_mpn Further

inqulric‘n rmealed-,thot the CPHG; bad,. made-

only two visits to /\;gmtalu during--hig‘, temtre)at'Shillong.. y,Thel

on 7th & 8th May, -
from 26th to 20th l)oc. - 08,

the. CPMG, the

first vigit w ng

I‘oforo,both these twoAvisits of .
Indy offfcinl. ung married during Feb,;98... Desides'
during the second  vigt e of-- ‘the .CIHG, thellndy officinl already‘

to Tejpur pHS, . < During:: discussion «the,.CPMG'
denicd ‘to know Ha.R,

stood tr ansfarred

Bhnttacharjee. In fact, thjs official had
hever an oceasion to work under CPHG, N.E, Circle, Shillong as*l'“-

Apartala Sorting 4q under  the ndministr

ative . controll of.. Assam Cnrch-.
and =hp bt"lﬂllp" Lo Asanm Circle. (rtin ‘}\‘n"
ey o

R 0 S A '..".’A' NI
7. " The abgye facts wil) show that the complainant hag lodged

comploint againgt the CrMG as well’
Dagartmont Hn

a false and bacelons snrious
ng analnet 1), “eema to have  dn ~MHbheratel. Y
avoldad from haing

~xnmlood by thn Vigilance Team vhich

Mrectorata . Shillong,
that

hnd gone
A1 the way frow v

Informal inquiries
at Shillonp revenled the anvnp].r\{nnnt 15 somowhat n manlac

hobliae f oy aven b g official
The  fnrpg e

shoulup arrng g correspendence,
e g “hes ’7’,‘"'5'1“""—"—"'. '""'.'.l": I,,‘\.!! ‘-7')(‘“"“.

e . L

]

.

Gumhati‘end Joined, at' Tejpur S
o

1
|
|
98+:and the second - visit.\was- ;
i

T R ST —— e Y

e s

_.



;.x{\\.l.:

‘1;;Qﬂ; Postal Officinl

of time
“the :
vhereas

Assom,

‘congeque

Bonpnli

‘apoldling

‘hugband,

“the lady

them were under training at PIC,

“The .

"Hs.~'Bhnllnch\1joe

“the ! marriage., tay  be-. thae-

‘111 henlt

official ag well as

working at

“hert-husband  Sh. Knlitu,‘

Darang Postal Division

as all of

Darbhanga during the same, period

i.e. from Dec. nlhe complninuntlusxwell

961 to Hnrch, 97
Iady - official. are:

k]

Dcngnlies belonging‘ |Lo Tripura State aw

the lmaband

cof “the - ]ndy ?oificinlw(ie an! ]
Informal dnquiries revoaled 'thgt thi'lady.'éfficial
mirried © the
nee of

tove s affair and ® they:gare 1i\ing lhappily ,after

complainant! dtd not like vthq, 1ady
of fietnl mnrrying . an o fvanmese’ bO) nnd dUe‘Lo that mental
th of the complainant, he, with o ‘viewito - maligning cnd

the reputation/marriage of thﬂi 1ody»-officiol"and her

another -

°amese,{' from:_

Assamese ,boy -Sh," (.~Kalita asi a o

.

haa lodeed this- baselegad bUt:SGr10U9 COmP]“int against ; :
‘a aenlor officer of the Dapartment, Socong vy, onn L6, } 4 ,.‘,} Lt e «i‘-
k}- Conclusion: - I R t
iy R “”..}..“.?? ,
Y The complntaty on the basia of facts.availeble on record,
“appesrs Lo he torally. hageleas nnd miqchiovou"‘ hiLh u, view 10
'nm]'igninp not only a ‘very r*nnior'o[ficer of\the Dcpartment but !
“also to spolHog/tarnishing the: imngc/famil) rolation of aafemale N :
“departmental  of fiecial. The reluctnnce of the V 'complainant 'Vi ;;
"to come befora t(he Vigtlance Ienm'casts:va deep shndowuon +his . H;
motlve behlnd thesa complainta, Tt ds” recommendcd thé ;stern g‘ s
and examplary action should be taken npainst the - ~complainant :
for filing such g mischievoua, baseless: and - .irresponsible mf
complaint, | .

"'t (INDIBAR-DEWRI)
-DY. DIRECTOR GENERAL(VIG.)

-




Ry A e

X

[
-

)“l(::DDLl:

.i GARGT 0 s

{
booll el S T Bt R

.

TO AMFATT VIO

{Il\

66[

G5 AAM. SPM
3UMED'MYwDUTY

.
i
s
'
¢
.
-
i
4
i
4



| l\@ »'..\\
J/é&n o)mp /(4(09

| 0\01/%6& ‘\}5)\/ 1.

gJ am )‘DOO/

ol
) C ed ]
:
.

'SWW Q\’&’x}W& ﬁkﬂj9 %Amaﬁwﬁm
T2 /LO?%J/W:H/E“V‘W% [OM |

j Qo e, OI‘/&;/} (x)W)d 0&/[ F)ngm |
(lef of Twron LEDQCMD‘& ?617’93 |

o 3466 )

(Und ([-7- 99 Counen pcuvvvj .

| %\KJT\L//JUW’T\w\ VY\ 9 W

: need OD.6
o Lo j/m w\j}?ow@

oruiam '

(hmq b
Vg ) oy et e e plu 5
<’]( | /”( ' - )\( k ‘ bJ j(fg( )]\C\,)([/l/ ( W (&’\H{G

New 4§ fell G [ U\*\p oved %‘mﬂ
!‘ l/@ ( NN - ) 8'{‘(”\’&
| - [/O ¥ (7(7(’, f / }\_cf BOW C,/U\ C/LWW
9P n_o;{y A d T pe that d@rwx

e '{9',}\&( crrxmﬁ(ﬂ\ Lo (m\md«/{,

e A
3\j cone ad Ob \QC i' ['
L ((Lbrl/g ( cu ”\/(:L\(/
f‘)(:\&_?* ('s ! J /.

A Y N L e e
NENEEE | HJ«{\J\(E”U T |
() Dedkean | RO il

Thencupbion vvelem s 1 W-éz’v’?‘ (aqrto M-



w,
.

oy

~a

)r,Anuﬂendul)ds

"%n (Gau), FREI (London) DEE 0 Fan

= Member - 1I5U0G (UK

‘/\M/\ \!Il & Centrad Govt.
‘ waH)n MECGHALAYA

‘
A
./\q

s
%477'

N
~—= It [

?//(%%

. ) RPES ATATS

Cons ull e u@i

Resider ' .00 AN, - OO0 AN,

Chambe A0 - RO A
- Duugs l'4 Rmnmlim\,

Tura Super Market

Ground Floor, Near Restsurant,

facded
| z/fw-»y ce

4 .[W)/(ep T

/>QJ2/Y7 XW

R ecASyn 5



Amalendu Das

AU) FRSH {London).DPM (Min 1 1runt )

ay’ “*\Jo<, {tr)
‘*gs‘\i\h_ & Central Govy,
FMUILOL MEGHATLAYA

b 44-?‘}

R
/ﬁ - '

,/': (” A

NN

PRSKIR) /

//7/ ' /(T(’\;]/K{c}.__

[

/ . 7{7CC 1) 20 @

5 Wuco QD
7. z—-(?

('nnfnlmunm

Residenee:

Chanhri:

@‘KQ—

7.00 Am. - 10.00 &0,
ADD A KO0 e,

Tora Super Marke
Ground Floor, Near Restaurant,

o3 7@4@

Drugs & Noimading, : 0\1@




~ 0/0 THE SR.GUPOT.CR POST CFFIZES ¢ MEIGHALAYA DIVISION

SO =

| | (2?fj/’ .h(ywxmﬁﬂ(g//‘///

DUPARTICZNT OF POsST INDIA

CHILLOHS - 793001,

No. DB2-430, Dtd at Lhillonz-1, the 2nd Dec'99,

' Whareas an inquiry under Kule = 14 of the
Cantral Civil .ervices {classification Control and Appeal)‘.

Rules, 1955, tg beinz held against shri, Hiralal Acharjee
Ex=LPH Ampati 5.0,

And whereas the undersigned considers that an
Inquiry Authority should be appointed to inquire into the
cherges framed against the said chri, Hiralal Achorjee,

Now, therefore, the undersigned, in exercise of

~the powers conferred by sub rule (2) of the said rule, hereby

appoints shri. oéntosh'chakraborty Cffg. ASPO's (HQ) bhillong;'
ag the Inquiry authority to inquire into the charges framed

agalnst ‘the said .ohrt, Hiralal Rcharjee.
v ‘r“/\ -
”fﬂifgi////////////

( A.R.Bhowilk)

1

wrelupdt.of Post Offices
Mechalaya Ditsion
Shillong-793001.

Copy to :-

thri, santosh Chakraborty 0f€g. ASPO's (HQ) uhiliong.
chri. A.B, Dutta ALlO's, Yest Garo Hills sub Dn, Tura (PO).

cbri, Hiralal Achsriee cx-spi Ampati 5,0, (under suspension),
=5.\0/C / &pare.

e o o

1 1 L\.v;i .
wrobupdt,of/ Post Offices
Mepghalaya Division
vhillong=793001

A4l ‘.ﬂ "

P



DECARTMENT OF POLT INDIA
0/0 THE B,iUFDT.OF POLT OFFICHS @ ”l”HALAYA DIVI. ION
OHILLCHG - 793001

No. B2-430, ‘Dtd at ohillong~1, the 3rd Dec'9g.

“Whereas an 9nquiry under Rule-14 of the f
Lontrql Civil &¢arvices (claostfiﬂﬂtion, Control and Appeal)

Rules, 1965 is being held apainut shri Hiralal Acharjeo
Ex-tT™ Amrati 5.0, ‘

And whereans thnfundﬁrairned conaidara that
a precenting Officer should be ﬂppointﬂd to prebunt on

 behalf of the undersizned, ths case in BUpport of the article

of charges,

Now, thnr~fore, the undersigned. 1n'oxercise'of
powers conferred by Lub-ilule (5) (C) of Rule- 14 of the
sald rules, heraby appoints chri. Anil Batﬁn Dutta ASPO's,
West Caro Hills Zub-Dn, Tura, as the presenting Officer,

W1 ,/‘ :
,hJ,/// '
R.Bhowmik
or. gupdt.o? Post ffices
Meghalaya Division

uhillong-793001

Cory to :-

P shri, A.D, Dutta ASTO's, iiest Garo Hills sub Dn, Tura,

2.  bhri. ,.Chaxraborty Offg, AuFQs (H2) &~hillong (I 0.)

3. “hri, lealal charjea Ix-oFM Ampatl $.0, ('under suspehi
- bion)
\/l‘ﬁ . O/Co
© 5. spare : _ I " _ o
o ‘ \h-v et / )
. o trolupdt.of Post” Offices

Meghalaya Division
Lhillong-793001




— ‘i (e o) (i) v 7 .
3 'I’qux_mzv REPORT ON DEPARTNIENTAL ENQUIRY UNDER
RULI THOF CLOR(C.CoA) RULES, 1965 AGAINST SRI HIRALAL
ACHERJEE, EX-5PRL AMPATIES.O. UNDER TURA H.O.

171 Sxi . Chakraborty, offg. ASPOs (JIQ), Shillong, was appointed as
InquiryAuthority by the Sr. Supdt. of Pos, Meghalaya Division, Shillong, vide his
Hetter No, B2-430 DG, 2-12-99, (o inquire into the charges against Sri Hiralal -
Acherjee, KX-SPAT. Ampatic as framed vide SSPOs, Shillong, lclt.cr»No. B2-430 Dtd.
SALI9 wnder Rule 14 of C.C.S. (C.C.A) Rules, 1965. :
I have since completed the inquiry on the hasis of the documentary and oral
evidences produced. hefore me and bave prepared the Inquiry-report as follows :
1. ' THE CHUARGE-SHTET. o '
STATENMENT OF ARTICLES OF CHARGES FRAMED AGAINST SRI
THRALAL ACHERJEL, EX-SPM AMPATI, NOW UNDER SUSPENSION.

Avticde -1, : )
cUhat Sei Hiralal Acherjee while tunctionine ax SPM Ampati during the period
from 25793, to 1099, submitted reportsicomplaints, using Deptl, Forms (Corr..
22y direct Lo () The Seeretary, Department of Posts, on 3. 2.99 (ii) The Member,
Personnel. Postal Board on 2299 (it The Communication Minister, Govt. of
India. New Delbi on €392 and (iv) The Chief PALG., N.E. Cirele, Shillong on

26.3.99 i vielation of the conditions laid dowa in Rules-614 & 627 0f Postal Manual
Val-ii, : 3 :

7
Article -2 - :
That i the alorevaid peried and while functinning in the aforesaid office the
seid Stifiralal Acheriee tedued complaints ta the Secrctary, Dptt. Of Post on
32950 1o the Adember (Fevsonnel), Pestal hoard on 20 299 and: to he

Communication Minivter, Gove. of India. on 1599, apainst Sei S, Samant, (hiefl

PALGUNGED Cirele, Shillons,

with o vicw to demoralize and disarace the character
0e-Sei S0 Samant and one,

st Rupa Bhattachierjee and the said complaints were
found completely haseless on subsequent enquiry. ‘Thus Sri Hiralal Acherjee is

alleaed Lo have siolated (he provivions of Rule-30) (i) of C.C.S.(Conduct) Rules-
1904,

18[9‘_1}'_;..5 :

That drrine the aforecaid period and while functioning in the aforesaid office the
Csatd Sei Wiradal Acherjee was directed to hand aver the charae of the SPM, Ampati
Lo one Sii Lankechwar Barman 1,.R.P.A
and to attend Cirde Office. $hilong. to appear hefore the D.D.G.(Vid) on 8.7.99, in
connection svith enguiry into the complaints todagd iy him. But the said Sri'llirélal
cAcherjee retused to hand aver the chiaree to Sri Barman aad i wot attend the
Cirete office ac divected. By hiv aboyve action said St Hiralal Acherjee is alivgeil to
Buve fafled {o nraintain desotion to duty and thus vielated the provisions of Rule-
SRR o CLC SConduen Rules- 1964 '

.

Contd.........2.
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STATEMENT OF iMPUTATION OF MISCONDUCT OR MISBEHAVIOUR

IN SUPPORY OF THE ARNTICLES OF COARGES FRAMED AGAINST SRI
CHERALAL ACHERINE SPAWL EXC-AVPATL UNDER SUSPENSION. | '
Article-1. - :

That said S1i ilivalal Acherjee while functioning as SPM Ampati during the
period from 25.7.9% to 11099 suhmitted reports and complaints using Deptl.
Forms (Corr-22) i) to the Secretary, Deptt. of Posts, on 3.2.99. (ii) to the Member
(Personnel) Postal Beard on 20.2.99 (iii) to the Communication Minister. Govt. of
India, on 1.3.39. and {iv) to the Chief P.OLG., N.E.Circle, Shillong on 26.3.99. Said
Sri Hiralal Acherjee submitted all the reports and complaints direct to higher.
authorities without using properchannel of the provisions laid down in Rules-614 &

© 627 of Postal bianual Vol. 11 aud thus violated the provisions of Rule-3(i)(iii) of
C.C.S. (Conduct) Rules 1964, also. '

: Article-2,

That said Sri Hiralal Acherjee while functioning as SPM, Ampali during the
aloresaid period lodged complainty Lo the Secretary, Deptt. of Posts, on 3.2.99, to the
Member(Cersonncl) Postal Board, on 20, 2.99 and {0 (he Comumunication Miaister,
Govts of India, on 1.3.99. in which be allescd that “Sri 5. Samant, Chief P.M.G,,
N.E. Circle, Shillons and his men vaped Aliss. Rupa Bhattacherjee, Sortine Asstd,,
whife xh‘c was on training at P.E.C.o Darbhanga in December.96 and also after her
posting at Asartala Sio, In 1997, 5¢i Acherjee also altesed that Mr. Samant
canverted her isto Muslim by force against fundamental rights etc.

On enquiry the complaints were found completely false and haseless. It also
revealed that Miss R. Bhattacherjee was selected for the post of Sorting Asstl. in

EAMS “8" Division and was in Institntional tratning at PT.C. Darhhanga from

23.12.90 0. 7397, On completion of the training
Agartala RAIS on 29397, and worked (here up to 7.9.98. On 28™ fFebruary 1998,
she got mavried with one Sri Tapan Ranjan Kalita working as Postal Asstt. at
Darang Postal Division. Bath of the counte are hindu and their marriase ceremony
was celebraled/ solemnized according to hindu customs. After murringe Sml.

Bhattacherjee wias transferred under Rule-38 and joined at Tezpur RMS on
13.1(?‘)‘* Stie is tivine there with er hushapd napnily, Sris. Samanl. ( hief P0G,
_ - Py : ’ ’

- NOEL Cirde, Shillono, joined as PMG. Shillons, on 25.7.97 and fic was nowhere in

25597
picture with Smt. Rupa Blattacherjee. More over. Smt. Bhattacherjeo presently
worliing as S.AL Tezpuwr RIS, stated i her staterent dtd. 13.7.99, that she was
never mishehaved by any officeriolficial either at Jarhhansa or Asartala and she
had no arievance aeaing any olticer-otficial of .-\\‘sam"N.E.Circle. It is also revealed
that Shei fiiralal Neharjee dlivs Rupa Bhattacharjee and Shri Tapan Rn. Kalita
were on leainine af PUC o Darbhanoa at (he same time durino. the period from 23-
A2-99 40 076397 and ‘has St Riuttacharjee and Shei alita )“.\":‘r'c‘ anown (o Shri

Hivalal Soboaviee and therefore with come il metive Shri Achaejee lodaed all those

Contd..........3-
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“action said Shri Ach

fatsc comindaints ¢y demoralized and diserace the character of Shri §. Samant and
St 1, i}!m(t.;u:hsn"ic‘:. And by way gf doine 5o he alsg assncillate(i.lllc character
and disnity  of o hieg cevelofticer tike Chijef PALG. Shillong. Shri II. Acharjee also
defiberately avoided conteonted ‘cuquir_v when he was asked to altend the eoquiry

0 A8-07-99. 8B+ his abowve action, vaid Shi Acharjec allceed to have violated the
Provision of Rule. S hnify of ¢y ( Canduct) Rules - 1964. ‘

ARTICT R
Sald Sty 11, Seharjes while Munctioning  in (e aforesaid office and
aforesaid nering was directed ip Yapd over the
Lankestawar Barman, 1,1 A Garohadha
SO8-07-90 Bas 51y Acharjee vefused (g |y
and willfully avoided to

during the
tharoe of SPM, Ampati to Shri
and to attend the circle office | Shillong
and over the charge (o Shri L. Barnjag
altend Circle olfice. Shillong . as directed. By his above
arjee alleucy ‘v,n'h;!d failed 0 muintain devotion (o duty and
atleged (o have violated (he Provisiung of Ryle - 3 (1) tiiy of CCS ( Conduct) Rudes
1964. ' ‘

. LIST Qv DOCUNMENTS BY WHICH Tug ARTICLES OF CHARGIS
FRAMED AGAINST suRri HIRALAL ACHARIJEE, SPM, AMPATI, NOW
UNDER SUSPENSION AR EPROPOSED TO BE SUSTAINED,

L Photocopy of complaint of Shri Hir

alal Acharjee, SPM, Alhpati de.
03-02-99 4ddre

ssed to the Sectetary, deptt. of Posts.

2. Photocopy of complaint of Shrf Iiraay Acharjee, SPM, Ampati dt,
20-02-9y addressed o (e Mcm‘hcr (Persoal) Postal Board, ‘

3. Photocopy of Complaint of Shri Tiragal Acharjee, SPM.Ampati dt, 0.
13-99 addressed t the Communicating Minister, Govt. of India,

4. lelucupy obreport of $nhrj Hiralal Acharjee. SPN, Ampati dt 26-03.

’ 99 addressed (g the hief a1, N.E. Circle, ShiUong-l.

S. Photocopy or Written statement of Smti Rupa Bhat(acharjcc S.AL
Tezpur RMS dtd. 13-07.99, '

0. Laquiry report of Shri L Dewy, DDG (VIG).

7. Telearam or Sti Lankeshwar Barman, 1, R P.A., (}arobzldha, coded
hoen A 1 @ arobadha, 1034,

. 8. Wiillen statemeni ol 311 iiralal acherjee, SPAL Ampati.dtd.17.7.99

CContd... ... 4/
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List of wituess hy wlmm the articles of clmrved framed agalmt vhri Hualal

. Acharjec. SPA, Ampati { now under suspension) pmposcd to he sust: ined.

1. . ShrilLankeshwar Barman, L.R. P/A, Garobadha.

I LIST QY ENIIDITED DOCUMEN '
Lx.p.-1. i‘lmln copy of complaint of Sri Hiralal Achcr]cc SPM, Ampatl dtd.32.99
. the Sccretary, Deptt. of Posts,

Ex.p.-2. Phntn copy of complaint of Sri Hiralal Acherjee, SPM, Amp.m. d1d.20.2.99 -
A/t the Member (personncel), postal Board.

T\p -3. Photo copy of complaint of Sri. Hiralal Acbarjee, SPM, Ampathd 1 3-99

A/t the commmunication Mumlcr Govt of India

Zx.p-4 Photo copy of report of Sri lliralal Acharjee, SPM Ampati, Dtd 26-3. 99, A/'I
the C.IDOLG, N.E.Cirele Shillong-1

Phaoto copy of written statement of Smt. Rupa Bhattacharjee SA, Tezpur -
RiMS Dtd 13-7-99

Ex.p-6 fuquiry report of 3ri LDewri DDG(VIC)

Ex.p-7 Telegram of Sri

yri. Lankeshwar Garman, IR Pa Garobadha coded 01000
AL Gacobadha 10 34

Ex.p-5
A

Ea.p-3 Written statement of Sei. Hivalal Acherjee, sPM Ampatl JDtd 17 7-99
Ex.p-9 Medical certificate issucd by Guwahati Medical College Hospital,

v CLIST OF WITNESSES EXAMINED ;-
SW-1.- Sri. Lanskehwar Barman, LR P/A Garobadha.

Vo PARTICIPATION OF THR C.OINTHE ENQUIRY :-

‘The heartus of the Inquiry was held on 23-12-99, 18, 1 200 .18 2.200,7.3.200

185200, The carged olficial attended and pn(mp\tcd all the hcaxmﬂx He opled for -

his gefence-assisant and selected Sri T,

Rharkongor . APDM Mails Shillong as his
defence-assistant vide his

apphication D4A.1-1.20000 He was permitted and he

attended all the subsequent hearinas heing accompanicd with his Defence- assistant,
SriT. Kharkonser.

...... - Case of Disciplinary atuthority :-

Articte-1 The PO on behalC of the Disciplinary autority reiterated the article - of
charge as tramed in the charae-sheet and in support of the .article of charge he

produced the dwmuurlu\ evidences as exhibited under EXP-1.2.3 & 4. No witness
was there,

Articte- 11 The PO on hehadl af the Dicelp! fnary authmlt\ plcscnled the article of
“1“"“ i tha same form acin 'I" tharoe sheet. Insupport of the article of charge he
proguced the docnmentary evidences as exhibited under BEXP.1 234456, & 8. No
wilnesg way there,

Article =11 The PO reiterated the article of tharge as in the charge sheet and

nroduced 'm documentary evidences asexhibited under Exp-7 & 8. The SW-1 was
also examined in conmection with the ulhlc of charees.
Contd............5
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' VL Case of the Charaed official :- oA

Articde- 1, T he Chaveed OffGdal <tated i his defenice statement dtd.24.11.99. that he

“ihad™een mentally sutfering since March'98 and as such what he did during the

period e did not knowe. In osupport of  his statement he submitied a Medical
certificte as exhihited nuder FXDLL '

Article:2. The Charoed Ofticial wlmitted the charae on 23.12.99 and reiterated the
fact us for article — (. above, '

Article-3. The Chareed official reiterated the fact 4s be stated in his statement dtd..
17.7.99, that e condd nol attend Shillong to meet D.D.G.(Vig) on 8.7.99, due to
disorder §n his <tomach, In supnort of his version he submitted the written
statement 3, 17759, wml two Medical Certificates dtd. 6.7.99 & 11.7.99. The
statement and hoth the MC5 have heen exhibited as EX.P.-8. ‘

VL 1 have gone thinuzh the Charae sheet, I*ay to day proccedings, Exhibited !
documenis, Defence statement Beposition of the SW-1 recorded on 18.2.200, Briefs e i
of 2.0, & €0 and a2l other relevant records & circumstances, carefully, angd
inclined Lo Turaish oy obvervation, apalyes and assessment as follows:-
OBSERYATION,

______ Pie Clenvped Otiicial stive oty admitted the article of Charse thoush he
stated that he mieht have done so. due bis “Mental illoess™ and he submitted a
Medical Certiticate in support of his version that hie was suffering from “Nerves-

Divorder™ The Aedical Certilicate has heen exhibited under EX.D.-1. : -
Article-2. The Chavged official admitted the article of charges on 23.12.99, on the

same phea as in case of article-1, .

Artide-3. - The Charaed Official indirectly admitted that be did not hand over the -
charge to his reliever. Svi lankeshwar Barman, due to his inahility to proceed
towards Shillong for his stomach-problem. Sri Lankeshwar Barman, the SW.1, has

stated in his deposition recorded on 18.2.2000, that he attended Ampati to relieve i
the C.O. o1 9.7.99 at 0930 rs. ' -
| ‘ ANALYSIS
; :"‘lil.‘!e’—l 2 2. Doththe articles of charoes are co-related and the charged official i
submitied same statement for hoth the artcles of charges that he mlaht have done .
50 due Lo his men '

1

stal iltness. On interrocation he stated that though he was on duty
during that time, his mental iltnese did not affect his offi
vevealed that St By

AN

cial duty in any way, It also
pa Bhattacherjee was not related to Sri Acherjec. Under this
circumstance it contd nnt he understood on what intention the charged official did

il those allesed acton as human heina can do nething without any intention hehind
Chisiher action. As suelt the Alleved action of the Charsed official might he a

conseduence of His mentat Muess efc. '
Article -3, The

charasd atficial was directed ‘0 atfend Shillone to meet D.D.G.(Vig)
on RITO%, Bal hiv cabelitule, win was divected (o relicve him and who was the
witness to the case adve (SW-1), attendfed Ampati to relieve him (C.0.) on 2799 at
02300 as the witress staed in Wiy deposition recorded on 18.2.2000, As such, In
spite of his clanvach-problem of the (' 0. as he stated, if he would proceed towards

Shiliong, e disiely on his relicl. o 2.7.9¢. from Ampaii. he would be too late to
meel B iV o Yhillope i svondd he af Teast 107 99, ‘

Contd......... 6.
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VINDINGS . S
Axihmwh thre Disciplinary Anthority could not produce any w:tncw in. support
of the articles § & 1L and to ascertain the aithenticity of the: dm,umentary evidences
-p'odmcd owine to direct or indirect admission of (hc chargcd of(mal all the
cirarges undcr «\rt)dc LU & 1 are proy ed.
A folder containing the felluwing inpase No. O to 4R i cnclused
(a) Written statement of defence submitted by the charuved uffmal on 241199,
) i)uwmf‘man evidences as cwﬂ\llvd arider #2361 to BX: -8 & EX D.- 1.
{(c) Wrilten hricfs of the PO (No. A1-P.O. 90 tid.28.3.99) and
(d) Wrilten bricfy of ‘the charoed af(idial. (]\0 A-HDAYI nltd 11 4. 200“ )

4 ?"4%

’ !fr'xqu\_i‘r)‘ Authority.

No. INQ/ Ru!é-l-&/’!;’?’;’. dd, 9 3 GG,

Tdd. to: ('/ thL Sr. .u;‘ult'. of Pos, Meghalaya i)u.Shilit‘md te. 1)i§(i1dihéﬂ'
'a,[‘m g B e e B2l DA z(qt; "\“““’“‘Y’
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' o DEPARTHENT OF POSTS
FLOE OF fnsoan

. CooRL BUPDYL 0F POST OFFICES :: MEGHALAYADIVlSION_OCQX
R SHILLONG - 793 001, . !

ne - oano, bated Shillong, the 30/6/2000.

iy Ehic Office memo of even no. dtd. 5.11.99. it was
r'lf;f’:ti&l‘.m Eake action agninst Sri. Hiralal Achar jee, Ex. SPHN,
Liounder Rulecta of CCS (CCA) Rules - 1965 and he was asked
sobmil hig roprosentation against the proposal if any wlthin
ays of vecniph of Uhe said - letter.

ty

fhe T slabemant of  imputstion of misconduct and
ehavioue iAo suppart of the articles of charge framed against

N

Sri. o Hiralal Acharjre was ns follows :-
ARTICLIE - 1

Shri . Hirnini Achorjoe, while functioning as SPM "Ampati
Vegt Lhe perind from 2%.7.008 to 1.10.99. submlitted
PhaZoamplainlg, sing Deptl, forms (Corr-22) direct to (i).
Urernlbary, Deparimont of Post on 3.2.99 (ii) to the member
sonn b)Y  Poctal Dosrd en 20.2.99 (iii) to the Communication
Indin, MHew Dethi on 1.3.99 and (iv) to ‘the
Cirele, Shitlong on 26.3.99., in violation of

in Bules-614 1 627 of Postal Manual Vol-

ghter, G, o f
{ P.H.ﬁ_, BT

CONGI Y P onng Ly i) down

ARTICNE 1

Turing thoe Aoresaid poriod and while functioning ,in. the
el Ffiao D he  anidg Shri. Hiralal Achar jee lodged
ary, Department of Post on 3.2.99, to the
(P aann by oyt Boaerd on 20.2.909. . and . to the
il fyny Hinistor, Gnul. of India on 1.3.99, agalnst Shri.
Soannnt,, Chied Ponvoal, 1L, Cirelo, Shillong with a view to
rabian bl diGarace e character of Shri., § . Samant and one

Hbattachare jon  and the said  complaints were found
Pehoty  hagimen on subtequent enquiry, Thus, Shri. Hiralal

_ dhleged 1o have violsted the Provisions of Rule-3
PEY o e (Conduct) Rules-1964.

N AVERAAN |

Fupn

[ ERTE i

ARTICLE-T11

Aeing bhoe aforogsid periond and while functioning in the
euaid O S en the angd Shri. tiralal Achar jee was directed to-

Gvesr the  ohnrpe of SPM, Ampati to one  Shri. Lankeshwar
RSN P N PLA Carobadhin aind Lo got

himself relieved and to
ALl end Ciyg Nerice, Shiliong Lo appear before the DDG(Vig) on
700 i cnnnection with cnquiry on Lhe complaintg lodﬁed by
RN AR T Y| Shed . Hiraba Acharjee refused Lo hand over Lhe
Ghig g Lo Sl i Dy andodid nob s ttond the Circle Office, as
Jlf“mlﬂﬂ. '
Py i abhowe aetion siaid Shrei. Hirnlnl Acharjee is
Yhdeged L L i et g mhintain devolion to duty and thus
2 RTINS SPRVE R IR TOAN Provisian of Nola-03)

(ii) of CGCS (Conduet) Rulon-1064.

-..P/2




of charges
- be

i N
;
;
i ' : -2 .-
~ 4 g .
. it of documents by which Lhe articles
agninst soid Shei. Hieralal Achar jee were proposed to
complainl of Shri. Hiralal Achar jee,
addressed to the Secretary,
(Personal)

2.99,

framnd
(L .
of Shri. Hiralal Achar jee, SPHM,

e iy,
- Eh? Photn/Coapy of
SPM, Ampati Jdt. 3.
Deptti. of Pasta
o Phobla capy of complajnt,
Ampati AL, 20.2.99. addressed to the Member
T Postatl Daord. ‘
N :
3 Photo- copy of complaint of Shri. Hiralal Achar jee, SPHM,
1.3.99 addressed to the Communication
India. i
Achar jee, SPM,

Ministor,

Ampat g a1
Govi. of
Pholo~copy of report of Shri. Hiralal
-89 addressed to the Chief P.M.G, N.E.
Smti. Rupa Bhattacharjee{

26.3

!

Ampati .
Circle, Shillong-1.
5. Photo-copy of written statement of
S.A. Teupnr RMS dtd. 13.7.949,
5. Inquiry ropork of Shri. 1. Dewri, DDG (VIG.).
oo e lopvam ot Shrej. Lonkeshwar Barman, L.R. P.A.
Goraobadhn codod o 1000 A.]. Garobadha 10.34.
B. - Wriltnoy Stoatement of Shri. Hiralal Acharjee, SPM, - -
Amapti, did. 1/7.7.99. '
S~
Listh  of wilneameg by whom the orticle of charge framed
DEainsl said Sheg. irslal  Acharjee, were proposed to be
aus b i nedd. '
T Shri. Lankoshwar Rarman, LR P.A. Garobadha.
In reply, snid Shri. Hiralal Achinrjee 'had submitted
his  eopresentation vide his letter dtd. 24.11.99 which was read
ns follows -
' have  teceivad Lhe  above mentioned Memorandum _on
TH.11.89,  Anpq afbor going through the same 1 do hereby humbly
st L g Tottoweg - . : )
_ 1. Thot Sie, Ginen Horch 1998 have been suffering
wenlallay for whiel, | vwiasounder treatment StLidl | am unwell. The
medical certifiocntlog will be submited by me if and when required
by Lhe aulthor iy, .
2. That during the said period Smti. Rupa
Bhiat tachar joe o Close T iond of mine, oncee rang me and alleged
Aninst el S0 Sumant About Lhe fact., After that, what 1 have
done  doring the said poriod do not know. Had 1 been committed
oy of fenced during  Lhe anig period, that wasg only due to my
mantal imbalanens ' '
, Uncder the circumstances above | deny all the charges
luve?lmd against me under Lhe said Memorandum and also Pray your
Pindneaa (o coudnn my vrong, if .any, whiclh wasg done unconciously
Al ) ahnat Chlion, thorafogre for over,
Shvi. o, Chakrabaorty, Offp. ASP (HQy, Shillong and
Srilo oA, botia,  ASP,  Taes wore appuinted 'as 1.0. g P.O.
recapoct sty 1, cngquice inlag Lhe cRne vide this Office letter of
CYeN o dbd s R 12 99 Loy g 2.99, aa per provisjions 1aid down
Py Hede- A g e CCCAY Ruleg - 196y,
The o0 b cubmittad hia Inquiry report vide his ;
Por bt ey IRTNIN lll’]/’i!nl:'-<1ll/l/?)‘\, dtd. 9.5.2000 which is read as
.

Pt Yo
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b) 103 Supdt of Pos, Meghalaya Division, Shdlon vide his letter No. B2-430 Dtd. 2-
:12-99 to Inquire Into the charges ag.x'.m Sri Iiimml Acherjee, Ex-SPM, Ampati, as

framed vide: SSPOs Shillong, lcttcr No. B2- *30 Dtd. 5.11.99., under Rulc 14 of C.C. S
(C C.A)) Rules 1965

u,.wI havo “fince completed the inquiry on tie basis of the documenl,uy and oral
ide ces produccd before me and have prepared the Inquiry-report as fodows

THE CHARG Y-SR

:’J

.Ff,IURAIALACHFunwch“x“mlAval L, NOW UNOER SUSPENSION.

‘ Article -1,

o ,That Sri lealal Acherjec while functivaing as SPAM

257 98 to 1.10.99, submitted reports/complaints, using

(). '_I.‘ho ‘Secretary, Department of Posts, on 3. 2

R .;Board 0n20.2.99. (iii) The Communication 3Minister, Govi. of India, ‘\cw Delhi on 1.3.99
- and; (iv)" The Chief P.M.G., N.E. Circle, Shillenz ou 26.3.99, in violation of the

,condltlons laxd downm Rules 614 & 62/ 0f kostql Manual Vol.-11.

g - Article -
That durm“ the aforesaid period .md wihile

Reptl. Forms (Corr.~22) direct to
2.99 (ii) The Memher Personnel Postal

s : functioning in the aforesaid office tho said
bn Hiralal Acherjee lodged complaints to the Seeretary, D;,tt .Of Post on 3.2.99., to the

_ Mcmbcr (Personnel), Postal board ou 20 .2.99 and to the C0mmumcatlon Mmlcter,
‘ "‘.I;A;..Go'vt of. India, on 1.3.99. agzinst Sri . Samant, Chicf P.ALG. N

. ;& view- tosdemoralize and disgrace the character of Sri
,ZBnattacheche and the s2id comyplaints were fo
% e fenquiry.;Thus $ri Hiralal Acherjec is
'?5g;®@morcc3(Cmmnu)xwu195

s Atticle - 3
' That durm" the aforesaid period and w

. 8riHiralat Acherjed was directe
 Lankeshwar Barman LR.P.A., Garobadha and to get himseif rcdcwd and to attend
.. Circle Office, Shillona, to a xp.. ar before the D.D.G
- enquiry’into Lhe comniamu lodged by him. But the sa

_ . band over the charde to Sri Barman 4
S Dis -anove action said §
Lt duty and thus v
1964

4‘;&'1A'1EMENT OF IMPUTATION OF MISCONDUCT OR MISSEHAVIOUR 1IN

-SUPPORT OF THE ARTICLES. OF CHA! RGES PRAMED AGAINST SRI HIRALAL
- ACHEI‘JFE SPM. EX-AMPATL UNDER § SPENSTON, '

Article-1,
That sam brl I{ham Acherjee while fuactions nz as SP
- from 25.7.98 to 1.10.99., submitted r"p')"‘z and complaipts using Deptl, Fo-'ms (Corr-22)
- (i) to-the Secretary, Deptt. of Posts, on 3.2.99. (ii) (o the Member (Personnel) Postal
- Board vn26.2.99 (iif) to the Commvmm‘m'x Mirnister, Govt. of India, on 1.3.99. and (iv)
to the Chicf P.M.G., N.E.Circle, Shillong o1 26.3.99. Said Sri Liralal Aclierjee submiited
all the reports and wmphmls d;rect o hisher amwthorities without using nroperchannel

. of the provisions !aid down in Rules-614 & 627 of Postal Manual \’ol H and thus
violated the provisions of Rule-3(i)(iij) of C.C.S. (Cond

hile functioning in the aforesaid office the said

id Svi Hivalal Acherjee refused to
a4 6ig not attend ihe Circle office as directed. By
i Mirajal Achierjee is allezed to have failed to maintain devotion

M Ampail durlag the perlod

P )

tut) nules 1864, aiso.

£ {l_‘S ;_ghakraborty, offg. ASPOs (LlQ) Shillona, was appomted as InqmryAuthonty o

“STATEMENT, OF ARTICLES OF CHARGES FRAMED AGAINST -SRI

Ampati duripg the period from

. Cucle Shiliong, with-
S. Samant and onc, Smt. Rupa:
nnd completely baseless on subscquent.
alieged to have violated the provmons of Rule-'

d to hand over the charge of the $PM , Ampati to one Sri .

G.(Vig) on 8.7.99, in conncction with .

lo'atc(. the previsions of Rule- 3(i)&(ii) of C.C.S. (Conduct) Rules-.‘

e e e e
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el Article-1y, v S
'.;';v’;g'/",?}.s.aid'jsi‘li Hiralal Acherjee while functioning a5 SPM, Ampati during : the
1."’-"a'foresaid-period lodsed complaints to ¢the Secretayy, Deptt. of Posts, on 3.2.99, to the:

Member(P.&;rsondel) Postal Board, on 29, 2.99 ang to the Communication Minister,
'GOVt.'?of'India, on 1.3.99., in which he aileged that “Sri 8, Samant, Chijef P.M'.G.,‘N.E.;-' A
Ci‘r'cic","fiShinbga;nd his men rapegd Miss. Rupa Bhattacherjec, Sorting Asstt,, while’sho;t

was'on!trainina’ a¢ rr.c, Darbhanga in December,95 and ajo after her posting tat..

__ , Acherjee also allezed that My, Samant converted her into -
" Muslim' by force against fundaneniz) rights otc. '

On enquiry thc-pompiaints were found completely false and baseless, J
i ice svas selected for the post of
nal training at PT.C. Darhj

t aiso reveajed. '
Sortiag Asstt. ig RMS «g»-
1anga from 23.12.96 ¢, 7.397.

) . 8 shie joined ay Sorting Asste, at Agartala RMS on‘29.3.97‘.“"._
;:f,,and;wque,d'.:therc‘up 10°7.9.98. On g5t Fc‘bruary.1993, she got marricd with gne §rj

“-Tapan Rax;xjan Kalita Working as Pyseq] Asste, at Darang Postal Division. Both of the
L couple are hindu ang their marriage ceremony was celehrate d/ solemnize g according to
o bindu customs, After murriage Sinf. Bhattacherjee g trausferred wondey Ruie-38 and;
R joiuc‘d_.'qt-']'ezpur RMS on 13.19.93. She s liviag there With hier husband happily. Sri S,
""Samarit,@hief PM.G.,N. 1. Circle, Shiliona, joined as PAIG, Shillons op 25.7.97 and he
. Was nowhere in picturo with Sint. Rupa Bhattacher_ice. More over, $mt. Bhattécherjce
' -Presently working a5 §.4. Tezpur RA1S, stated in jey staicment g(g. 13.7.99. that sho -
Was never mishehayeq hy any officer/official ej(ya ¢ Darbhanes op Azartala and ghe
o had ng grievance Against any officer/official of Assam/N.E.Circlc. It is alyg revealed that
. Shri 'Hiralal'Acha’rjee,Miss Rupa Bhatlncharjce and Shri Tapan Rn. Kaiita were on- -
traininggat_tP.T.C..Darbhangu At the same (ime during the period from 23-12-99 ¢y 07.
= -’03-97_..az_zd._thus'8mti Bhatt Sta were known o Skri Hirala]-
. i harjee lodged all thoge ‘
o aracter of Shrj 3, Samant and Smtj . -
WLOR, Bhattacharjcc&A‘nd by way of doing 50 he ake assacinaied the characier ang dignity - .
L of a bigh\ievel} officer like Chiet P.M.G, Shillong. S hyi H, Al.:harjee also '
de_liberatcly,: avoided confronted ENquiry swhen lie yyq asked to attend the
5:03-07~99.B)'nu above actipg, g

‘

enquiry on

aid Shyy Achurjee dicoed o have Viviated the Provision
o of Rule- 3 D (i) of CCy { Cend Het) Rules - 106

R

ARTICT ¥ - 1l
. : DooTE e ' ! N

' Said Shri H. Acharjee whifs fun«:!i(ming inthe afaye
. period ;| was.directed to hayg

' Barman, L.RP/A Garopa d
i Shri A_charjcc'rqfused to ha

s2id office ang during the 2foresaid -
over {he charge of SPA;, Ampati to Shri Lankeshwar -
i and o atlend the cireie office , Shiiiong on $3-07.99, But“',.
nd over the charge to Shrif, Barman azg willfally avoidod |

N C 2, as directed. By his ahove action said Shri Acharjee

- alleged to.had failed g g5,

PR itain devotion g, ducy  ang aileged to haye violated the
' Providons of Ruje - 3 D @Y or ces (Combiet) Rujes 105 ‘

1/0+, o ‘
oo UST 08 Doy Nty BY Wiien pup SRICLES OF cHARgRg ‘
. .:;'_FRAME D AGAINST SHRI mira LAY,

ACHARDE SPN AM PATI, NOW UNDER
B SUSPENSION'ARE PROPOSED To BE SUSTAIN:ED.
1. . Photocopy of complaint of §iy4

I B '17"'?1-'—’3‘-‘-‘;"“’?;_ <
. R

Hiraial Aciarjee, SPM, Ampati de.

05-92.99 addressed tg ge Sectetary, depii. of Posts,



Photocopv of complaint of Shri Hiralal Adlarjcc SPM, Ampah dt 20 02-
99 addressed to the Member (Pcersoal) Postal Board.

299 addressed to the o unication Minister, G ovt. of India, -

__.'_addresscd to the fdef PG, N.E. Cirele, Shillong-1

: Pnotucopy of writien statement of Smti Rupa Buattacharjee 8.A. Tezpur
vv*RM‘:- did. 13-07-99. SRR

Inqmry 1e,mrt of Shri L Dewri, DDG (VIG).

«,.! Ielc;,ram of Sri Lankeshwar Barman L R P.A., (ﬂrol)adha codcd 01000
] A, (rdmlmdm .34,

.,'.""‘7‘; Written statement of Sri tiralal acherjee, SPM, Ampati,dtd.17.7.99.

Lut of witness by whoem the arficles of charged framed against Shri Hiralal
¥
'Acharjee SPM, Ampati ( now under suspension) pronoscd to be sustained.

el /bhrnLan‘tc siwar Barman, 1,.R. PiA; Garomadha, ' :

: o LISTOF VXHIBTTED DOCUAENTS o :
Exp‘ 1. I’hoto-co #¥ of complaint of Sri Lirajal Acherjee, SPH ,Ampati, dtd.3.2.99
alt. the Secretary, Deptt. of Posts.
2. .P_mto—copv of commplaint of Sri Birslal

ridhiralal Acherjee, SP3 ‘xmpau, 4td.202.99.
JAftthe Member (personned), nostal Board.,

at Acharice, SPM, Ampati btd I-3-99

Ex B, -3. Photo copy of complaint of Sri. Hiral

“At tho communication Slinister, Govt of India

Ex p-4 Photo copy. of report of $ri Hiralal Ac! harjee, SPM Ampati, Dtd 26-3-99 A/T

ﬁ_ TELE S the CLP VL G, N.E.Clicle Shiltong-t

Ex gs-S Phote copy af written statement of St
S RMS Dtd 13.7.9¢

Ex D~ 6 Inquiry report of Stri LD ewsi . DDg (ViG)

E‘; 71cxe'5ram of Sti. Lankeshwar Garmay
»-Ad Garebadha 10 34

E*{p 8 Written statement of Sri. fliralal Aenoy jae, SPHI

Acherg Ainpati ,Dtd 17-7-99
‘.-,.Lx p- 9 Mcdlcal cextilicate issued by Guwahati ‘\Tcmc 1{ Colleoe Hospital,

(u; 4 Bintlacharjee SA, Teapur

12 Pa Gmmmdm coded 01000

.v,

1_v__ LxST oF WITHESSES AXAAMINE

SW—I bri Lamkmwu Barman. LR P/A Garoladha,

g _DAQTV‘!”ATIO?{" OF IOV C.omrues NQUIRY : '-

" lnL hearing of the inguiry was held op 23-12- ‘)’) 28.1.200, 18.2.200,7.3.200
28.3 200 The carged official attended and rartioingdad ol (L 4o stings. He opted for bis

aefence -agsisant and seiected Sei T, ihas E—m:f{-.,-r LA PAT Rleily S‘u!!»rﬂ as bis defence-

3.' wvassistant vide his application Did.1- 1-1-.){& Bieosvas ;mr_xwhn and he attended all thoe
st}f;sef‘uent beagings be i. Loacompanintwith s Defence-msistant, 3ri Y, Kl:arkonger.

t""

D e e O VL e e e, v e PR
{ - e : . “ . RN

.* Photocopy of complaint of Shei Wiralal Acharjee, SPM Ampati dt. 01 03- .

‘Photocop_v of report af Shri f"r"a’ Acharjee, SPM, Ampatl dt 26 03 99.

WOTY



VI f{.Cmse of Dmmhmn atuthority :- S S :
Amcle “The PO on 'bchaif of the Dlscxp inary autority reiterated the articlc of char«e
: zrframed in the charfge-sheet aud in support of the article of charge he produced the
-documeutarv evxdenws as exhibited under EXP-12,3 & 4. No witness was there. ..
?'Artlclc-l'_‘ :The PO on behalf of the Discinlinary anthority prescented the article of charge
dn the/same form 4s in the charge shéet. In support of the article of charge be produced “
the docum‘.ntar\ cvuiences as exhibited under XXP-1 23456, & 8. No thness was .
there. ILEI - . .
Article ~UI The PO reitorated the articte of ¢harge as in the charge sheet and produccd
the'documentary cvidences as exhibited under Exp-7 & 3. The SW-1 was also cxammcd
in’ conmctwn with tize arfici¢ of ¢harges. : R
VIL'H Case of the Charaed official s
'?Artxcie 1.The Charged Official stated in bis defence statement dtd.24. 11 99, that he had
heen mentally suffering since Flarch98 and as such what he did during. the period he
¢ did> not- know. -In support of  Qis statement he submiited a Mcdical-ccrtiﬁcatc as
:etmmted under ¥ XD.1. S

NS .
4

:Articlc 2. The Ch‘xr"cﬂ Official admiticd the \har"c on23.12.99 und rextcratcd the fact

"v.:

Article-3. " fa d as ne stated in his statement dtd.
".,.7 g 99 that he “()L,\‘i noﬂ. ::‘J.cnr S, i D.D.G.(Yig) on $.7.99, due to disorder
“in lns stomach. Iu support of hiys rersion hs st mrm{tru the written stalement dtd. 17.7.99, .
---.','md two Medical Certificates dtd. 6.7.99 & 1../.;/. The xhtc'rent and both the M/Cs
‘have bccn exhibited as £X.P.-8

VIIL o T have gone mrmwh the Charze sheet, Day to day Wrocccdmgs Exhibited
,dacumenw }')dcncc statement Deposition of the SW-1 recorded on 18.2.200, Briefs of
B AN '&.C.0. and al} other relevant records & circumstances, carefully, and mclmcd to
5*furms.1 m3 observation, analysis and asse ssmoent 2y follows:- '

v OBSER VATTON

7'ért:clo 1 + The Charged Official mu"c((u mlmiltcd the article of Chargo thouvh he

,statcd taat Ae might huve done so, due his “NMental llness™ and he submxttcd a Medlcﬂ
chtlﬁcatc In’ supyport of his ver sion that e was suifering from “Nerves- -

Dxmrdcr” The Miedica! Cort Hicate has heen sxhibited undsr EX.D.- 1. ,

L’riw}e 2. The Charged official sdmilted the ariicie of charges on 23.12.99, on the same
- plea as in ease of article-1. “

Avticle-3. v The Charged Official indiractt \
-charee to hu reliever. $ri ,ankcsnwaz 13 nmm. die (o his inahility to proceed towards -
Sul!ong for his stomach-prohlem. $ri Laa%e: 1. the SW.1, has stated in his -
. -deposition recoxded on 18.2.2000, that to reliove the C.O. on 9799

I-I
~
~
<
r-d
'3
c-‘

retly admitted that he did got hand over the
by

[
LATINAY
. - ; ot
Hald he d!.!.'.'il’\;fd ;\.u‘.’l&tl

; ;,u J%\) hrs.

ARAL YRS

s"

'::Artzv‘ '-l & 2. Both she articiey of cfz‘ 225 are co-reiated and e charged offun.
su;)mxt&cd same stalement for hott sviictes of charges that e mishit have done so
“due to his mental Mlness. Guyinterrosation he staged ihat thaueh he was or duty during
that time, his ‘mentai illness did hin eificial :’:a:f._\: in -.mvw.\':zy It also revealed
that Smé. Rupa Bhattacheriee was nod retnfed 2y Sei Ache rice. Under this circumstance .
(it could mot he naderstond on what ictenfinn the charoed u‘fm.s! did all those alicged
action as humun Deing

woean do naizing switheut any intention hehind his/hier action. As

such the allesed action of the Clharacd o/cis! mish Yo g censequence of his mental
Ciilpessy eic.

-l‘ “
Boihe artie
!

- ] N .
a2l

. ——— o ————— V——
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Lt ol v

©1:8,7.99. But his substitute, who was directed to relleve him and who was the witness to the

/.. case.also (SW-1).. attended Ampati to relieve him (C.0.) on 9.7.99 at 0930hrs., as the o
" _witness stated in his deposition recorded on 18.2.2009. As such, in spite of,_hi,‘sj;,st.omalclzl- S
.rp.blemnb,[-thc C.0., as he stated, if be would procecd towards Shillong, immediately. OI:iTut
‘his'relief, on 9.7.99. from Ampati, he would be too late to mect I).D,.G.’(Vig)fa_t-S_!lillong,-f EES

. itwould he at least 10.7.99,

i

FINDINGS

2i Although, the Disciplinary Aufhority could not producc any witness in s
the articles™1 & IT and to ascertain ¢

Sy

-7 under'Article-I, IT & 1II are proved.
R "Ai[qldeg' contaiuing the following in pase No. 01 to 48, is enclosed.

ey e

~(a) ,:'Writ.tcxi statement of defence submitled by the ciharged official on 24.11.
..+ (b)yDocumentary evidences as exhibited under EXP 1o EX.P-8 & EX.D.-1.*
*.(€) ‘Written bricfs of the 2.0 (No. A1-2.0./99 d¢d.28.3.99) and ' PR

0 (d) Written briefs of the charged official. (No.A-1/DAJ9Y dtd. 12.4.2000.)” SRS RTSEEN

oo Thave gone through the memo, of chare

s carcfully and found that the charges lavelled #gainst Shri Hiralal acharjee are proved.
* . Shri Acharjee was given an o

.. receipt of the letter. The letter was d
*" he failed o make any representation

. Inthis circumstance, I record my obscrvations as folows :-

-

.. performed his official day to Guy works as a normal employee is expected

to do. As such 1 am not inclined to accept the alca of Shri Acbarjee that
. due to mental disorder or aliment
mentioned inthe urticles, '

(&), Againet-Article -1L01, Shri Acharjee admitted that he did not hand over the

charge to his refiever viz.8bri Lunkeshwar Barman on tiic pretext that he
was unaitle fo move Lo S:':El?nn;_ltn mect |
from stomach probiem fhatever,: he reason, it is admiltted that he rofuscd
to hand over the cirarge and set himg
superior anthority.

rticl -3, The 'characd official was dirccted to attend Shillong to meet D.D.G.(Vig) on **

upport of .. <ol
i aullienticity of the documentary "c",idgnccs ':'.
_l.prod_uccd:-howing to direct or indircct admission of the charged. official auvth,e}_qharg'e,- :

ve and aricles thereof , rcpbrt of the L.O. -
pportunity to make representation baving supplicd 2 copy-

of the 1.O’s reports, vide this office letter of even 0o, dtd.10-05-2000 within 15-days of
elivered o Shri Hiralal Acharjee on 20-05-2000, but .

Lo (D) _‘.':;.Again_lstArticlc -1 & Wof charges Shri Acharjee admitted the: charges but
o7 he stated that he did s0, to his mental fllness. That the officlal was .
suffering from ‘mental silincols was never reported by the official and .

he /5aid all the sross misconduct -
A 5 e -

D.D.G (Vig.) as bic was suffering

selfl relicved as ordered by his -
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“The nature ef mlyco
S erave that if. lcit ) uo-w to take ar

semse of discipline amonpest the G

A)UU‘J '

Division, ,.,:u.‘ng_ hqu_, ordcr that :

c % Shri ﬂ al Ac harjee, BEx-SPAL 4
removed from service wi immc:imw o3l
future cmp!oymcut under t ¢ Gove,

Supm of Post Offzccs

Meoh z!.'._m Division. Shillong - 793001 -
Copy to :-
LS lm Chief P.R.G. (H'}..)niuf:;;——i
2. The ASp (HQ), Shitlony, - =
3.0 bhrxﬂlrdhl/\un"ce EX-SPM, Ampat o o
4

- O/C.
Aé - C&A———'Qﬂ&we«%b Tx&u“n *‘3"().(\,

Sr. Supdt. of Post Omces N
feahalaya J)xvnm.x thllong 793001

nduct played hy Shrl UIxalal Aclmrjcc are $0
¢ any lenjent view in order to maintain ‘the: expected

avi. servants and as such | Shri AR, Bhowmlk Sr.‘
' .,ug(,t oh 85¢ Offices, Meghalaya i

dmpati ( Now under suspensmn) is ff‘
eet widch shail oot be a dxsquanﬁcauon for for
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DEPARTMENT OF POSTS

Memo No. Siuﬂﬂ/l 09162000 Dated Shillong, the 27-10-2000

SShrt hiralal /\cli:n'_icc, EX-SPM, Ampati SO has submitied an appeal

| | (Ofw//
v R Y
KA =g

—

S rreTe . ' V‘A 5 PN ] \q
OIIT'FIC’E OFTHE CHIEEF POSTMASTER GENERA] ~N.E.CIRCLE:SHII.T.ONG

on 21-8-2000 against the punishment order issued by the Sr. Supdt. of P.Os, |

Meghalaya  Division, Shillong under No. 132-430 dated 30-6-2000 imposing
punishment of removal from service with immcdiatg cflect. While workl.ng as
SPM Ampati, Shri Hiralal Acharjee committed certain misconducts for which he
was proceeded against under rule 14 of the CCS(CCA) Rules, 1965 vide nmemo
No. B2-430 dated 5-11-99. Afler the oral inquiry the 1.O., submitted his report on
9-5-2000 concluding all the charges under article 1, I, 11 as proved. Taking the
inquiry report and {he representation of the appellant into- consideration, the
Disciplinary authority awarded him the punishment of removal from service,

2. In the appeal dated 21-8-2000 Sh; Hiralal Acharjee has mainly made
the following points - - : ,

(2)  That he was sullerning from temporary mental illness,
(b)  That the findings of the 1O, are without the application of judicious
mind. e

(¢)  That the representation was ot considered properly.

(d) That the'findings of the mauiry report are without evidence.

(e)  Thatthe act of the appellant during the period from 12-5-98 lo31-12-
99 was under the spell of a serious nervous illness as per the medical
cerlificate issued by (he Guwahati Medical College on 31-12-99
which was marked as Fxhibit D-1in the inquiry. -

3. I have gone through the récords of the case g
Shri Hiralal Acharjee. With ref
following observations are

long with (he appeal of
crence to the points raised i his appeal, the
made. ‘

() The medieal certifiente issucd by the Guwaha; Medical College on
31-12-99 shows that {he appellantwas suflering from "Nervous’
disorder fiom 12-5-08 (o 3-12-99. o

oy e
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P (ﬁy The findings of the 1.0 . are supported by observations nndanalysis.

¢)  The appellantwas given opportunity to make representation at the
proper stage but he failed to make any representation,

(d)  List of documents by which the articles of charges framed against'the
appellant was supplied to the appellant along with the charge sheet.

(e)  Samcas (a)above,

4, In reference (o the records of the case and the observations made
above, I find that all the charges as mentioned in the charge sheet stand proved and
the appellant deserves punishment for violation of rules as mentioned in the charge
sheet. However, taking the medical certificate dated 31-12-99 into consideration
and taking a lenient vicw, 1 Shyi Lalhluna, Director Postal Services (11Q), Shilleng
do hereby reduce the punishment of Shi Hiralal Ach |
with immediate effect o reduction to the lower grade
found fit by the competent medical authority to t
Postal Asststant. This disposes the apy

arjee of removal from service
of Postman cadre until he is
¢ restored in the higher grade of
eal of Shei Hiralal Acharjee: .

(LALHLUNA)
Ditector of Postal Services (HQ)
- To (By Registered post)

Shri Hiralal Acharjee,
Vill — Kathaltali,

P.O. - Maduban,

Via ~ Arundhutinagar,
Agartala, Tripura,

Copy to :-

W) L - 1-2) The Sr. Supdt. of Past Offices, Meghalaya Division, Slﬁllong.
.’\/'“\ 3-4)  Sparc, ‘ '
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DEPARTMENT OF POSTS - 7 o 4
lo _(f)‘FFIQ;y, OF THE CHIEF POSTMASTER (ilile,R/\l,:N.]",.CIRCI AUSHILLONG ‘
- T ) , . ) " ST -

G
Memo No. Stall 100. 16 2000 Dated Shillong, the 6-12-2000
CORRIGENDUM] ;
- ) . . ! . - . . ) "_ .o v >- ‘ ¢ . ~ é
FThe words “Competent Medieal Authority appearing in the g line of ]
para-4 ol this ollice memo of even number dated 27-10-2000 muy be read as ]

“Competent Authority™,

. AT Y~ . L PR
-l
. Lt ., s .
K T Ty : =
e :

BiS 7~ il

v e -

2L 9.
\'}\-‘_\ "l“Y:" ) //
N \‘;W

Y (LALHLUNA)
[\"._;: § | //‘ I)ncclnr"(jl‘l’(isi_l‘;l Services(11Q)

Copy to :-

D Sl Hiralal — Achajee= Q*ml'-f{ulllullul'i. PO ‘jIVIut‘Jubun; Cvia

Arundhutinacar, Agartala, Tripura,

| 2)"7 The S, Supdl ol Post Offices. Shillong,
) , -

O

M B ’ |

Director of Postal Services, . |

N.E. Circle: Shillong.
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RULE 11 ] C.CS.AC.C.A.) RUIES

the expiry of this period, the reduction will/will not have the effect of
postponing his future increments of pay.”’

[D.G..P.&T, Letter No. 6/8/70-Disc. I, dated the 16th December, 1970, |

(13) Reduction to a lower service, grade or post or to a lower time-
scale.—Every order passed by a Competent Authority under su'b.rulc (2)
of Fundamental Rule 29 imposing on'a Government servant the penalty

of reduction to a lower service, grade or post orto a Iowertimc;scalc should
indicate— " : : '

0 the date from which it vwi-]]_takc effect and in casesAWherc the

reduction is proposed to be imposed for a specified period,
the period (in terms of years and months) for which the penalty
- shall be operative. It should be noted that the reduction may
be for an unspecified or an indefinite period and in cases where
no period has been specified in the order of penalty, the con-
clusion is that the penalty is for an unspecified period.

(i) the extent (in terms of years and months), if any, to which
- the period referred to at (1) above shall operate 1o postpone
future increments on restoration after thespecified period. The
period specified under this sub-clause shall in no case exceed

the period specified under sub-clause (i) above.

[ G.1. M.F., O.M. No. F. 2 (18).E. 111761, dated the 7th May, 1961. )

It has been decided in consultation with the Ministries of Law and
‘Finance that in future, an order imposing the penalty of reduction to a lower

service, grade or post or to a lower time-scale should invariably specify— -

(/) the period of reduction, unless the clear iitention is that the
reduction should be permanent or for an indc[ini}c‘ period; and

(11) whether on such re-promotion, the Government servant will
regain his original seniority in the higher service, grade or post
of higher time-scale which has been assigned 1o him prior 1o
the imposition of the penalty. k ’

I the order of reduction is intended for an indefinite period the order
should be framed as follows:— :

fit by the competent authority to be restored to the high:r post/grade/
service of ¥.”’ .

In cases where it is intended that the fitness of the Government ser-
vant for re-promotion or restoration in his original position will be con-

sidcrcd.only after a specified period, the order should be made: in the
following form:— : o

o Als 'rcdu.ced to the lower post/grade/service of X until he is found
fit, after a period of - years from the date of this order, to
be restored to the higher post of ¥.» .

{G.l.v. M.H.A., O.M. No. 9/13/62-Est. (D). dated the 10th Octobér, 1963 and
No. 30/63-Est. (D), dated the 7th February, 1964, | v s

““Als reduced to the lower post/grade/service of X until he 1s found

. -~

3
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) ‘!1 The'Seo Superintendent ol Post Oflices ' \:\ '

. Meghalava Division. Shillong. (II
X Na . - :i i
N
Qlll”’l'("f‘: PRAYER TOR CWITHDRAWAL OR REVOCATION OF SUSPENSION ORDER.,
P
I
i
o With due 1 crpect and - humble sabmission T have the honour to inform you that

lmw dhd..\unnv my o dutics with atmoest sineerity and— devation “since the date of

appmu[lﬂun et December 1990 0 Prior to unlortunate incident which oceured in my life due to

mental imbelances: 1 have heen discharging myv dutios with the {ull satislaction ol my superior
.'l'hc.fb was o complain o dissatishction nl any oflicers or stafls drrespeet of my Service for last
8 yeurs.

That |')c|'h:.||)s;(|m: to il Teck or whateser 1o 1 became victig ol my own [ale or
destiny whicl was heyond v control indeed 1 feel sick owing o mental imbaliances since March
P98 and took - Beatment Gom ditferent Doctors That during: the sandd period iadvertantly odid
some wanted things which costinjuny to me superion:s which was actually unmtentionad for.
which now L am realle shamelul and repentant | LS ESEHITITN mui'ﬂ)crﬁ took  sincere cffort o treal
me from Guwahati Medical Collepe ospitad and now | it to resume my duty .

A copy of Medical Centificate  dated 107372000 jssucd by dqacmnull of Psychiatry (G.M.C
Hospital is enclosed herewith as a niatter ol reeord and prool.
That though you have procecded witly depaciment:ad proceeding apainst me at this st e
[ huanl l\ request o you fooawaithelios all thee chmgees Jeselled agamst e e which T oam not liable
as dwing those peviod | extiene hvosulleniog hrom Flervotes Disorder, Had l(nnnmllul any
offence during the waid period . that might be ont of mind .

That since T was placed under suspension o facing great tinancial hardship and my

family members are passing the dovs in hall starvation, 101 ame terminated from: service, 1 shall
not only dic without ool o clnllnng' Put

swne punishment Jor which they have no ol ,
Further, U orespecttully s that il ane lenee s pIven” o e foreetify, mvsell |
promise. that | oshall never do-uch wronge in niy il o .
Under the above chenp ines: | Bumbly e for your kindness (o condon iy Wrongs
which was cavsed unconcianshy and finiher | pray vour

honour o withdraw or revoke the
suspension order exercising vour inherent poser '

and - capacity.
And Tor this act of vour preatness 1 shall be oblived (o you.

I'ncloser :-
| Whedieal certihiean

\j_'(r)ui'é FFaithiully, -
1"‘|\’1"‘.(_()\A . h(’n.aq o

29~ 4.3 C'I:T.'.(\//_V
(thralal Acharjee, S.P.M.)

“Under suspension, Ampati,
“\Nest Garo THills,.
“Meghalaya,

- E

—e:

Lrily members also will be the victime of the -

e e
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gﬂ// o " A/m\bﬂ"‘( /7owl | o \-

&zawg*r{awwma—mmﬁm
SMOKING AND CHBWING BETEL-NUT-INSIDE THE HOSPITAL P‘{OHIBI'ITD

Gauhati Medical Colle'ge Hospital ’
- 2/2 /«?m :

. Dated Guwahati the— .. =

| .o Mo —
-..,'JL,‘ - .
7 4 <l /< (MEDICAL CERTIFICATE)
Yo - -])‘Y‘) 9 ¥ )
e d W7 2 - |
,/

WHOM IT MAY CONCERN

[4/‘5_,~ b/‘ “/' '-—?—),Z/CJ .

This is to cxfy thar Shri/ So;ef

was treated as an =m-door / out-dcor patient v _ // ; (/*fc‘/ eu../
: -/

of Medical Collegz Hospital, Guwahati frcm /rx/*’/'

//,( - L.—S/L/(,/

‘r;///()w gy |

to 7. /7 ~.:¢ and was [ is suffering {rom

He/She was/= advised to t..l(c PoT 7o S—

cffect frem ... _ - _ . to_ —_ ._L -
Now he/shs is fit to resume his/ hsf duties.
/

— B . : R
/’ - /\/ ) )
- '7.” - Slgnature . _ eeeeee - cei

Counter signed. ////-,/—
. ) R Seal e e
. . ‘ e 3 TpaEE? ‘

—week [ days-freonths_with _

W™

O ——
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. MEDICAL CERTIFICATE OF 1{LNESS MOVW P
' ¢ { TFor Leave or Fxtension of Leavog) . %/

I S ’ o |
/ | 8. R. No. 299 \ L/\U\(u QON i\&«w@“ . A\

Signature of Applicant

Lo LS. M ““( e
after careful pxraoml !\lnl xtto of the' case horoby certlfy that
ghn/Sl ti \/\ - o ( 8Q\Qk ; te .

whose mgmturo is. given Hnu i3 sulfering \from C‘)’\r\\v&*\ QOSQQ
= S and I c01;51der .t,hgtl:a period
of absance from (:lnl,yv \1 ' ‘O ' o

with effcot ‘fl'(j)ll'l"'l b l;\ o e g/ was aﬁsblut_e i .
for restoration of ‘nih‘/}v)/»lsr health. '

~liecessary

R 7 ’ )
~Date :—«" (’“y‘ dignature of vab-MMwal-Mttmrlmﬂ
Place :— 7»\;)\ (v.’*(\f o : orzobhor chd P raoy\t,)qper.
' : ; ,-'_U';r, ‘
1
- “_
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N aftg:r

IDr. Si'. \Q Seoneef

......

lareful ex: amination ofthc case hereby ccrtlfy that Sri / 9mf H(‘\\c,
foee e PR .whose signature is glven above
is suffering from ... A2 1\ o \“\G 507 L and I consider.

that a period of absence from duty of...1} k\ 4 (T‘d\ays with effect from
vol ¢(G g Y 2uay |

his / her health.

Dated, Agartala, Signature ... ... ..

the ‘\LL@ 199K Designation...

(MAHIM CLINIC; Regd. No,—34083

Akhaura Road, Jackson Gate, = 1 elephone No. pa.
Agartala, Tr'i'pura. ‘ Chamber : 22- 5447 S “;'\ Mé.\.m '

Resi: 22-6819

J & v"'\””"
f /9 .'Lf ’
X v 5 -

f“f\. o

g T

... is absolutely necessary for the restoration of
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B DEEARTMENT OF POoT INDIA . ' t{\
5’%9‘5/0 THE oR.CUFDT.OF POLT OFFICES ‘GGHALAYA DIVISION Q .
CHILLONG - 793001 ' :
No. BI-430. Utd at ohillong-1, the 02-04-01.

In pursuance of the Director of Postal bervices
(HQ) 0/0 the Chief Postmaster General N.Z.Circle memo No.
5taff/103-16/2000 dtd 27-10-2000 and subsequent compigendum
vide memo No. $taff/109-16/2000 dtd 6-12-2000, shri, Hiralal

Acharjee Ex-oPM ampati 5.0, is reverfed to the lower grade

of Postman cadre in the scale of %.3050-75~3950-80-4590/- and
1s alloted to the unit of the_Postmaster Tura H,0,

- Meghalaya Division
- 5hillong-793001

Copy to :-

1. The Chief Potmaster General (otaff) N,E, Circle.

shillong wer.t, CO's memo cited above,
2e The Postmaster Tura HO for information and necessary
action, ‘ -
b shri, Hiralal Acharjee vill- XKathaltali P.0. Madhubanm
L - M¥a~ Via- Arundhutinagar, Agartala, west Yripura,

. - P/F of the offictial.
\v/jﬁggl// 0/C. opare.,

oreoupdt.ofl ¥ost Offices
ileghalaya Division
ohillong-793001
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